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PART-II
(NOTES ON IMPORTANT JUDGMENTS)

ACT/ TOPIC NOTE PAGE
NO. NO.

ACCOMMODATION CONTROL ACT, 1961 (M.P.)
e fr=or arferfras, 1961 (W.9)
Section 12 (1) (b) — Eviction of tenant — Sub-tenancy — Burden of proof.
&gRT 12 (1) (&) — fARNER & ST — IT—IRRATRT — Fd BT AR |
178 247

ARBITRATION AND CONCILIATION ACT, 1996
HqIEg¥dq Ud gole AR, 1996

Section 19 r/w/s 34 — (i) The rules of procedure to be followed by an Arbitral Tribunal
are flexible and can be agreed upon by the parties.

(ii) Award can be challenged on the basis of non-compliance of agreed procedure.

SRT 19 HEUfSd ©RT 34 — (i) UPH ARIRH IMAHROT §RT START BT S dTell
gfshaT ordiell 8 3R ueTdRi & dedafa & fuiRa 81 dadl 2 |

(ii) PRIR BT TS UfHAT BT AT HEART §RT 81 B B AR TR AT Bl
AR &1 AT bl B | 179 248

CIVIL PRACTICE:
fuafder go:
— Question of law, meaning of — Stage at which it may be considered?

— fafy &1 yeA, aeq — b UshH W g fhar S Hehar 21 180 249

CIVIL PROCEDURE CODE, 1908
fufaer gfeear gfzar, 1908

Section 96 (2) and Order 9 Rule 13 — Ex-parte decree — Appeal filed after dismissal of
application under Order 9 Rule 13 — Maintainability of.

€RT 96 (2) UT 3T 9 F1 ¥ 13 — vaueliy nsifiq — e 9 fgw 13 & sfasfa
YR JTTIG IR 811 & IURIA 3Tl U &1 Ts — UINofigar| 181 249

Order 2 Rule 2 (3) — Bar to second suit — Plaintiff filed a suit for declaration of possession
and permanent injunction against defendant — Suit dismissed in default — Subsequent
suit filed for specific performance of contract against defendant is barred under Order 2
Rule 2 (3).

AT 2 w2 (3) — g arg &1 9o — ardl 3 ufdard] & fawg deol o7 yon
qAT AT RIS &7 918 U (hAT — a1 AfIhd & HROT WIRS {Har 11 —
qeaR fare! & fawg wfder & faffde srue 8g ugd are saer 2 9 2
(3) gwr afsia 2| 182+ 251
Order 7 Rule 6 and Order 47 Rule 1 — Review — Scope of.

IR 7 9% 6 Ta 3N 47 AW 1 — qAdATRT &1 R | 183 (i) 251
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ACT/TOPIC NOTE PAGE
NO. NO.

Order 7 Rule 11 (d) — Rejection of plaint — Plaint cannot be rejected on issues of
limitation and res judicata.

IR 7 9 11 (F) — ICUF BT AR B 1 — areus aRAHT Ud qa-ama
% AR R AR T8l fHar S Fadl & | 184 253

Order 8 Rule 6-A — Counter-claim can be filed after filing of written statement and not
mandatory to file with the written statement.

Jreer 8 M 6—a — ufiemar fRad HoF Rgd d-- & a1e 1 URd (AT S
HHT & AR yfemar forlRad HU & A1l TR BT ATAIS T8 o |
185 254

Order 21 Rule 30 — Execution of money decree for maintenance.
TR 21 ¥ 30 — WRO—Iwor A B BT BT feaTe | 203 (ii) 279
Order 21 Rule 35 (3) — Delivery of possession — Use of police force by executive authority.
AR 21 19 35 (3) — MR &1 R — feaTesd WRIERY §RT Yo aef &1
UG | 186 256
CONSTITUTION OF INDIA
ARG T Gfaem:

Article 39-A — Legal aid — Appointment of Amicus Curiae by Court — Directions issued to
ensure competent legal aid and fair trial.

ITBT 39— — [AdF FeId — IS gRT <1 A7 @1 Fgfn — dem fafde
SRR 3R Fg] faemRer gRARad w1 & forg feznfader SRY fay g |
187 (i) 257
& (iii)
Article 141 — See Section 24 (2) of the The Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Resettlement Act, 2013.

AT 141 — < YA 315, G 3R JAiaReio # I ufiax iR uRaRiar
BT AMTDHR AIH, 2013 BT GRT 24 (2) | 227 306
CONTRACT ACT, 1872
wfasr arferfE, 1872

Sections 73 and 74 — Breach of contract; remedies for — Forfeiture of security deposit
and detention of machinery, when available?

HRTY 73 U4 74 — a1 & Seaidd WR IUAR — FRell (e &1 FAv=Rvr vd /i
HT IRRY, H9 U 27 188* 260
CRIMINAL PROCEDURE CODE, 1973

gug yfpar wfzdar, 1973

Section 91 — Summoning of electronic evidence at the stage of investigation.

€T 91 — 3TN & UehH W SNCY;;II{'\'ICb T BT A (haT ST |
189 260
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ACT/TOPIC NOTE PAGE
NO. NO.

Sections 154 and 197 — See Sections 13(2) r/'w 13(1)(e), 17 and 19 of the Prevention of
Corruption Act, 1988.

€RI¢ 154 T4 197 — <% Ue@R Aarer fafTam, 1988 @7 oRY 13(2) weufea
13(1)(S), 17 Td 19| 223 317

Sections 166-A and 357-A — See Sections 376, 376A, 376AB, 376B, 376C, 376D, 376DA,
376DB and 376E of the Indian Penal Code, 1860.

gRIY 166—® Yd 357—® — o YR TUS Wf2dl, 1860 &I &RTY 376, 3763,
3769, 3764, 3767, 376, 376Yd, 376E%I Ud 376%F | 213 294
Section 174 — Purpose of Inquest Report u/s 174.

HRT 174 — 9RT 174 & AT &g FHIET RUIE BT Iga | 190 (i) 261

Section 197 — Whether protection available to a public servant while in service, should
also be available after his retirement? No.

SRT 197 — T Al AdD DI Adl S AR IUTES ARETT IHD! AT & SR
A SueTel BT A1fRY? — 7 | 191 262
Section 205 — Personal attendance of accused — Consideration and conditions.
€IRT 205 — JIAYFd &1 Jafads ISuRART — faaRoiT T vd o |

192 265

Section 207 — See Sections 3 and 65-B of the Evidence Act, 1872.
ERT 207 — <% Y A4, 1872 & YRIY 3 TG 65— | 215 300

Sections 227 and 309 — Expeditious disposal of cases vis-a-vis fairness and opportunity
to the accused.

SRTG 227 U4 309 — TRVl BT e FRIGT U4 fsgerar aiiR 1ffeh &I 1aw |
187 (ii) 257

Section 313 — See Section 302 of the Indian Penal Code, 1860.

€RT 313 — oW 9RAII GUS |l 1860 BT &IRT 302 | 206 282

Section 313 — See Sections 138, 118(a) and 139 of the Negotiable Instruments Act, 1881.

IRT 313 — W W1y foraa IfRIfTH, 1881 @1 gRTY 138, 118(&) Ud 139 |
221 31

Section 319 — Summoning of accused — Exercise of discretion.

SR 319 — JFYET BT FAT AT ST — fAIHITBR &1 JIRT | 193 266

Sections 437, 438 and 439 — Bail — Condition of cash deposit — Refund of such amount;
entitlement of.

SIIRTY 437, 438 UG 439 — ST — TG STHT BR bl I — VAT 7 aroq ured
B BT INTBR | 194* 267
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ACT/TOPIC NOTE PAGE
NO. NO.

Section 439 — Grant of interim bail — Economic offences having deep-rooted conspiracy
and involving huge loss of investors' money.

€RT 439 — JJARA THMA UG AT — IMAH JRET ST TSIF I T e Td
faedl & &9 & ATUD JHAH BT FHIRT B & | 195 268

Section 439 (2) — (i) Bail — Grant of — Power to grant bail u/s 439 of the Code is of wide
amplitude — Factors to be considered.

(ii) Bail, determining factors.

(iii) Administration of justice — Grant or refusal of bail — Duty of Judge.

ERT 439 (2) — (i) SAFT — Y& fHar ST — 9RT 439 & 3fATd M ga™ fhd
S & I M € — AR g o |

(i) ST ERY & RS |
(ii) = gemE — ST WIBR A7 SRAIGR T ST — ~Irreer &7 & |
196 269
CRIMINAL TRIAL:
JATuRISS fa=or:
— Inquest and post-mortem report — Prevalency.
— g |HIET Ud ea—uRIeTor RUIe — e | 198 275

— On the basis of observations, complaint u/s 166, 167, 201 to 204 IPC was filed —
Effect of pending criminal trial.

— fewforl & SR UR HIEH B URT 166, 167, 201 W 204 b AT URATE YR
o - R faarer @fed w8 &1y | 197 274

— Criminal Trial — Standard of proof.

— RIS IR # | HT WK | 190 (ii) 261

— (i) Sentence — Reduction — For reduction of sentence, detailed analysis of facts of the
case, nature of injuries caused, weapons used, number of victims etc., have to be taken
into consideration.

(ii) Tests of sentencing for crimes — Crime test, criminal test and comparative
proportionality test — Explained.

— (i) TUSTRT — AYHRYT — TUSIQT B TYHRUI B ol UHROT & e, HIRT sl
DI U, YT YY), e Bl F&AT 37Me B ARG fAzeivor &l fa=r 7 ferar S
EUE

(ii) STIRTE @ o) TUSTQE BT HHICT — STURTY YRIET0T, IR URIET0T FoIT JeA-TTeTd
FHTUT(ID URIET0T — HHSITIT T | 199 275
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ACT/TOPIC NOTE PAGE
NO. NO.

EVIDENCE ACT, 1872
ey Jferf-raH, 1872
Section 3 — Rape — Appreciation of evidence.
T 3 — TATHT — A& BT HoATh | 214+ 299
Sections 3 and 65-B — (i) Memory card/pen-drive — Nature of evidence.
(ii) Supply of electronic documents to accused u/s 207 of CrPC.

IRV 3 U9 65— — (i) HARNI HIS / UF—gI5d — A B G |
(i) S99, B gRT 207 B AT AMITT DI gelagl~d TSl Y fbar Sere

215 300

Sections 8,11, 15 and 45 — See Sections 302 and 376 (2) (i) (As inserted by Amendment
Act of 2013) of the Indian Penal Code, 1860.

€T 8, 11, 15 U4 45 — <% HRAIY TUS AT, 1860 &1 RTY 302 T4 376 (2) (i)

(2013 & eNe SIfAfEH gRT JoT 3 eMfuq) | 210 287
Section 9 — Test identification parade — Effect of non-holding.
gRT 9 — RFERE WS &l BRIY S BT YA | 200 276
Section 45 — Opinion of handwriting expert — Evidentiary value.
€RT 45 — B faRIvsS &1 1fdd — |Tes e | 201* 277

Section 53-A — See Sections 376, 376A, 376AB, 376B, 376C, 376D, 376DA, 376DB and
376E of the Indian Penal Code, 1860.

SIRT 53— — & YRAIY SUs Gfedl, 1860 BT URIU 376, 376, 376w, 3763,

3767, 376H, 376%dh, 376ERI Ud 376 | 213 294
Section 65-B — Production of electronic evidence during cross-examination.
SRT 65—d1 — YFTURIETOT & SR goldgii-e Aeg &I URf | 202 278

Section 113-B — See Sections 302 and 498-A of the Indian Penal Code, 1860.
gRT 13— — <9 YRAIY TS Afedl, 1860 ®I &MRTY 302 TG 498— |

209 285
Section 114 — See Sections 319 of the Criminal Procedure Code, 1973.
gRT 114 — 3G TUS UfhaT AidT, 1973 B &R 319 | 193 266
HINDU ADOPTIONS AND MAINTENANCE ACT, 1956
feg @ qT WRUT—UiveT JAffrH, 1956
Sections 20, 21, 22, 27 and 28 — Maintenance of daughter.
€RTY 20, 21, 22, 27 Y9 28 — YT HI WRU—YIYT | 203 (i) 279
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ACT/TOPIC NOTE PAGE
NO. NO.

HINDU LAW:
fa=g_ fafer:
— See Section 7 of the Hindu Marriage Act, 1955.
— < fe=g faare orfeifem, 1955 @ &R 7| 204 280
HINDU MARRIAGE ACT, 1955
feg fars srfeif=m, 1955

Section 7 — Marriage between persons of prohibited degree — In the absence of proof of
custom and solemnization of marriage, judicial notice of custom cannot be taken.

aRT 7 — yfafig N & =fdaal & weg faare — v e faare @ 9w =1ar &
AT B M H UAT & A H IS (e TE B I Fhell €| 204 280

INFORMATION TECHNOLOGY ACT, 2000
= gienfiat aftrfer, 2000

Section 2 (1) (t) — See Sections 3 and 65-B of the Evidence Act, 1872.

garRT 2 (1) (A) — <o ey AfRTH, 1872 @1 gRIV 3 TG 65—d1 | 215 300
INDIAN PENAL CODE, 1860
ARd™ gve HiEdr, 1860

Section 29 — See Sections 3 and 65-B of the Evidence Act, 1872.

HRT 29 — W AEY AMFRE, 1872 BT gRIY 3 TG 65— | 215 300

Sections 161, 166, 420, 468 and 471 — Cheating and forgery — Conviction and sentence.

€IIRTY 161, 166, 420, 468 U4 471 — B U4 Hexd-l — JNRIG U4 SU_Qe |
205 281

Section 302 — Explanation by accused — In a case of unnatural death inside a house,
when prosecution establishes its case prima facie, then the accused is obliged to furnish
some explanation u/s 313 CrPC.

SIRT 302 — YT gRT W — BR & WIR §g U SUTHIad G & A H,
9 AT Yo ST U Al T RN &R ol & d9 J1fgad avs ufshan

AT BT URT 313 & 3fATa 9 IRRARTT & Faer § 7B BT I 8 9T © |
206 282

Section 302 — Murder of wife — Knowledge and intention.

&RT 302 — T &l 8T — S T4 M9 | 207 283

Section 302 r/w/s 149 — Murder — Unlawful assembly — Common object — May be
gathered from the course of conduct adopted by the members of the assembly, nature
of assembly, arms carried by members and behaviour of members at or near the scene
of incident.
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ACT/TOPIC NOTE PAGE
NO. NO.

¢IRT 302 Ggufed SIRT 149 — &7 — fAfYy faog SH9 — AT Se39 — <A1 &
ISR gRT fhU U IR0, STHT & WoU, 9l gRT 9Rd SfR-IR Ud geAT o5
R T ISP FHIY I gRT fhU ST @ FdeR & MR R fed fhar S Faar
= 208 284

Sections 302 and 376 (2) (i) (As inserted by Amendment Act of 2013) — Rape and
murder — Subsequent conduct of accused — Cause of death — Expert evidence — DNA
report — Plea of alibi — Sentence.

€IRTY 302 U4 376 (2) (i) (2013 & GeNe IfSf~ras gRT a2 3ra: weImfia) —
JATPR AR FAT — ULATAI! AR — G B BRI — (I Hied — LYY
yfcda — g3 SUR BT JWdTh — TUeQ | 210 287
Sections 302 and 498-A — Dowry death and cruelty — Existence of presumption.
HRIY 302 U4 498—b — S0l 4o AR AT — SULRTIT BT R |

209 285

Section 304 Part | — Culpable homicide not amounting to murder — Exception 4 to Section
300 IPC is attracted only when there is a fight or quarrel which requires mutual provocation
and blows by both sides in which the offenders does not take undue advantage.

€TRT 304 |IT 1 — BT &I PIfe § T 7 ATAT MRS HHI I — YRATT T0S
TfedT @ €RT 300 BT (TS 4 Hacl Td YA BT & O1d DS SIS AT STTST Sl
Bl Uell & URIRS Ui AR 3l F AT &, foa Rl gRT big o
A e SOTIT AT 7 | 211 292

Section 307 r/w/s 149 — Attempt to murder — Unlawful assembly — Determination of
vicarious liability — Merely because other three accused persons had not used their
weapons does not absolve them from the responsibility and vicarious liability.

R 307 HEUIST ©IRT 149 — ET &1 YA — fAfY fdog S — ufafAfed afca
BT ERU — Bad 39 HROT ¥ & 3= T I §RT 19+ SRRRT BT ITINT
T8l fbar T 3 ufffed amfdca | gfdd v 78l eRar g1 212 293

Sections 376, 376A, 376AB, 376B, 376C, 376D, 376DA, 376DB and 376E — (i) Crime
against women — Malady and remedy.

(ii) Rape cases in India — Need for speedy trial of cases relating to offence of rape as
emphasized consistently by the Supreme Court.

(iii) Compensation is the Victims of Sexual offences — On recommendation of Court.
€RIC 376, 376, 376, 376W, 3767, 376, 376Hd, 376U Ud 376F —
(i) Azl & favg STRE — <Y Td IUaR |

(i) TRT H IARHR THROT — Fared RTI §RT IRAR FADHR D IO A
HefRra Al & Y fIaRT B MagaGar R g oA T B

(iii) =ITATT BT STRNAT UR A IR DI GIFSAT BT Fferahe | 213 294
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ACT/TOPIC NOTE PAGE
NO. NO.

Section 376 (1) (before 2013 amendment) r/w/s 34 — See Section 3 of the Evidence Act,
1872.

oRT 376(1) (WIS 2013 & Yd) GeUlSd ORT 34 — <& WY A=, 1872 o
¢RT 3 | 214* 299
LEGAL SERVICES AUTHORITIES ACT, 1987
fafsre |ar yrferexor srferfs, 1987

— Award by playing fraud — Any award of Lok Adalat which is obtained by playing fraud is
void ab intio.

— PUC I U< R — dArp ieTed gRT UIRd ®I Ao §f fb ducyds
uT b AT B, 98 SIRHA: YA ¢ | 216 306
LIMITATION ACT, 1963
g€ Jrferfras, 1963
Section 19 r/w/ Article 113 — Limitation law — Exemption from — When can be permitted?
SRT 19 ¥BUFST V< 113 — URAHT fafd | g — Hd rd &1 S Al 57
183 (i) 251

Article 65 — Adverse possession — Defendants have not admitted vesting of suit property
with current and previous owners and denied title of both.

ITABT 65 — ARl MEUey — URaTERTor 7 fanfed qrafed aer de gd &
BT fAfed 89 & d2¥ &1 WeR T8 fbar td <Ff & @i I SR fhar g

217~ 307

MOTOR VEHICLES ACT, 1988
Aqiex g IfefraH, 1988

Section 166 — Income tax return — Where income tax return is available, determination
of agricultural income must proceed on the basis of income tax return.

&RT 166 — AR Red — &l My Red Iuae g, 981 N 3mg &1 feiRor
IMIHR Red & MR WR 2 3fidferd fbar S=m =@nfy | 218 309

Sections 166 and 168 — Contributory negligence — Whether principle of contributory
negligence is always applicable where two-wheeler vehicle is driven with more than
permissible limits of pillion riders? No.

SIRTY 166 U4 168 — 3G IUet — 91 sl Hie WR 3= AMT 9 Afdd Fan

B WR 3R SUeT Bl RAGId Aad AR 8IaT 8?2 8! | 219 309
NARCOTIC DRUGS AND PSYCHOTROPIC SUBSTANCES ACT, 1985
e AEfer R F:gAardr ueref arferfras, 1985

Section 50 — Personal search — The mandate of Section 50 of the Act is confined to
“personal search” and not to search of a vehicle or container or premises.
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ACT/TOPIC NOTE PAGE
NO. NO.

RT 50 — IS TN — ERT 50 BT TS AT TATN Th WA ® R T8
fopeft aTe @7 S1eraT UTH 3rerar URTOT @ Tl R AR e 81 2
220 310
NEGOTIABLE INSTRUMENTS ACT, 1881
R foraa arferf~ras, 1881

Sections 138, 118(a) and 139 — (i) Initial burden.

(ii) Discharge of onus — Onus to establish a probable defence shifts on the accused to
rebut such presumption.

€IR1¢ 138, 118(®) Td 139 — (i) URMD R |
(i) TR &1 IFEE — TR IR R SR AR BiaT & b a8 ifdrwre
gforen enfd &R T W SULRIT BT Ws 8 | 221 311
PREVENTION OF CORRUPTION ACT, 1947
gee[aR farRer aferfras, 1947

Sections 5(1)(d) and 5(2) — See Sections 161, 166, 420, 468 and 471 of the Indian
Penal Code, 1860.

&RIC 5(1)(") TG 5(2) — <X R SUS AT, 1860 HI URTY 161, 166, 420, 468
Uq 471 | 205 281
PREVENTION OF CORRUPTION ACT, 1988
gee[aR farer aferfras, 1988

Sections 7, 13, 17, 19 and 20 - (i) Demand and acceptance of bribe money —
Requirement of proof.

(ii) Investigation — Not done by DSP — Effect.
(iii) Sanction — An order of sanction should not be construed in a pedantic manner.
(iv) Presumption — The standard required for rebutting presumption u/s 20 of the Act.

&RTY 7, 13, 17, 19 T4 20 — (i) Reaa AR @1 A7 v WPpfa — yAw1 & forg
MMITAHATG |

(i) armor — ST & SfdEfd Iu—Yferd 3refietd gRT S=IV0T &1 T ST —
UHIT |

(iii) AR — #OR & T STTcer oT 3ref faRIvEl & S W S oI ARy |

(iv) SUIRUT — AFRAFTIH B GRT 20 B (AT SYIROT WST B B ford MITIR
AN | 222 313
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ACT/TOPIC NOTE PAGE
NO. NO.

Sections 13(1)(d) and 13(2) r/w/s 19 — See Section 197 of the Criminal Procedure
Code, 1973.

gRIY 13(1)(F) Td 13(2) W8ufdd ORT 19 — < gve Ufhar wfedr, 1973 &1
¢RT 197 | 191 262

Sections 13(2) riwls 13(1)(e), 17 and 19 — (i) Acquisition of disproportionate assets —
FIR — Scope and ambit of preliminary inquiry being a necessity before lodging an FIR
would depend upon facts of each case — There is no set format or manner in which a
preliminary inquiry is to be conducted.

(ii) Sanction for prosecution — Sanction can be produced by prosecution during course
of trial and same may not be necessary after retirement of accused officer.

IRTG 13(2) F8ufed 13(1)(S). 17 Ta 19 — (i) FUTAEIA AR BT 3o — Yo
AT Ul dEdg (U S & qd URMe ST 31 Aaeaehd o IR va HHT
QA% UPRVT & T4 R R BRll & — YRS S & Fara ag ®ls MRed YdR
1 wfehar e 2 |

(i) MRS & forl TN — SRS gRT =R & w9g W WIPia IR a1
ST |l & 3R I8 SIGa BN BT JATgRa ITeTd] Aaededh e 8l Febdll & |

223 317

PROBATION OF OFFENDERS ACT, 1958
gzl aRdar arferfsraw, 1958

Section 4 — Benefit of probation — After final disposal of main case, Court cannot grant
benefit of probation to any accused and any order of probation cannot be granted without
obtaining report of Probation Officer.

€RT 4 — TR BT A — J& YHRYT & 3ifcH FUSR & ugernd =Irimer fhar
G BT URAIET BT v T8 < Febal & AT IRdleT AfeR | Rard ura fba
o= aRdlerm &1 ®1E o anmee Wga ff A8 far ST WHaT B 224 319
PROHIBITION OF CHILD MARRIAGE ACT, 2006
qral faare yfader sifeif-=r, 2006

Sections 3 and 9 — Marriage of a male aged between eighteen & twenty one years and
an adult female — Male cannot be punished u/s 9 of the Act.

SRIY 3 UG 9 — 18 9¥ 9 21 9Y & 419 &l MY & Y&Y dT AP Al & 7

fdare — J&Y &I gRT 9 & =i fVsd w8l fdhar S FdaT| 225 321
PROTECTION OF CHILDREN FROM SEXUAL OFFENCES ACT, 2012
AR IruRTel | 9Dl &1 AReEvr AR, 2012

Sections 5(m) and 6 — See Sections 302 and 376 (2) (i) (As inserted by Amendment Act
of 2013) of the Indian Penal Code, 1860.
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ACT/TOPIC NOTE PAGE
NO. NO.

gRIY 5(S) U9 6 — <O IR g0 AfEdl, 1860 &1 &RTY 302 Td 376 (2) (i) (2013
G AARE JRTTH gRT AT I Xenfud) | 210 287
SPECIFIC RELIEF ACT, 1963
fafafdse srgary arfarfram, 1963
Section 20 — See Order 2 Rule 2(3) of the Civil Procedure Code, 1908
&RT 20 — <% Ifaer uforar AfEdr, 1908 & emesr 2 @ 2(3) | 182+ 251
STAMP ACT, 1899
e e, 1899

Section 35 — A person who after receiving full consideration, executed a sale deed,
cannot seek impounding of agreement to sale in a later legal proceeding for
non-payment of stamp duty.

&IRT 35 — U Afdd Sil YoT YfAhel UTKT R & d18 G (A ey frearfed dwar

2, gTEraad] a1 Ufhar | TR Yed @ W1d H I Ay faee | wdfda gd

fasha 3ree Bl URTE B DI AT A8 B D | 226 322
THE RIGHT TO FAIR COMPENSATION AND TRANSPARENCY IN LAND
ACQUISITION, REHABILITATION AND RESETTLEMENT ACT, 2013
A 354, gaaras R gacdqawenue 4 Sfua gfaax aiv ureflRfar

&1 IAfSrer Aff=aa, 2013

Section 24 (2) — Sale of land involved in acquisition proceedings after issuance of
notification u/s 4 of the Land Acquisition Act, 1894 — Validity and effect of.

€IRT 24 (2) — RAFTTH @ gRT 4 & A IR TR B & SWRI SIfeTEoT @t
HrIarel & regefe wHfed &1 g — Juar vd w9 | 227 322

PART-1TA
(GUIDELINES)

1. Guidelines issued by Hon’ble the High Court of Madhya Pradesh to be 324
followed while deciding bail applications.

PART - I1I
(CIRCULARS/NOTIFICATIONS)

1. Notification regarding date of enforcement of certain provisions of the 23
Consumer Protection Act, 2019.
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EDITORIAL

Esteemed Readers,

This is my third consecutive jotting since the inception of this epidemic
which environs us presently, denying of our hopes for a better tomorrow. But,
this month of August, has significance for all Indians as 73 years ago, we
attained our freedom from suffering under colonial oppression and wakened
ourselves with the rising sun, that motivate us towards a new fight today.
Despite the impending fear of a pandemic, we can carry out this process by
remembering our past.

Furthermore, the day of remembrance of Independence led us to our
functionary freedom. The juridical independence serves as a safeguard for
the rights and privileges of the people and also as a foundation for the rule of
law. But freedom is not the right to do as we please, just the opportunity to do
what is right. We must remind our duty as “free judge” — free from fear and
favour. Of course, any institution imparting judicial education needs to
reverberate this freedom as the core quality of a judge. Judicial independence
requires that the judiciary and judges are accountable for its competency.
However, it is also said that “the relationship between judicial education and
independence is critical to the process of professionalisation of the judiciary,
having regard to the fundamental doctrinal importance of independence.” Again,
Sir Anthony Mason, the then Chief Justice of Supreme Court of Australia, noted
that “the need for judicial independence is no argument against the desirability
of judges becoming better informed.” Hence, imparting of judicial education
should not in any way affect the novelty of judiciary that is independence. We
understand and aware of this challenge that is before us being an organisation
forjudicial education.

Since the beginning of this pandemic, we have effectively switched to
online and other modes of telecommunication. The Academy has conducted,
in all six programmes during the last couple of months viz. Final phase of
Induction Training Course for the Civil Judges Class Il (Entry Level) 2019 batch,
Specialised Educational Programmes on — Cases relating to Cheque Dishonour
and issues relating to Electronic Evidence for the Judicial Magistrates and
programmes on Civil Appeals, Land Acquisition Laws and issues relating to
cases under the Electricity Act for the District Judges throughout the State. In
these programmes, approximately, 600 members of the District Judiciary have
joined us and benefitted under this new method. The Induction Training of Civil
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Judges was the highlight because this four weeks long course was conducted
extensively through interactive modes with active participation at the other
end.

Access to justice, expeditious adjudication and information technology
are some of the issues of modern judicial concern. Hon’ble Supreme Court in
Anokhilal v. State of M. P., has considered the need of competent legal aid to
the accused at State outgo and laid down certain principles which are to be
followed by all Courts. In Re: Assessment of the Criminal Justice System in
response to Sexual Offences, the Apex Court underlined the need of speedy
trial of cases relating to sexual offences and protection of witness in these
cases of sensitive nature. In P. Gopalkrishnan @ Dileep v. State of Kerala, the
term “document” has defined with the inclusion of electronic devices such as
memory card, pen drive etc. pertaining to the matters involving evidence in
electronic form. These judgments find place in Part Il of this issue.

We are of the view that apart from notes on various pronouncements,
the inclusion of write-ups and articles can make this in-house publication more
object-oriented. With this idea, we have taken some articles in the previous
issue and continuing with this practice, in this issue also. The Academy is
receiving an overwhelming response from the readers of this bi-monthly. We
always strive to bring quality content to our vigilant readers and the only way
we can remain consistent is with your valuable feedback.

| would like to conclude with the sharing of a joyful moment. The Academy
had its memorable celebration of 74" Independence Day on 15" August this
year. This was the first time, we had the honour and privilege to have our
Patron, Hon’ble the Chief Justice along with all Hon’ble Judges of the High
Court at Principal Seat with us for the flag hoisting ceremony in the Academy’s
premises. The National Flag was unfurled by Hon’ble the Chief Justice followed
by the release of the Academy’s brochure — “About Us”. This maiden publication
of booklet consists of a brief pictorial introduction to our Academy, the creation
of which was in itself a matter of immense pride for everyone here at the
Academy.

| wish all the esteemed readers a very happy and meaningful Independence
Day.

Ramkumar Choubey
Director
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GLIMPSES OF THE 74" INDEPENDENCE DAY CELEBRATION
AT MADHYA PRADESH STATE JUDICIAL ACADEMY

Hon'ble Shri Justice Ajay Kumar Mittal, Chief Justice, High Court of Madhya Pradesh
unfurling the National Flag
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GLIMPSES OF RELEASE OF BROCHURE -'ABOUT US'
(15.08.2020)

Hon'ble Shri Justice Ajay Kumar Mittal, Chief Justice, High Court of Madhya Pradesh
alongwith Hon'ble Shri Justice Sanjay Yadav, Judge In-charge, Judicial Eduction and
Hon'ble Shri Justice Sujoy Paul releasing the brochure in the presence of other Hon'ble Judges
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GLIMPSES OF THIRD PHASE INDUCTION COURSE (2019 BATCH)
CONDUCTED ONLINE

Participants of Group-2 at different District Headquarters
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GLIMPSES OF SPECIALISED EDUCATIONAL PROGRAMMES
CONDUCTED ONLINE

j “Anvassmu‘nr,

PROOF &
PROBATIVE FORCE
OF ELECTRONIC

RECORDS i
L]

Programme on Cheque Dishonour cases Programme on Electronic Evidence
(04.07.2020) (11.07.2020)

Programme on Civil Appeal
(18.07.2020)

iFE 'T. lln
AL LE.
Programme on Land Acquisition Laws Programme on Electrlclty Act 2003
(25.07.2020) (28.08.2020)
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GLIMPSES OF ONLINE RELEASE OF BOOK
'"JUDICIAL HISTORY & COURTS OF MADHYA PRADESH!
(27.08.2020)

| =
Hon'ble Mr. Justice Sharad A. Bobde, Chief Justice of India, Hon'ble Mr. Justice Arun Mishra,
Hon'ble Mr. Justice A.M. Khanwilkar and Hon'ble Mr. Justice Hemant Gupta, Judges of
the Supreme Court addressing on the occasion through video-conferencing from the
Supreme Court of India

Hon'ble Shri Justice Ajay Kumar Mittal, Chief Justice, High Court of Madhya Pradesh
and Hon'ble Shri Justice Sanjay Yadav, Judge In-charge, Judicial Education participating
inthe release of book from the Auditorium of Madhya Pradesh State Judicial Academy
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OBITUARY

Shri Prem Kant Dubey, the then Director of JOTI
(as it was formerly known) was born on 10" October,
1944. He joined Judicial Services in Madhya Pradesh
on 5" May, 1970. Was posted in various capacities at
different places in the State. Was also posted as Addl.
Welfare Commissioner, Bhopal Gas Victim, Registrar
erstwhile SAT and Member Secretary, M.P. State Legal
Services Authority. He served as District & Sessions
Judge, Mandsaur in 1995. Was Director, JOTI from 09.08.2004 to
31.10.2004. We have reminisces about his short tenure in the Academy.

He breathed his last on 29" July, 2020.

We express our deepest condolences to the bereaved family and pray
that the departed soul may rest in peace and tranquility.

A man who is really earnest must begin with himself,
he must be passively aware of all his thoughts, feelings
and action.

- Bhagvad Gita
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JURISDICTIONALISSUES OF FAMILY COURTS

Mohan P. Tiwari

Principal Judge

Family Court

Vidisha

Marriage is an institution which is considered to be sacred in India. But

with the changing times, marriage has become a subject of great judicial scrutiny.

Before 1984, all family matters were dealt by ordinary Civil Courts. After the

recommendation of the Law Commission in its 59" Report, the Government of

India, established Family Courts in the year 1984 by a Gazette notification of
the Central Government. This Act is known as ‘The Family Courts Act, 1984’.

The Family Courts Act has been enacted to provide for the establishment
of Family Courts with a view to promote conciliation and secure speedy settlement
of disputes relating to marriage and family affairs and for matters connected
therewith. From perusal of the Statement of Objects and Reasons, it appears that
the said Act, inter alia, seeks to exclusively provide within the jurisdiction of the
Family Courts the matters relating to the property of the spouses or either of them.
Section 7 of the Act provides for jurisdiction of the Family Court in respect of suits
and proceedings as referred to in the Explanation appended thereto.

The Civil Courts exercise jurisdiction as vested u/s 9 of the Civil Procedure
Code whereas the Criminal Courts exercise power vested u/s 2(j) and Sections
177 to 189 (Chapter Xlll) of the Criminal Procedure Code. The jurisdictional
issue of the Family Courts has been dealt under Chapter Ill Sections 7 and 8 of
the Family Courts Act, 1984. Similarly, u/s 19 of the Hindu Marriage Act, 1955, a
petition under this Act can be presented in the District Court. In Arjun Singhal v.
Pushpa Karwel, AIR 2003 MP 189, it has been held that the words ‘District Court’
appearing in Section 19 of the Hindu Marriage Act shall be deemed to be
substituted by the words ‘Family Court’.

Sections 7 and 8 of the Family Courts Act read as under:

7. Jurisdiction.— (1) Subject to the other provisions of
this Act, a Family Court shall—

a. have and exercise all the jurisdiction exercisable by
any District Court or any subordinate Civil Court under
any law for the time being in force in respect of suits
and proceedings of the nature referred to in the
Explanation; and

b. be deemed, for the purposes of exercising such
jurisdiction under such law, to be a District Court or,
as the case may be, such subordinate Civil Court for
the area to which the jurisdiction of the Family Court
extends.

JOTI JOURNAL - AUGUST 2020 - PART | 109



f.

g.

Explanation — The suits and proceedings referred to
in this sub-section are suits and proceedings of the
following nature, namely:

a suit or proceeding between the parties to a marriage
for decree of a nullity of marriage (declaring the
marriage to be null and void or, as the case may be,
annulling the marriage) or restitution of conjugal rights
or judicial separation or dissolution of marriage;

a suit or proceeding for a declaration as to the validity of
marriage or as to the matrimonial status of any person;

a suit or proceeding between the parties to a marriage
with respect to the property of the parties or of either
of them;

a suit or proceeding for an order or injunction in
circumstances arising out of a marital relationship;

a suit or proceeding for a declaration as to the
legitimacy of any person;

a suit or proceeding for maintenance;

a suit or proceeding in relation to the guardianship of
the person or the custody of, or access to, any minor.

(2) Subject to the other provisions of this Act, a Family Court
shall also have and exercise;

a.

the jurisdiction exercisable by a Magistrate of the First
Class under Chapter IX (relating to order for
maintenance of wife, children and parents) of the Code
of Criminal Procedure, 1973 (2 of 1974); and

such other jurisdiction as may be conferred on it by
any other enactment.

8. Exclusion of jurisdiction and pending proceedings.—
Where a Family Court has been established for any area:

a.

no District Court or any subordinate Civil Court
referred to in sub-section (1) of Section 7 shall, in
relation to such area, have or exercise any jurisdiction
in respect of any suit or proceeding of the nature
referred to in the Explanation to that sub-section;

no Magistrate shall, in relation to such area, have or
exercise any jurisdiction or powers under Chapter IX
of the Code of Criminal Procedure, 1973 (2 of 1974);

every suit or proceeding of the nature referred to in
the Explanation to sub-section (1) of Section 7 and
every proceeding under Chapter IX of the Code of
Criminal Procedure, 1973 (2 of 1974)
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(i) which is pending immediately before the
establishment or such Family Court before District
Court or Subordinate Court referred to in that
sub-section or, as the case may be, before any
Magistrate under the said Code; and

(ii) which would have been required to be instituted
or taken before or by such Family Court if, before
the date on which such suit or proceeding was
instituted or taken, this Act has come into force
and such Family Court had been established,

shall stand transferred to such Family Court on the date on
which it is established.

Situations under which the Presiding Judge needs legal assistance
immediately to deal with:

Whether the Subordinate Court, was having jurisdiction to entertain and
dispose of an application filed after the establishment of the Family Court
for the purpose of setting aside the ex-parte decree passed in a suit
prior to the establishment of the Family Court?

In Devakiv. Chandrika and anr., AIR 1998 Ker 190, a suit of the nature specified
in Explanation to Section 7(1) of the Act was pending in the Subordinate Court.
As such if the suit was pending on the date when Family Court was established,
Subordinate Court, would not have jurisdiction to try and dispose of the suit and
the same would have stood statutorily transferred to the Family Court under
Section 8 of the Act. But in this case, since the suit was decreed ex-parte prior to
the establishment of the Family Court, there was no question of statutory transfer
of the suit as such to the Family Court. However, the relevant question to be
considered is whether the Subordinate Court, was having jurisdiction to entertain
and dispose of an application filed after the establishment of the Family Court
for the purpose of setting aside the ex parte decree passed in a suit prior to the
establishment of the Family Court or not?

Section 8 excludes the jurisdiction of all Civil Courts within the local
jurisdiction of Family Court to deal with the categories of suits and proceedings
enumerated in the Explanation to Section 7. All pending suits and proceedings
of the categories mentioned in the Explanation get statutorily transferred to the
Family Court on its establishment. Thus, the scheme of the Act is to exclude with
reference to the date of establishment of Family Court all the Civil Courts from
exercising all the jurisdictions they were having hither to in respect of the
categories of suits and proceedings mentioned in the Explanation and to confer
all such jurisdictions on the Family Court on its establishment in relation to the
particular area for which the Family Court is established. The above legislative
scheme will be evident from the provisions stipulated in Section 7(1)(a) and (b)
of the Act.
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It is significant to note that the jurisdiction conferred is the entirety of the
jurisdiction exercised by all the Civil Courts in respect of the categories of the
suits and proceedings mentioned in Explanation to Section 7 and that while
exercising such jurisdiction, there is a statutory deeming that Family Court shall
be deemed to be Civil Courts of different categories for the areas to which the
jurisdiction of such Family Court extends. In the light of the above provision in
Section 7, all jurisdiction which the Sub Court, had in respect of the suit and the
ex-parte decree passed therein have stood vested or conferred statutorily on
the Family Court.

Whether decree passed by Civil Court prior to establishment of Family
Court can be executed by Family Court? Held, No.

Dinesh Sharma v. Jyoti Sharma, 2016 (1) MPLJ 465 — The Court which passed
the decree has jurisdiction to execute it.

Whether Family Court can pass an order in relation to guardianship or
custody of, or access to, any minor (Section 26 Hindu Marriage Act)?

In the case of Dhillan & anr. v. Preetpal Singh Chadda, ILR (2015) MP 1368,
it has been held that the Family Court constituted for any place any suit or
proceeding in relation to guardianship or custody of, or access to, any minor
would be tried by the Family Court only. [section7(1)(g)]

Whether an application u/s 125 CrPC filed by a divorced Muslim woman
is maintainable before the Family Court? Held, Yes [Section 7(2)(a)]

In Shamima Farooqui v. Shahid Khan, (2015) 5 SCC 705, Hon’ble Apex Court
dealing with this issue observed in Shamim Bano v. Asraf Khan, (2014) 12 SCC
636 referring the Constitution Bench judgment in Danial Latifi & anr. v. Union of
India, (2001) 7 SCC 740 and Khatoon Nisha v. State of U.P,, (2014) 12 SCC 646 had
opined as under:

The principle clearly lays down that even an application
has been filed under the provisions of the Muslim Women
(Protection of Rights on Divorce) Act, 1986, the Magistrate
under the Act has the power to grant maintenance in favour
of a divorced Muslim woman and the parameters and the
considerations are the same as stipulated in Section 125
of the Code. We may note that while taking note of the
factual score to the effect that the plea of divorce was not
accepted by the Magistrate which was upheld by the High
Court, the Constitution Bench opined that as the Magistrate
could exercise power under Section 125 of the Code for
grant of maintenance in favour of a divorced Muslim woman
under the Act, the order did not warrant any interference.
Thus the, emphasis was laid on the retention of the power
by the Magistrate under Section 125 of the Code and the
effect of ultimate consequence.
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Thus, Family Court has power to entertain such application.

Whether an application u/s 3 & 4 of Muslim Women (Protection on
Divorce) Act 1986 can be entertained by the Family Court?

In the case of Karim Abdul Rehman Shaikh v. Shehnaz Karim Shaikh & ors,
2000 CrLJ 3560 (Bom) (FB) in para 57 it has been held that Section 7(1)(a) says
that subject to the other provisions of the said Act, a Family Court shall have
jurisdiction exercisable by any District Court or subordinate Civil Court under
any law for the time being in force in respect of the suits and proceedings of the
nature referred to in the explanation.

Section 7(1)(b) says that Family Court may be deemed for the purpose of
exercising such jurisdiction under such law, to be a District Court or, as the case
may be, such subordinate Civil Court for the area to which the jurisdiction of the
Family Court extends. Explanation to this section contains the suits and
proceedings which the Family Court is to deal with. All the proceedings set out
in the said explanation pertain to disputes relating to marriage and family affairs.
Section 7(2)(a) says that the jurisdiction exercisable by a Magistrate of the First
Class under Chapter IX (relating to order for maintenance of wife, children and
parents) of the Code of Criminal Procedure, 1973 shall be exercisable by a
Family Court. Section 7(2)(b) says that the Family Court shall have such other
jurisdiction as may be conferred on it by any other enactment.

There is no enactment containing an express provision that the Family
Court shall have jurisdiction to deal with applications made by a divorced Muslim
woman u/s 3 and 4 of the Muslim Women (Provision in Divorce) Act. On the
contrary, the scheme of the Muslim Women (Protecton on Divorce) Act shows
that such application can be made only to the Magistrate of First Class exercising
jurisdiction under the Code.

The Family Courts Act is a prior enactment. Muslim Women (Protecton on
Divorce) Act does not even refer to the Family Courts Act. If it was the intention
of the Legislature to see that a Muslim woman can file application before a
Family Court, an express provision to that effect would have been found in the
Muslim Women (Protecton on Divorce) Act. On the contrary, under section 5 of
the Muslim Women (Protecton on Divorce) Act, a divorced women and her former
husband can declare that they prefer to be governed by sections 125 to 128 of
the Cr.P.C. and then the Magistrate has to dispose of the application accordingly.
Therefore, there is no provision under which a Muslim woman can prefer to go
to a Family Court by making a joint declaration with her husband. Section 7
says that application by a divorced women u/s 125 or 127 of the Code pending
before a Magistrate on the commencement of the Muslim Women (Protecton on
Divorce) Act shall notwithstanding anything contained in that Code and subject
to the provisions of section 5 of the Muslim Women (Protecton on Divorce) Act
shall be disposed of by such Magistrate in accordance with the provisions of the
Muslim Women (Protecton on Divorce) Act. This makes the legal provision very
clear that it is only a Magistrate of the First Class exercising jurisdiction under
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the Code, who can dispose of even the pending applications and that too in
accordance with the provisions of the Muslim Women (Protecton on Divorce)
Act.

Therefore, there is nothing in the provisions of the Muslim Women
(Protecton on Divorce) Act to suggest that the Family Court has jurisdiction to
entertain applications u/s 3 and 4 of the Muslim Women (Protecton on Divorce)
Act. (See also: Mohd. Nadim v. Taliya Fatima, WP No. 12408 of 2010 by Allahabad
High Court judgment dated 06.07.2010)

What is the meaning of “a suit or proceeding between the parties to a
marriage with respect to the property of the parties or of either of them”?
Does that expression includes a suit for partition in which apart from
the parties to the marriage, other sharers are also parties? Does the
expression “property of the parties” mean “property of the parties to
the marriage” or the “property of the parties to the litigation”?

In Devaki Antharjanam v. Narayanan Namboodiri, AIR 2007 Ker 38, a suit was
filed in 2002, much after the Family Court was established in 1985, regarding
the dispute of property between husband, wife and the daughter as well.
Preliminary decree was passed in the year 2003 declaring their shares. The
plaintiff subsequently filed an application before the Court for passing the final
decree. ACommissioner was appointed. He submitted a plan, report and account.
The Trial Court accepted the same and passed the final decree in the year
2004. The judgment was challenged before the District Court but the same was
rejected. Being dissatisfied, second appeal was filed. The Hon’ble High Court
interpreted section 7 of the Family Courts Act and was of the view that the
present dispute does not fall under Explanation (c) to Sub-section (1) of section
7 of the Family Courts Act. It was held that it is not enough that the suit is in
between the parties to the marriage; but the same should be with respect to the
property of the parties or of either of them. Here, the subject-matter of the suit
belongs not only to the parties to the marriage, but others also. In the context,
simply because among the parties, husband and wife, daughter was also arrayed
on rival side that cannot attract Clause (c) of Explanation to Section 7(1) of the
Act.

Whether the Family Court has jurisdiction to entertain a suit filed by the
wife against the husband and father-in-law for recovery of amounts given
at the time of marriage?

In Shyni v. George and ors., AIR 1997 Ker 231, the Hon’ble Court considered
the question whether the Family Court has jurisdiction to entertain a suit filed by
the wife against the husband and father-in-law for recovery of amounts given at
the time of marriage. In a case where the claims have to be combined or the
same has to be made against both the husband and the father-in-law as in the
present case, could it be said that the jurisdiction of the Family Court would
stand ousted? The question was answered with an emphatic “No”.
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The suit will remain as a suit against the spouse for recovery of the property
of the wife. No doubt, even at the time of the marriage, the property was handed
over not only to the husband but also to the father-in-law. But that would not
make the suit anything other than for recovery of the property of a party to the
marriage from the other party to the marriage and persons connected with him
or related to him.

Whether the Family Court has jurisdiction to adjudicate upon any
question relating to the properties of divorced parties?

In K.A. Abdul Jaleel v. T.A. Shahida, AIR 2003 SC 2525 (3-Judge Bench), the
question to be considered was whether the Family Court has jurisdiction to
adjudicate upon any question relating to the properties of divorced parties. After
referring to the Statement of Objects and Reasons, it was held that the same
clearly go to show that the jurisdiction of the Family Court extends inter alia, in
relation to properties of spouse or of either of them which would clearly mean
that the properties claimed by the parties thereto as a spouse of the other,
irrespective of the claim whether property is claimed during the subsistence of a
marriage or otherwise.

Whether Family Court has jurisdiction in a case when the suit relates to
property dispute between two women claiming to be wives of the
deceased person?

In Ammini v. Anees, 2014 (1) KLT 215, it has been held by the High Court of
Kerala that when the suit relates to property dispute between two women claiming
to be wives of the deceased person, only Family Court has jurisdiction to consider
that aspect.

Question of validity of both marriage and matrimonial status of a person?

In the case of Balram Yadav v. Fulmaniya Yadav, AIR 2016 SC 2161, it has
been held that declaration regarding matrimonial status of any person has to be
decided by the Family Court and not by a Civil court. U/s 7(1) Explanation-(b), a
suit or proceeding for a declaration as to the validity of both marriage and
matrimonial status of a person is within the exclusive jurisdiction of Family Court
since section 8, all those jurisdictions covered u/s 7 are excluded from the purview
of the jurisdiction of the Civil courts. Section 20 of the Act also endorses the
said view since the Family Court Act, 1984 has an overriding effect on other
laws.

Whether the Family Court has jurisdiction to deal with the matters under
the Special Marriage Act?

In R. Sridharan v. The Presiding Officer, WP No. 34838/2004, decided on 18"
August, 2008 (Madras High Court), the husband and wife both are Indian citizens,
domiciled in India. However, they have performed their marriage according to
Hindu rites on 19" July, 1998 in U.S.A. Held that since the parties are Indian citizens
and domiciled in India, the Courts in India will have jurisdiction. The Family Court
has jurisdiction to deal with the matters under the Special Marriage Act, 1954 and
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equally under the Hindu Marriage Act, 1955. It has even jurisdiction to deal with
matrimonial matters where the parties are Muslims, except, the Parsi Marriage and
Divorce Act, 1936 for all other marriages, the Family Court is having jurisdiction.

In the present case, the uncontroverted fact is that the marriage between
the parties was solemnized as per Hindu Rites and Customs and both the parties
are Hindus. Though, the respondent has disputed the registration of marriage
before the Marriage Officer in U.S.A., the form of marriage is admitted. It should
be borne in mind that Hindu Marriage Act has extra-territorial jurisdiction to all
Hindus, even if they reside outside the territories of India. The Hindu Marriage
Act, in particular Section 2, does not stipulate any condition that both the parties
should be domiciled in India at the time of presentation of the petition before the
Family Court or any other Court of competent jurisdiction. Even as per the
averments of the petitioner, the members of the family were known to each other
before the marriage and they were neighbours residing next door. Admittedly,
the petitioner domiciled in India before setting up his residence in U.S.A.
Therefore, his domicile of origin is within the jurisdiction of Family Court, Chennai.

Whether the Family Court has jurisdiction u/s 9(4) of the Hindu Adoption
and Maintenance Act, 1956 to entertain an application by a guardian for
permission to give a child in adoption to himself?

In the case of Tarun Kadam and anr. v. State of M.P. and anr., 2014 (5) MPHT
310 (DB), the learned Additional Principal Judge, Family Court, Gwalior with the
observations that “Court” in Rule 2(V) of Madhya Pradesh Juvenile Justice (Care
and Protection of Children) Rules, 2003 means Court of Principal Civil Court of
the District, rejected the application stating that it has no jurisdiction to try the
application. The appellant plaintiff moved an application u/s 7 r/w/s 9 (4) of
Hindu Adoption and Maintenance Act, 1956 for adoption of an abandoned child
who was in the custody of respondent No. 2, Balkalyan Samiti.

The Hon’ble High Court observed that as per Section 41 of the JJ Act,
‘Court’ implies a Civil Court, which has jurisdiction in matters of adoption and
guardianship and may include the court of the District Judge, Family Court and
City Civil Court. The intent of the legislation clearly shows that the Family Court
has the same jurisdiction which is exercisable by any District Court or any
subordinate Civil Courts. That being so, the dispute regarding the jurisdiction
of Family Court is now very clear after the enactment of Juvenile Justice (Care
and Protection of Children) Rules, 2007. We dissent with the view expressed by
the learned Single Bench of Kerala High Court in the case of Andreq Mendez &
ors. v. State of Kerala, 2008 (1) KarLJ 647 = 2008 (1) KLT 1000. We, therefore, find
it absolutely safe to come to a definite conclusion that Family Court can have
jurisdiction to entertain the application u/s 41 (6) of Juvenile Justice (Care &
Protection of Children) Act, 2007.

Whether the Family Court has jurisdiction u/s 7 (2)(b) of the Family Court
Act to entertain a claim for appointment of guardian?

After exhausting the stipulations in Section 7(1) and 7(2)(a), a residuary
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provision is enacted in Section 7(2)(b) to declare that the Family Court shall
also have and exercise such other jurisdiction as may be conferred on it by any
other enactment.

Section 41(6) does not certainly say that the Family Court shall be the
court for the purpose of Section 41(6). If at all it can only be held that Rule 33(5)
confers by implication jurisdiction on the Family Court. But can the rules
promulgated u/s 68 of the Juvenile Justice Act be equated to an “enactment”.
That is the next question to be considered. The Family Courts Act does not give
any guideline as to what is the “enactment” contemplated u/s 7(2)(b). Ordinarily
and normally a statute enacted by the legislature is referred to as an enactment.
So much appears to be evident from the general principles of law. The General
Clauses Act, 1897 in Section 3(19) defines the expression in the following words.

Rule 33(5) appears in the Central Rules promulgated u/s 68 of the Juvenile
Justice Act and in any view of the matter, the said rule cannot claim a status
superior to ‘rule’ defined in Section 3(51) of the General Clauses Act. It cannot
claim a status equal to regulation under Rule 3(50) or an enactment under Rule
3(19). It is therefore clear that Section 7(2)(b) of the Family Court Act cannot be
pressed into service to sail to the conclusion that a Family Court has jurisdiction
to entertain an application u/s 41(6).The Family Court cannot, hence be held to
be the court u/s 41(6) which can entertain applications for adoption by a
guardian.

Whether a child born out of illegal relationship with a married woman, can
be granted to the family members of the biological father of the child?

In the case of Renubala Moharana and anr. v. Mina Mohanty and ors., 2004
AIR SCW 3059, there was a question for consideration that the child in question
was child of petitioners deceased son born from extra-marital relationship of
their son with a married woman. Admittedly their son was never married to that
woman and the child can never be a legitimate child of their son and that woman.
Such declaratory relief regarding illegitimacy of child cannot be granted by the
Family Court.

U/s 7(1) of the Family Courts Act r/w Clause (e) of the Explanation, a suit
or proceeding for a declaration “as to the legitimacy of any person” is within the
jurisdiction of the Family Court. According to the petitioners, the child was born
on account of extramarital relationship of a married woman with their deceased
son. Accepting the case of the petitioners, the child cannot obviously be treated
as a legitimate child of their son and that woman. The question of status of the
child in relation to the parties to the petition can be incidentally gone into by the
Family Court if necessary, while deciding the guardianship petition, that liberty
has been granted to the Family Court. However, the declaratory relief as regard’s
the illegitimacy of the child cannot be granted.

Whether suit or proceeding for a declaration as to the legitimacy of any
person can be resolved by Family Court?

It has been held in the case of Rajendra Narayan Santi v Bailochan Santi, W.P.
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(C) No. 10501/2007, decided on 23.09.2015 (2015 SCC OnlLine Ori 362) by the Hon’ble
Orissa High Court that this dispute can only be resolved by the Civil Court.

Whether the provisions of Family Courts Act 1984 are applicable in case
of scheduled tribe?

In Sushma @ Sunita Devi v. Vivek Rai, ILR 2014 HP 819, it has been held that
within the meaning of Clause 25 of Article 366 of the Constitution of India, both the
parties are members of Scheduled Tribes as notified by the Constitution (Schedule
Tribes) Order, 1950 as amended by the Scheduled Castes and Scheduled Tribes
Order (Amendment) Act, 63 of 1956, 108 of 1956, 18 of 1987 and 15 of 1990. Sub
Section 2 of Section 2 of the Hindu Marriage Act reads thus:-

(2) Notwithstanding anything contained in sub-section (1),
nothing contained in this Act shall apply to the members of
any Scheduled Tribe within the meaning of clause (25) of
Article 366 of the Constitution unless the Central
Government, by notification in the Official Gazette,
otherwise directs.

The aforesaid sub-section starts with the non-obstante clause and,
therefore, has overriding effect overall the provisions of the Statute and it cannot
be disputed that the judgment therefore rendered by the learned District Judge,
Kullu is coram non-judice.

In the case of Surajmani Stella Kujur (Dr) v. Durga Charan Hansdah & anr.,
(2001) 3 SCC 13, it has been observed that the provisions of the Hindu Marriage
Act are not applicable to members of scheduled tribes, in the absence of a
notification, and that a valid custom may govern the field.

Protection of Women from Domestic Violence Act and jurisdiction of
Family Court.

Section 26 of the Protection of Women from Domestic Violence Act, 2005
was added specially to ensure that women facing domestic violence could claim
relief under the DV Act, not only before the jurisdictional Magistrate, but also in
other courts such as the Family Courts or the Civil Courts where they may have
other proceedings.

The Bombay High Court has also upheld this proposition in Pramodini Vijay
Fernandes v. Vijay Fernandes, 2010 (4) MAH.LJ 341 and Rajkumar Rampal Pandey
v. Sarita Rajkumar Pandey, 2008 (6) Bom. CR 831 stating that if a legal proceeding
is already filed in a Civil or a Criminal Court affecting the aggrieved person and
the Respondent, relief u/s 18, 19, 20, 21 and 22 could be granted by such Civil
or Criminal Court. The Bombay High Court went as far as to hold that the Family
Court could even take cognizance of breach of interim orders u/s 31 of the DV
Act. The High Courts of Madras, Assam and Chhattisgarh have also similarly
stated the law in this respect.
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RUMINATIONS OF A REFERRAL JUDGE

Giribala Singh
Member Secretary
MPSLSA

Life is a many splendoured journey. As we plod through uneven terrain,
the travels and travails of the journey enable us to pick up new ideas, drop
some old perceptions, and recreate space for further evolution of thoughts. If
we were not programmed to do so, we would go through the motions of living but
remain with fossilised and cluttered thoughts.

Our Academy at Jabalpur like most training Institutions, is a great place to
learn and unlearn with changing times. Short training periods are always a
welcome breeze. However in the year 2008, when directions from the High Court
arrived for the forty hour training in Mediation, it brought with it a plethora of
emotions. The joy of looking forward to sharpening skills and catching up with
the gossip of old colleagues was sprinkled with morose thoughts of eight hours
of sitting at a desk for five days, arranging the Board Diary for the period of
absence from court and leaving hearth and home. Not to forget the travel over
five hundred km from Gwalior to Jabalpur, on the banks of the serene Narmada.
We were filled with trepidation and wondered what lay in the simple provisions
of Section 89 CPC which called for the five day setup!

Soon we were face to face with our erudite trainers from Mediation &
Conciliation Project Committee, a strange combination of self discipline,
immaculate in the choice and timing of words and above all equipped with the
fine quality of bringing out the best in each of us. As the saying goes, the
receptacle must always have space to toss in some new ideas and the trainers sure
enough deciphered that space.

On our return to the humdrum of existence and official duties, it seemed
that the court and its entities had assumed different dimensions. Rather, the
litigants seemed to have sprung alive from the parchment papers of the case
record. The first instance of referral was truly remarkable. A partition suit between
brothers had plodded on for many years, taking its toll on the time and the
scarce resources of the litigants. | glanced cursorily from the file looking for
“elements of settlement” so elaborately explained in the Afcons Infrastructure
Ltd. v. Cherian Varkey Construction Co. (P) Ltd., (2010) 8 SCC 24. The parties
stood apart in painful silence in one corner of the court room, woebegone, brow
beaten, avoiding the sharp eyes of the clerk sizing them up. The older had
neither the style nor swagger so typical of the moustachioed, gun totting denizens
of the Chambal ravines while the younger had an air of defiant non chalance; both
seemed past the age reflected on the file, crushed under the weight of heaps of the
case record. There can be no greater enemy than an estranged relative!

The matter had already traversed past the settling date and in fact was
posted for defendent evidence. However fresh from the training, | went on to
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start the preliminaries for referral. At this point, smelling something unusual, the
court clerk sidled forward and whispered under his breath with concern “Ye to
adalati parinde hai, inka kya! Aapko purane case ke disposal mein adhik unit
milenge.” (These parties are ‘court birds’ and are used to flocking the corridors!. You
would be earning units for disposal of an old case!”’) His jaw fall open in disbelief as
| quipped “sukoon se baithiye babuji, unit ka kya! Har mamale ka waqt hai aur
inka shayad samay aa gaya hai.” (Please rest, units are not an issue! Everything has
a definite time and may be the time for the settlement of this dispute has arrived).

I sensed that moblising the parties would require all the skills of
communication not just to motivate the parties to proceed for mediation but also
to be there with an open mind and a firm belief that they themselves knew their
best interests and could resolve their dispute without exchange of bad blood.
The whole concept seemed alien to them. Never did the old adage Perplexity is
the beginning of knowledge seem more profound than on that first occasion when
the parties listened wide eyed as they tried to digest the full import of what was,
meant by the words that ‘they themselves would be able to settle their dispute.
Whatever residual reservations they had, melted the moment | dilated that they
had nothing to lose and would probably end up by saving time and resources. A
decade of their lives had been spent between court rooms. | think at that moment
they were able to understand that in a life with finite time, it made sense to value
it!. To wrap up, among other issues the confidentiality of the process, opportunity
for generation & evaluation of options in the presence of a neutral third party
were all laid threadbare.

In those early days, tackling the advocates when referring their parties for
mediation was also a daunting task. They seemed to give the expression of one
who is the victim of “cradle snatching”. The plaintiff advocate looked askance
crowing with confidence that he smelt victory while this was nothing but a ploy
arising from the defendant with a view to further stall the proceedings. To dispel
the doubts of the advocates, a brief session was held separately with them
wherein they were ensured that the result of the mediation would not adversely
hamper anyone’s interest, least of all their own! They were reminded that as the
parties repose much faith in them, they had a sacrosanct responsibility to
encourage them. And finally | reminded them of Gandhi’'s talisman ‘Whenever
you are in doubt, or when the self becomes too much with you, ............. ask
yourself, if the step you contemplate is going to be of any use to him [her]. Will
he [she] gain anything by it? Will it restore him [her] to a control over his [her]
own life and destiny?” Like every human, advocates also have a philanthropic
soul which sometimes need to be uncovered from the debris of litigative jargon.

The parties returned around 28 days after the referral. | could discern a
remarkable change in each of them. The grey mane of the older party shone
across his forehead like a silver lining and his hunchback seemed to have
vanished. The result of the mediation was a package deal of three connected
litigations and whole heartedly | credited the advocates without mincing words.
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Another matter of distinct importance involved neighbours who were locked
in a dispute arising from shifting of the manhole of the sewage pipeline and one
of the parties was the Cantonment Board. The disputants had a long history of
camaraderie but tempers were frayed simply because each thought that having
a huge source of water on the ‘Ishaan Kone’ (North-east) forebode ill luck. At
first sight, cases where the government is a party are not considered suitable
for referral but this was not a matter where the suit had been filed for declaration
of title against the government. The government official for Cantonment Board was
forthright in requesting for a prompt resolution. Despite the litigation, the parties
also wanted to settle soon as their “Over the wall” friendly chit-chat was hindered.
In the course of the referral proceedings | reminded them that there cannot be a
luckier charm than having a friendly neighbour. As friendship had the strength
to dispel any prospective ill luck. Both parties immediately consented to proceed
and get their matter settled through mediation.

It is mandatory for the courts to consider recourse to ADR process u/s 89
of the Code r/w Rule 1A Order X but actual reference to ADR in all cases is not
mandatory. [Para 24 & 26 of the Afcons (supra)]. In light of several judicial
pronouncements, a referral judge is not required to formulate the terms of
settlement or to make them available to the parties for their observations. On
the contrary the referral judge is required to acquaint himself with the facts of
the case, nature of the dispute between the parties and to make an objective
assessment to the suitability of the case for referral. The appropriate stage for
considering reference to ADR processes in civil suits is after completion of
pleadings and before framing issues. In the final analysis, the process of referral
and mediation must never be compromised for statistics or shortage of time and
having done so, the outcome be left in the hands of the parties.

Certain queries are often raised on the question of consent of all the parties.
Here it would be apt to clarify that in order to refer cases for conciliation or for
arbitration, the consent of the parties is mandatory whereas in terms of Section
89 CPC and the judicial pronouncements, consent of the parties is not mandatory
for referring a case for Mediation, Lok Adalat or Judicial Settlement. In case of
K. Sriniwas Rao v. D.A. Deepa, (2013) 5 SCC 226 the concept of pre-litigative clinic
and mediation centres has been conceived even in non-compoundable cases.
Despite this, the parties still retain the freedom to agree or not to agree for
settlement in mediation and the absence of consent does not affect the voluntary
nature of mediation [relevant Para 36 of Afcons (supra)].

The cases found suitable for reference which draw strength from Afcons
(supra) are those relating to trade, commerce and contracts, strained or soured
relationships, need for continuation of the pre-existing relationship in spite of
the disputes, tortuous liability, claims for compensation in motor accidents/other
accidents and all consumer disputes. However experience reveals that the
categorization of cases is not exhaustive or rigid and the referral judge must
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independently consider the suitability of each case with reference to its facts
and circumstances.

CHECK LIST FOR REFERRAL JUDGES

SESEORORORORORORORORORS,

DO’S
Select appropriate cases.
Assess relevant facts of the case.
Ensure parties/authorized persons presence at the time of referral.
Interact and motivate the parties.
Explain Role of Mediation & its benefits.
Explain Right to Self Determination and Confidentiality.
Encourage Advocates and Litigants to choose Mediation.
Ensure Authority of Competent Officials.
Pass appropriate Referral Order.
Obtain signatures of parties/authorized persons on Referral Order.
Fix date and time for appearance before Mediator.
Fix date & time for return of matter.

® ®

®
®

DON’T

Do not refer Ex-parte case.

Do not refer cases involving complex legal issues, multiple parties,
Constitutional matters, Public Policies, Serious criminal cases, Election
disputes, cases involving Minors etc.

No reference without objective assessment.
No communication with Mediator other than written outcome.

Mediation is an idea whose time has come. | do foresee a day when people
will flock to the court with a sense of positive hope and depart with a sense of
satisfaction. In the final analysis, whether the outcome of the proceedings is
successful or not, the process of referral and the process of mediation must
always be carried out in true spirit of a sportsman.

For when the One Great Scorer comes to mark against your name,
He writes not that you won or lost, but how you played the game!

Grantland Rice
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TYPES & QUANTIFICATION OF LOSS OF CONSORTIUM

Dhirendra Singh
Faculty Member (Sr.)
MPSJA

The Motor Vehicles Act, 1988 is a beneficial and welfare legislation which
has been framed with the object of providing relief to the victims or their families,
in cases of genuine claims. The Court / Tribunal is duty bound to award “just
compensation”, irrespective of whether any plea in that behalf was raised by
the claimant.

In the case of National Insurance Company Limited v. Pranay Sethi, (2017) 16
SCC 680, the Constitution Bench has held that Section 168 of the Motor Vehicles
Act, 1988 deals with the concept of “just compensation” and the same has to be
determined on the foundation of fairness, reasonableness and equitability on
acceptable legal standards because such determination can never be in
arithmetical exactitude. It can never be perfect. The aim is to achieve an
acceptable degree of proximity to arithmetical precision on the basis of materials
brought on record in an individual case. The concept of “just compensation”
has to be viewed through the prism of fairness, reasonableness and non-violation
of the principle of equitability. In a case of death, the legal heirs of the claimants
cannot expect a windfall. Simultaneously, the compensation granted cannot be
an apology for compensation. It cannot be a pittance. Though the discretion
vested in the tribunal is quite wide, yet it is obligatory on the part of the tribunal
to be guided by the expression “just compensation”. It is a well accepted norm
that money cannot substitute a life lost but an effort has to be made for grant of
just compensation having uniformity of approach. There has to be a balance
between the two extremes, that is, a windfall and the pittance, a bonanza and
the modicum.

In Magma General Insurance Co. Ltd. v. Nanu Ram & ors., 2018 ACJ 2782 it
was held that compensation under different heads can be awarded in a death
case and one of these heads is loss of consortium. It is already settled that this
head is an integral part of just compensation in appropriate cases. Consortium
is a special prism reflecting changing norms about the status and worth of actual
relationships. The right to consortium would include the company, care, help,
comfort, guidance, solace and affection of the deceased, which is a loss to his
family.

Loss of consortium, in legal parlance, was historically given a narrow
meaning to be awarded only to the spouse i.e. the right of the spouse to the
company, care, help, comfort, guidance, society, solace, affection and sexual
relations with his or her mate. The loss of companionship, love, care and
protection, etc., the spouse is entitled to get, has to be compensated
appropriately. The concept of non-pecuniary damage for loss of consortium is
one of the major heads for awarding compensation in various jurisdictions such
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as the United States of America, Australia, etc. English Courts have recognised
the right of a spouse to get compensation even during the period of temporary
disablement.

In the case of Sarla Verma and ors. v. Dehli Transport Corporation and ors.,
2009 ACJ 1298, the Apex Court awarded an amount of ¥ 10,000/- (Rupees ten
thousands only) to the widow of the deceased under the head of loss of spousal
consortium whereas in the case of Rajesh and others v. Rajbir Singh and ors., 2013
ACJ 1403, a three-Judges Bench of the Apex Court enhanced the amount to
¥ 1,00,000/- (Rupees one lakh only) towards loss of spousal consortium. The
Court enhanced the same on the principle that a formula framed to achieve
uniformity and consistency on a socio-economic issue has to be contrasted
from a legal principle and ought to be periodically revisited. On the principle of
revisit, it fixed different amount on conventional heads. What weighed with the
Court is factum of inflation and the price index. It has also been moved by the
concept of loss of consortium and it was held by the Court :

“... Inlegal parlance, “consortium” is the right of the spouse
to the company, care, help, comfort, guidance, society,
solace, affection and sexual relations with his or her mate.
That non-pecuniary head of damages has not been properly
understood by our courts. The loss of companionship, love,
care and protection, etc., the spouse is entitled to get, has
to be compensated appropriately. The concept of non-
pecuniary damage for loss of consortium is one of the major
heads of award of compensation in other parts of the world
more particularly in the United States of America, Australia,
etc. English courts have also recognised the right of a
spouse to get compensation even during the period of
temporary disablement. By loss of consortium, the courts
have made an attempt to compensate the loss of spouse’s
affection, comfort, solace, companionship, society,
assistance, protection, care and sexual relations during the
future years. Unlike the compensation awarded in other
countries and other jurisdictions, since the legal heirs are
otherwise adequately compensated for the pecuniary loss,
it would not be proper to award a major amount under this
head. Hence, we are of the view that it would only be just
and reasonable that the courts award at least rupees one
lakh for loss of consortium.”

However, the Constitution Bench in the case of Pranay Sethi (supra), did
not agree with the above view expressed in Rajesh (supra) and held:

“the conventional and traditional heads, needless to say,
cannot be determined on percentage basis because that
would not be an acceptable criterion. Unlike determination
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of income, the said heads have to be quantified. Any
guantification must have a reasonable foundation. There
can be no dispute over the fact that price index, fall in bank
interest, escalation of rates in many a field have to be
noticed. The court cannot remain oblivious to the same.
There has been a thumb rule in this aspect. Otherwise,
there will be extreme difficulty in determination of the same
and unless the thumb rule is applied, there will be immense
variation lacking any kind of consistency as a consequence
of which, the orders passed by the tribunals and courts are
likely to be unguided. Therefore, we think it seemly to fix
reasonable sums. It seems to us that reasonable figure on
conventional heads loss of consortium should be T 40,000/-.
The principle of revisiting the said head is an acceptable
principle. But the revisit should not be fact-centric or
quantum-centric. We think that it would be condign that the
amount that we have quantified should be enhanced on
percentage basis in every three years and the
enhancement should be at the rate of 10% in a span of
three years.”

It is to be noted here that in all the above cases, only the concept of spousal
consortium was considered but in the case of Magma General Insurance Company
Ltd. (supra), the scope of concept of loss of consortium was widened for the
first time and held by the Supreme Court that “In legal parlance, “consortium” is
a compendious term which encompasses ‘spousal consortium’ with ‘parental
consortium’ and ‘filial consortium’ also.”

It was held in the above case that spousal consortium is generally defined
as rights pertaining to the relationship of a husband-wife which allows
compensation to the surviving spouse for loss of “company, society, co-operation,
affection and aid of the other in every conjugal relation.” It has also been held in
the above judgement that with respect to a spouse, it would also include sexual
relations with the deceased spouse.

It was also held in the same case that parental consortium is granted to
the child upon the premature death of a parent, for loss of “parental aid,
protection, affection, society, discipline, guidance and training” and filial
consortium is the right of the parents to compensation in the case of an
accidental death of a child. An accident leading to the death of a child causes
great shock and agony to the parents and family of the deceased. The greatest
agony for a parent is to lose their child during their lifetime. Children are valued
for their love, affection, companionship and their role in the family unit.

Modern jurisdictions world-over have recognized that the value of a child’s
consortium far exceeds the economic value of the compensation awarded in
case of the death of a child. Most jurisdictions therefore, permit parents to be
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awarded compensation under loss of consortium on the death of a child. The
amount awarded to the parents is a compensation for loss of the love, affection,
care and companionship of the deceased child. It was also held that in case
where a parent has lost their minor child, or unmarried son or daughter, the
parents are entitled to be awarded loss of consortium under the head of Filial
Consortium and the amount of compensation to be awarded as consortium will
be governed by the principles of awarding compensation under ‘Loss of
Consortium’ as laid down in Pranay Sethi (supra) and after discussing the various
types of consortium, the Apex court awarded the father and the sister of the
deceased, an amount of ¥ 40,000/- each for loss of filial consortium.

Recently, in the case of United India Insurance Company Ltd. v. Satinder
Kaur @ Satwinder Kaur and ors., Civil Appeal No. 2705/2020, dated 30.06.2020, a
Three Judges Bench of the Apex Court endorsed the view taken in Magma General
Insurance Company Ltd. (supra) and awarded ¥ 40,000/- under the head of loss
of spousal consortium to the widow of the deceased and ¥ 1,20,000/- under the
head of loss of parental consortium to three children of the deceased and directed
the Tribunals and High Court to award compensation for loss of consortium,
which is a legitimate conventional head.

Hence, it is the duty of every Tribunal to award spousal / parental / filial
consortium as the case may be.
CONCLUSION

1.  The Motor Vehicles Act is beneficial and welfare legislation. The Court is
duty bound to award “just compensation”, irrespective of whether any plea
in that behalf was raised by the claimant.

2. Compensation under different heads can be awarded in a death case, out
of which one is loss of consortium.

3. Consortium is a compendious term which encompasses spousal consortium,
parental consortium and filial consortium.

4. The amount for loss of each type of consortium will be ¥ 40,000/- as per
the amount fixed in Pranay Sethi (supra) on 31.10.2017 which should be
enhanced @ 10% every three years.

5. Husband / wife of the deceased is entitled to an amount of ¥ 40,000/- for
loss of spousal consortium.

6. Parents of the deceased are entitled to an amount of ¥ 40,000/- each for
loss of filial consortium if the deceased child was a minor or unmarried.

7. Children of the deceased are entitled to an amount of ¥ 40,000/- each for
loss of parental consortium.
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Rdar 1 fAgfaa: arfqedt faftre figra
Sad i
HDHI AR (HT3)
qeIYQ YT X5 <1RD JABIGH]

q& B oIad X8 D QR a8 B [ATI—a & Wy Bl qIaRH AT H JATa]
G 3R SHST GR&T g Uae & YA | &I U wraw Rfdet ufdhan w2, 1908 (e
H— ) 7 foog 77 2| MW 39 B AT IR @R AT fAvETST SR e
40 & faid RATR (A19eh) @1 MG | ST S U <RI $I a1g & 3AfaH FRIeRoT
B T® SR Hfaug qumell # fe@ wRd B & SuRid oI, Jf=iddl 3fee aF @
e eIfdaat ueM &xd & | 3T7QeT 39 & Sfaifd oief a1 # fovefl U uer &l areu=d
AT # BIEIT BR A b B 3 A FNEHAD T HHI—HH O BRI BT ST
3MaTId B O A AAIH UFHT & AdRA 3meer fAu o & adl maer 40 & fata
AT Q41 Uell A TSlT Ueh TR <A T areaRd wfed H S¥ey I vl ¢ |
3112l 39 & SFEfT 3RLATS (VIS SR AT 40 & 3fef= RATaR @ fFrgfa & fog A
gt arerT—arerT 2 | Refiaxr fFgfaa & forw yem geear gaor &7 fawg o1t woRaT &
frar & foran SRAm | S {6 =iagseid ddar ale a o7 faweg vl aledt a
317, Y3ITS3IIY 1976 YTT 366 H UiaTiad fBar 127 2 | 311awT 40 & 3R REiaR Fga
B DI AT & TANT & o1y 1fdes Aandr g AT &F rver @ = 2 | ora: Rfiar
fgfaa favas fAffe Rigidl & F9sT TS @ |
gRATIT ¢d Iq

gRT 51, 94(8) g 3M<e 40 ALULAL § RAR &1 Fgfaa fawgs graems g i
AT Bl fe! et vd e Jafad o Refiar &1 FYgfad &= &1 fAdaiiier v
FRA T | HLGL 3T AR @vs A # ORI’ wee gRwifya & € |
<IrIgeid & pnard! dedl fawg Hl. «dTrdee] 4l Y3IISSIIR 1955 HGTH 430,
H HEN ST SR S “Kerr on the law and practice as to receivers appointed by

the High Courts of Justice or Order of Court” (12 edition, Walton & Sarson) # R¥flaR
% oy H 1 g aRATT BT WHR BT €, s IgaR—

“RYfTeR SRIATE! & dffad I8 @ SR 91Cd (rent), A & U At TIT Ugred
AT FIFITT FHI DI Yeha Ud UKl B & o1y IR §RT Fgfaay faam ar U
fAreger erfaa 2 1

ARV Teal # T8 el Sl Fhdl & b RATGR AT §RT g 4T AfABRY
2 o forell fareus wwfed @1 Rem & ford fFgaa fovam <imar 2 |
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RefieR 1 Frgf & G @ o B -

1. |ifafeRl & sreia Refler @1 Fgfad S g Srarferan srifrE, 1920, qwafed
3IeROT STETIIH, 1882 TFAT AR HUl AfAfTaH, 2013 anfe RAraR o1 Fgfaa &
ey § JTaET B 2 |

2. WAL B gRT 51, 94 TAT AR 40 UG fAffde iy rffrd, 1963
gRT 44 & i RATR @7 Frgfae |

RefTaR @1 i v gRemcAsd gAY 8 | fTaeT Sgawd are &l dfdd fafer 4,
UEPRI B IMEBRI & IR B Tep, qTGIRTT FHRT Dbl GREAT DHReAl, HRETOT BRAT AT
FAfd B YU BN | 9991 & | =19 SNCid A9 eIRTel @1 4. 7afbar fawg
HERTS VTS T 37, Y3ITSSITY 2015 G4 B 1394, # waied =ararera 7 ol & &
FHET BT AU H DR AT JIAT IHD! Y& B Td o™ AR b i o
PR fqare & Sifcrd FRIHROT T =TTy | ST Rl 1 raegenar Rler Fgfad o1 g
I B |

faderef wofea

qre Bl PIs A1 veTdpR R o1 FMyfad 8 v vd wgfee SRl iR =iy
D FHET 3TdET UF U DR Fobdll & | RATaR 1 Fgfaa @1 Sriarel SR dRidre)
Bl 2 3R Fad R &1 Fgfad & ford 31 arg SRR 781 {51 91 91 © | O_T 94
D FAR R B I DI WRINSTA B A Fa & (o) Irarerd fbadl Fufed o1 Refrar
I BR AHAT © | AT 40 H, S8l RIS Pl A8 AT MR Ffemyof seii grar
2 921 ~aTerd e¥ gR— (%) fea & yd a1 uwanq fai areuRd wwf o1 Refrar
Fged R | | () T Jwrafcd & fohdl safday &1 heott AT S1fAReT 82T o) RATaR
fFgad B qaT | (1) i) el ol fobdl RATaR & oot #, a1firer # a1 vy d gua
PR FH |

RATER &1 FYfdT & dae 3 <[Aed o [Aderei= Afddal o1 J[ART A9 Ua
FEPTIRGT § &l fhar ST A1y dfesd A |, =ATdd: Ud A & uRRerfa
Bl & H G gU gGAAT QU1 i | AT ST @mfdy | 39 Wey H AR ey
4, 1961 @1 99 276 RATaR 1 FYfdT & Hag 9 IR & [AIHIEHR & G0
BT ARG BT © | 7199 276 S UHR o—

AT 40, FIRIA 1 Y IR =TSR BT &1 3nrgee. foham e & Roras feat & qd
1 gear S Rl fgad oen &1 Rdeer ura 2 | O afdd &1 wanT 98 S
@ yacid 7 W wR Aad 2, R T @ ddy 7 Ry Fgfaa far s g, sa a9
g & Reflr @1 Frgfaa Swarhl Rt 81 amr=aa: 81d) wwfcadl & deag 3§ S
e fFygfad @ afaRed el @ a8+ ox- & oy v 9 81 Refler Fygad 781 fbar
ST =y |
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RATaR @1 fgfad Ta T el S @12y ofd b b drel verM gecar g8 = Rig
PR T P arg H IHDT heAdT & FalH Fa¥R 2 | RAeR &1 Fyfad agd A= w9l
# g B I ARy | amea: 99 Rafa § ReaR @ fgfad 98 & st siEt o
Fgfaa fadt ver o1 Swa e iR @aRerd et & dfId SR &7 IMTa @ 8| ST
& &1 gumearfl dect (gaiam) @ ufaufad foar 121 & | foveg STet wwafed fasiy +ff uet
S IUHIT H 71 81 981 UeTbRI & Ay 3 H RfaR a1 Fgfaa &1 o wad] € | e
BT RATR B1 FIYfT 2 3Mmda B dTel UeTHR B ATeRN BT W1 &1 1 ALY | fbafl
Frfed R 4 {5l Afdq o1 FHearr a7 IR | RIRTed T 82T Fadl 3 fIaT gem
BT ATBR UAPHR Pl | AT REER BT YR v GReeHsd, FIidd, HOR IUAR
Uq SfAal 3T 8 | AT BT Ig g1 A1y b, TRl TR Hebe T 3 o [
Refier o1 Fgfaa 53 faeT vetaRt & f2di &1 <enm =181 @ 51 |t & | ReaR @ fgfaa
Tehe il AT ATAR RN & (1Y BT ST =18V | fe Prg &t 9y 7 e arell & @
Refler @1 Frgfda 78l &1 ST =12y | S8l |wfad ardl & ®eol H 81 3R gfdardl |
Refler Frgfaa & forg amded fban & asf Amrga: Refler @1 Fgfaa 7€l @1 S el
2| FHfcd BT &l AT JHA™ DI ARDBT DI fATaedd RN § R BRIAE 3
TR SRR {9911, dael UeTh Rl & Hed FHfed WR U AN & Ufciael SiR faREl g afRia
M 9 & RAiaR Fgfad @t faaeris sifadai &1 v =81 fasar S =ty | S &t
SRS RITIRTIT 98 d fdwg WG R, Ufead g¥e, 35-ve.3Iv. (2012) .41,
70 # gfurfed faar = 2 |

Ud 9qMR
IRIGid . FvarHl dedl (qaid) H A S rRiTed J REER i &
Y &M H W S dTel 5 RigT=a qamd & s U9 9aMER &8l -1 & Sl R
3
1. RAR Py -1 [ & fAdaiier &1 v ¢ |
2. AT BT RATR Fga &l RAT A1y 5d o dral (Arde-Tedr) I8 i 8!
IR <1 5 SHS UM AT a1 # AT 89 @) yad W9E B |

3. ATl B I8 AT HAT BT © % T &1 WavT € 91 B rAaadhdm 2 fo
PR RATIR g HRAT ATGLS 2 3IAT I IMEHR FTfad 8 |

i afare] ey wfcd & nfeucy | 81 a9 ReeaR Fge 81 faar e =nfey
9 T fob ardl I8 7 <Y fF afdard & sty § Wi I8 A ROy &fd
Bl |

5.  IITTY UETHRI & IMMERUT Bl 479 H Y& 3R d1d] Bl SO0l SreRfad gl

MM |

&
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39 WY § HEE S ORI b v gequrar e fAwg o gordl
BT T HI3TuRfeq wivrsel, g Uea.3Iv. (2011) TA. U 2983 W1 JTATHAT ¥ |

fea Rffar e fear o1 a@ar 2@

Refler fgad B & ford @IS araar FeiRa T8l § <ifd areyRe qafad &1 gepid
3R S S BT Bl W §U b Waid Al ReR Fgard fobar S e & | verd
TN IR Bl I8 MEiRa o gar 7 o o9 aafad a1 Rerer fgad fasan < <@
2 98 RTIeR) o Ud SRR & [RT & § IR & 31T 18] | 9 w6 9 {59
I 1 arey™e e H g f2d 1 81 39 Refler fFgar fham S |@ebdn € | U afdd
BT W RAER F1ge a7 Febdl € Sl are™ed e 9 ST g3l 81 3R Afe =rrery
BT FHI 81 ST & b I a1 (gl 3 aresRa T $f ™ 81 | Rgeid
fe=gedrT Ugleray ®IuiRer fawg 46¥ I19d<, V.3I15.31I%. 1994 Y149 BT 478,
# arfma faar a2 6 Refiar @t gfaa stk =81 &1 51 |apch! 2 | 31d: <M1 uedf
A RATRT & M o Feafa W1 ofl o Feovcll 8 3R 579 @afdd & M oR <IHl el 98qd
2 39 A1 Rl Fgad far ST Gl © | a1 & 92 gd aRReIfl & areie # afe
ST a2 2 A1 IraTerd gRT BN Werd i @l o Rfrar fgaay fam <
Al & | RAeR &1 Fgfad o3 OR 63 &4 8 didl & uRRe = & W1 9
@ UTHY BT Gl fBar S FHhar 2|
Yad faq uRar 4 94ffa gavor 4 Reflar @1 Fgfaa

Ay fawg uRaR @ wwfa & wdeag 3 ReeR a1 Fgfaa & o1 dadl § afQ
IRRIAT & Sr=eia THT A1 =Iraqel e Yfdagad & fbg wga fdvg aRaR & Al
& Ay fIeya: srael qrfcd & fauTe & UehRor § M | &1 wifd = @
RefTaR @1 fFrgfda €1 o=l =2y | Rftar g a7 & o) yom gecar &dl g
fqarfea wrafed & Uit OR FHa@R fbar ST a2 s UeR @1 faftee aRRefcr™l
YHTOT T ST aea & | SiT b =Irageid WidrerT fdwg =T oid, V3713 3IT¥.

1957 FITYY 1 T VRGEE[d YT199% JHIq [deg ¥I6ierav ydIe, V.35 3IIY. 1948
ger 195 % AT faar T 2 |

o9 el arq 4 RAlar &) Fgfea

Ry B U o Hael e § RefleR Fgad ax7 & oy amawr 40 99 1
AL & e wfdd 87 59 e ¥ TG Woiciedd] 377l 919 42 w@rHl lsv
U.3ITS.3ITV. 1958 AGTH 411 § 9aT Sod ~RTery = fmferRad #q e far 8 -
ATy Bl RIER 1Y PR DI ARIRVT ARABIRAT 8, Sfafd are dfda 81 AR S
U R A Ugel fAeya: 579 077 | gd |ab! S 3 SUER drdl & oy el 8 iR
AT H U MG IUAR B DI S 3L DI el & |
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qus ufspar dfedr &1 arT 145 & 3efia RAlaR @1 Fygfaa

STq Frafcd Haell JrTet § Rifde =mared gR1 ve RefiaR fgad &= e ),
Al HRIUTAS ARG C ORT 145 SUE. & M0 SEH S9 I & WIhid & o1
TEIEY T R Ahdl, Fifh 98 RAaR HT FHeoll AR BT Feoll & | Afdh 5d T
BRIUTerd: ARRST RT URT 146(2) SH.3. & e R¥fier fgad fasar ar €, @@
fafaa—=ararera &1 ReflaR Py a1 @1 wfdd i 2 | U g0 3§ SRiues Afise
Frafcd &1 s fifde =marera g1 Fgaa REeR &1 |ive & forg areg 8 | ot
& <rageid wurer forav G fawg weqesr Rrer garv wfifa, 1992 v4.41.ve.
o 661 H raunRa fdHar war |

Rfrax &1 wifaqar vd S99 o) ufasy

R¥IeR a1g & el UeTdR &7 Sl &1 BIAT 9 =ATITeTd BT UGTRIGRI ferar
iy /T SIrdr 2| 98 UeTeRi @ 4" U fwer wafad glar 2 | ReR < @
facert & arefig & arf axar 2 | =mrrer RAaR o1 faeforRaa wfeadt ueM &) Jodr
3
1. dIg BT ARYT B AT d1€ § ga1g B BT fd;
T DT Il T, GRET, HRETUT of SHH GUR B DI Wl

e TAT AT BT Tha B, WIad B T FRAIRT B & AR,
XTSI BT AT &R BT ADR; T2AT
T ey wifderat S =graTery Sfud ey |

RefTaR A3 SB1 AfATAT BT JRINT R AHhaT & Sl I YT fmaer §RT 0T g8
2| Refiar & I ame ) il © & a8 Fewget Amwel # S8 Ao o e wriaTe
R A Y4 AR Pl {133 T BN | MG Yaeee wlel 31 [dvog 8% ¥4,
U.3ITS-31I%. 1977 YY1 BIc 2304 H I8 FaenRa fan T § & e Redrar <
BT ARTHNI Ud IFHT AR ST 7 o1 RAR & Bl § gxdey =1 driae! |
qrerT #1 SITeT | RTaR @) Rerfer =y g g1l © | Reflar 1 319 dheiedl a1 fdg=
T HRAT BIAT 8 A MAERI B Hifd, g8 U HMEPR BT TR T8l PR Fehel |

<JrTerd &7 9 B9 & A RAeR daet a8 Afadal w1 TR BR AHdr
2 Sl 99 ueH @ T8 2 | fh fawe w derr afe snawwe B a1 REeR &1 =mares 9§
faer o =fey | R Ragar fgd<dl fawg wificne eng, 2011 (1) vadlva
&l 356, H I8 AT &A1 AT B P <rrery @ At & ava H Reflar 7 1 arg
AR BR Tl 8 3R 7 & IqD [dg d1a Ugd (bdT ST Fhell & | 39 TR Ifa
RATaR g1 315 918 WReT PRAT 81 A7 URcReT &A1 81 99 RAR §RT AT B

o & w b
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AT oI ffard & FEifl <IRTed gRT AT a7 A SRAIBR HRAT Yo 3fUdlg ¢ |
WG AL B g7 80 & 3 T & far, RAR & fIog a1 arg &1 Iamn
qHAT & | RTEI BI AFAR & 77 RATR & {905 DIz HrIAE 981 31 o Wbl ©
foreg T Refrar o=t 1o wfdaal 1 ouanT oed g wii fhar 8 a9 < &
SIART @ 3T 1 I SIRITST b ST et © | REER, o1u+ deol o1 FRIRKT Pl WRIG
TE FHaT T | 99 Frfed REAaR & ARev1 § § 79 IHD! fb! T8l DI off Wbl 8 99
qH AT AR 7 U< o T |

Rdax &1 g uilRsife

3T 40, F¥ 2 & JFFAR =ArATe, RAER &1 il 2 uiksifie & w9 H <
RTIRT ATROT feydT faviy ameel gRT Fafid &) o | uiksiffe g &= § <Irred
DI AU AT TR THIT & 72 Ud gRRefat or faar # o =mfee | var = &1 f&
T Tfed & wdy # RATeR fFgac a1 ST R8T & 99 Afcd @ Udge i 81 dlell 311
3FIAT UEHRT B 1 Bl JorTT 3 RATaR &1 TR 31f¥d 81 S | Fagid rlev
fAwg VEETs, UaIg Y. 1939 §1+9 54 ¥ Ig fwAq f&am A 7§ fF Rfiar *ma=
RsIfHe @1 agelt g VT f5l wwfcd i =marerd @ ool # 7 8 R BIS AER

T IRUMEIGR el I & |
AR & s
3T 40, f9™ 3 & araid RfiaR R fr=iferRaa sadar sRIfvT fond 13 € s
SR —
1. RAOR T 7o GHid & Ha H U1 S0 IHST GRS w0 H Gl <7 92O 59
Tg RAaR | N ufoeffa (3t @1 2) <t Sl S =imarera S st | R

fFga fohd ST a1 ot S aTelt Uil =g ALl & uRRE 9 & S 10
B YTOT BT AT [haT ST FhaT 7,

2. 9% SRR & MEYIAR I a # Hufcd & MI—d BT oe—SiEl ~A1aTeld
# TR DT,
3. Sl XA RAER RT gHMI © S 98 IR & FQegaR g, T,

4. RAR U §RT SRR U Y AfTHH A1 9R IUell I Feafed Pl gg fhal
B & fo ScRary 8 |

St A1 g a1 HuaT REER & &1 H 8l 2 98 Had IRTerd dl ife # fHeifid
A STl 2 gafory RATaR &1 98 doidd 2 & a8 I7a! axgReif | <IRred &l 9qd
3T DRIT VB |
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wddd grad d RAaR )1 werdr

3Mae 40 FIM 4 RATR & wdai &1 vaa- GHARFd &M ] sawdd fafde
TRl BT IUG BT © | FrefeRad aRRefRl @ <mared, Sl ol 1 REER &1
T DI Bl Td IFD (AT BT AR 7 ADIT—
1. aTed R Afdse afdl ud uredl 4, ofoe JEnsil & JRdiaRor § REaR &1
fawer <&,
2. ATy & SR, Wy A Ry g1 & e R H RATR &1 fadhet &
qerm

3. RaR gri, SFgEaR {50 T @fded sear W &1 9R Suel | FHfed &l afa
g T
RAaR @1 Fufed & Ama | I MTH &SI, S99 I gFRIRT a1 SHD
ERT HIRA &fd @t gfayfd # far S dwar 2

Poider RATR w9 Fgfea fear s g

AMEI: fFweT Teim areyRa qafa J sifgdas afdd @l 8 RAaR & w9 H Fgad
BT ST 212G | aMraer 40, 7199 5 & Sl fr=ferRaa wedfeqal & daer 3, IRTerd,
WIABITAR, Peldek HI Fedla F IH V! FHfed o1 RATaR FRgfad o daar o—

(1) IRBHR BT qSRG < arell g A1 (2) T A e Ioa &7 FHgae T a1
Aree o) far T 8y

32l 40, T 5 & =Tild Beider o RATR & wu ¥ Fgfad dae ol &1 <
Fhd! & Sd T BT I IR 81 fb doidex & e gRT &1 g afeaal &
fedl @1 aifgfg gl
Rt &1 sderad vd gerar ST

WAHA. # RAreR 31 Ieafd vd ygEafiT & aR # BI5 Uae™ A8 2 | A
RAtaR @1 Frgfed va Mfea 9a & fog @t Sl 2 S o ofaRe seel & Amal |
BIAT 8 SN 81 S Ry AT 1 &1 el @ RFTaR &1 dridret WY |FH1a 87 ST © |
dfe afe =marera g1 Swa! Fgfad & forg #1 wwa W ag 72 &) 13 § 99 S
fgfad are @ fAoig d% a1 AT & ST QY A% & foTy B \Wahdll § Tl Ao
P1 Aol 8 IM @ 918 SHET T ' ST B | el B RAR & driera @
e H MR H T Soeld B AT A1RY |

ERTerTer grcrl faeg - 7avor WSl CIg. 3. 1962 YH.¥l. 21, & ac 4
Refrar @1 uemafd & I & =1 Rigia a9 T -
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(1) afe Refrar arg & frofg a@ Fgaa fear Sar &, 99 Swa! e arg & ot
@ | B FE 81 ol 2 | 3t fe ARed s @ forg fgfaa fear s g,
q9 g8l 39 U§ WR dd b a1 29T o9 b b gel 7 &1 S |

(2) U ag @& W< B @ AT & RIAIR BT Hrddwle W FAT & 71 8 qemfd
T AT & U q9 T ScRaR! 811, 94 b fdh S Af<H w9 4 ger 7 far
SR |

@) e fedht @ uiRd 8 oM @ qrg 1 Rfler &1 99 d& 9 Ug W 9910 39
AHAT & 14 TP [d ATTLIRATA & FTHR VAT HRAT Ul & |

=Jrrrera RefiaR &1 fodl o a7 geT aahdT € | RETaR &1 ge™ a7 @i dx &l
3ferd sgvm aretl aRReIfrR & |Ifdd w &7 IR I UeTHR TR BIdT 8 ST U7 31MIeH
FRAT & | RAER &1 9g 89 31 <2 # Al Frufcd & Sdfia sma—aa srerar afd qeq
P15 faare & a1 Refir & s ofaf™fY @ fovg & &0 @1 81 & fol g a1
T BT S | B |

R @ a1 @ Ry 371 adia

M<TT 40 199 1 a7 99 4 & SrfF WIRT *1MeeT A et 31eer 43 fFaq 1(®) &
SFEII BT ST Hebell © | JATQR 40 TR 1 & T TR T T AT & FaeT 3 T8 1
AT BT o @IT QAT 3TT<eT Yol AT 3fwcach of ferar 3ifaH aimeer or| 9 1 &
3 RATER & w9 # fhell A &1 Fgad & & uzand 9@ gRT afcryfar <1 ST |
e 3 # I8 urau & 6 39 geR Fga frar w31 vie Refiar Ut gfengfar anrfe < |
R 1 & o1l fhY 7T SIraer | rdlel &1 ST Wbl | 37 O &1 999 1 & 31efI araer
BT ST & S8 U B S Wahdll © are RAER 7 gfengfa 9 &1 8

IE NI BT fAdHeR © fh a8 usmxor o) aRRefaal & smeie & afe sfua
FAe A1 RefTaR @1 fFgfad e fheg 04 fadaiierR &1 vt |wafcd & w=evr &g &l fhar
ST A1 | Sael Hufed R ST UeT gRT fAuRia vd faRkeflt g/ &= &) vaia =7&f @
ST DI I9 T6 [AIBITHR BT WANT 2] HAT A1 Sl dh g e SR = 81
o dufeq & Had # =1 Hdhe fIeME & S BRI Achldd Hradral &I ST a9
2| Ug f U AT JMavI D § o ATy © 1S BT WU T 9 8 b BIE eThR
AEHIAd ®U | Hufed & snfiuey a1 IwinT | dfad &1 S |
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PRODUCTION OF CHILD WHEN PRINCIPAL MAGISTRATE AND
MEMBERS OF J.J. BOARD ARE NOT AVAILABLE

Anu Singh
0.S.D., MPSJA

Section 7(2) of Juvenile Justice (Care and Protection of Children) Act, 2015
(hereinafter referred as ‘JJ Act’) and Rule 9(5) of Juvenile Justice (Care and
Protection of Children) Model Rules, 2016 (hereinafter referred as ‘JJ Rules’)
make provision that when the Board is not sitting then child in conflict with law
(hereinafter referred as CCL) can be produced before single Member of the
Board within 24 hours of apprehension. Rule 6(8) speaks about preparation of
monthly roster for production of child before members and circulation of its copies
in advance to all the police stations, the Chief Judicial Magistrate/Chief
Metropolitan Magistrate, the District Judge, the District Magistrate, the
Committees, the District Child Protection Unit and the Special Juvenile Police
Unit.

There may occur circumstances when neither Principal Magistrate nor
Members of the Board are available before whom a CCL is to be produced. This
exigency occurs due to various reasons such as vacancy in the Board, expiration
of term of office of the Members, transfer of the Principal Magistrate, his/her
iliness, other urgent work, etc. Then a question arises as to the appropriate
authority before whom such CCL is to be produced.

When a child can be apprehended

It is pertinent to note here that Section 8 of JJ Act provides that it is not
necessary to apprehend CCL in all circumstances. It is only where a heinous
offence is alleged to have been committed or in other cases where apprehension
is necessary in the interest of the CCL then only child shall be apprehended.

Procedure after apprehension

Section 10 of JJ Act deals with procedure after apprehension of the CCL,
which reads as -

Section 10. Apprehension of child alleged to be in
conflict with law-

(1) As soon as a child alleged to be in conflict with law is
apprehended by the police, such child shall be placed under
the charge of the special juvenile police unit or the
designated Child Welfare Police Officer, who shall produce
the child before the Board without any loss of time but within
a period of twenty-four hours of apprehending the child
excluding the time necessary for the journey, from the place
where such child was apprehended:
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Provided that in no case, a child alleged to be in conflict with
law shall be placed in a police lock-up or lodged in a jail.

(2) The State Government shall make rules consistent with
this Act,—

(i) to provide for persons through whom (including registered
voluntary or non-governmental organisations) any child
alleged to be in conflict with law may be produced before
the Board;

(ii) to provide for the manner in which the child alleged to
be in conflict with law may be sent to an observation
home or place of safety, as the case may be.

Authority of Officer in-charge of Police Station

It is explicit from Section 10(1) of JJ Act that CCL has to be produced before
the board within a period of twenty-four hours of apprehending the CCL excluding
the time necessary for the journey and there is no exception to this rule.

Further Section 12(2) of JJ Act says that —

“When such person having been apprehended is not
released on bail under sub-section (1) by the officer in-
charge of the police station, such officer shall cause the
person to be kept only in an observation home in such
manner as may be prescribed until the person can be
brought before a Board.

Accordingly, a child could be placed in Observation Home by officer
in-charge of the police station until the person can be brought before a Board
and this power or authority of officer in-charge of the police station can be
exercised “in such manner as may be prescribed”.

Rule 8 (3) of the JJ Rules prescribe procedure in this regard, which
reads as -

The police officer apprehending a child alleged to be in
conflict with law shall:

(i) not send the child to a police lock-up and not delay the
child being transferred to the Child Welfare Police Officer
from the nearest police station. The police officer may under
sub-section (2) of Section 12 of of JJ Act send the person
apprehended to an observation home only for such period
till he is produced before the Board i.e. within twenty-four
hours of his being apprehended and appropriate orders
are obtained as per Rule 9 of these rules.

Hence, officer in-charge of the police station can only send the CCL to
Observation Home for not more than 24 hours.
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Rule 9(6) empowers Child Welfare Police Officer to keep the CCL in
Observation Home in accordance with Rule 69-D or in a fit facility.

Accordingly, in this situation also child has to be produced before the Board,
within twenty-four hours of apprehending the child. Further Rule 69-D only talks
about overnight protective stay, which can not be prior to 10.00 PM and not
beyond 02:00 PM on the following day.

Production before other Boards

There is also a view that in case where Board is not sitting and neither
Principal Magistrate nor Members of the Board are available then CCL may be
produced before the Principal Magistrate or Members of Juvenile Justice Board
of the adjoining District. But it is pertinent to note that Juvenile Justice Boards
are constituted by notification of State Government to exercise powers and
discharge functions for specified District or territory. They have a certain territorial
jurisdiction. This point was discussed by Hon’ble the Madras High Court in case
of Idukkan v. Inspector of Police, 2012 LawSuit (Mad) 2323 wherein it was held that
“Board cannot exercise functions for other areas”.

Accordingly, Boards situated in other districts are not appropriate authority.

Production before Magistrate

Therefore, situation is that the child could not be produced before Juvenile
Justice Board or Principal Magistrate or Members or other Boards and officer
in-charge of the police station can also not send the child to Observation Home
for more than 24 hours. In such premises only recourse available with the officer
in-charge of the police station is to produce the child before the Duty Magistrate
on holidays or before regular Magistrate on working days.

Section 9 of JJ Act provides the procedure to be adopted on production of
the Child before the Magistrate who is not empowered to exercise the powers of
the Board. It reads as under-

Section 9. Procedure to be followed by a Magistrate
who has not been empowered under this Act —

(1) When a Magistrate, not empowered to exercise the
powers of the Board under this Act is of the opinion that the
person alleged to have committed the offence and brought
before him is a child, he shall, without any delay, record
such opinion and forward the child immediately along with
the record of such proceedings to the Board having
jurisdiction.

(2) In case a person alleged to have committed an offence
claims before a court other than a Board, that the person
is a child or was a child on the date of commission of the
offence, or if the court itself is of the opinion that the person
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was a child on the date of commission of the offence, the
said court shall make an inquiry, take such evidence as
may be necessary (but not an affidavit) to determine the
age of such person, and shall record a finding on the matter,
stating the age of the person as nearly as may be:

Provided that such a claim may be raised before any court
and it shall be recognized at any stage, even after final
disposal of the case, and such a claim shall be determined
in accordance with the provisions contained in this Act and
the rules made thereunder even if the person has ceased
to be a child on or before the date of commencement of
this Act.

Accordingly, clause (1) deals with the cases when Magistrate is of the opinion
that the person alleged to have committed the offence and brought before him
is a child and clause (2) deals with circumstances when person alleged to have
committed an offence claims that he is a child. Therefore, it is explicit that there
may be cases when a person explicitly appears to be child can be produced
before a Magistrate not empowered under the JJ Act.

Section 9(1) of JJ Act specifies that in such cases “Magistrate shall, without
any delay, record such opinion and forward the child immediately along with the
record of such proceedings to the Board having jurisdiction.” Although child is
to be forwarded to the Board immediately but as the circumstances of non-
availability of Board or any Member of Board for uncertain or specified period is
on record, then in such cases date of their availability will be the date of production
of child before that Board. As specified in Section 9(3) of JJ Act, all records will
be send to the Board and officer in-charge of the police station will also be
directed to produce all material before the concerning Board.

Where to keep the child in this intervening period

Next question comes as to place where child is to be kept during this
intervening period. For this Section 9(4) of JJ Act states that -

“(4) In case a person under this section is required to be
kept in protective custody, while the person’s claim of being
a child is being inquired into, such person may be placed,
in the intervening period in a place of safety.”

Therefore, interpreting this authority of placement of child in place of safety
i.e. one of the Child Care Institutions, we can conclude that Magistrate who is
not empowered to exercise the powers of the Board under the Act can also
order for placement of the Child in the Child Care Institute. Provision as to Child
Care Institution in which child can the placed are -
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Home

Age group

Which category of child
can be sent

Relevant
Provisions

Special
home

Any

Child in Conflict with Law
(Hereinafter referred as
‘CCL’) who are found to
have committed an
offence and who are
placed there by an order
of the JJB made under
section 18 of JJ Act. (i.e.
on the final disposition).

Section 2(56)
18(1)(g), 48
of JJ Act

Place of
safety

CCL above the age
of 18 years

CCL of the age of 16
to 18 years and is
alleged to have
committed or found
to have committed a
heinous offence.

During the pendency of
inquiry and after final
disposition.

Section 2(46),
6(2), 49 of JJ
Act

Observation
Home

CCL below the age of
18 years

CCL of the age of 16
to 18 years and has
not alleged to have
committed a heinous
offence.

For temporary reception,
care and rehabilitation
during the pendency of
any inquiry.

Section 2(40),
47 of JJ Act

There are distinct child care institution for girls and boys.

List of different Observation Home, Place of Safety and Special Home
established in the State of Madhya Pradesh along with their territorial jurisdiction

is as below -
Observation Homes for Boys

No. | District Related Districts Contact Number
1 Bhopal Bhopal, Vidisha, Rajgarh, Sehore, 0755-2559931

Raisen
2 Betul Betul, Hoshangabad 07141-230368
3 Morena Morena, Bhind, Sheopur 07532-234803
4 Gwalior Gwalior, Datia 0751-234609
5 Guna Guna, Shivpuri, Ashoknagar 07542-268825
6 Indore Indore 0731-2550670
7 Jhabua Jhabua, Dhar, Alirajpur, Barwani 07392-244332
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8 Khandwa Khandwa, Harda, Burhanpur, 0733-2911001
Khargone
9 Jabalpur Jabalpur, Katni, Mandla, Dindori 0761-2331644
10 | Narsinghpur| Narsinghpur, Chhindwara 07792-232308
11 [ Seoni Seoni, Balaghat 07692-220254
12 |Rewa Rewa, Sidhi, Satna, Singrauli, 07662-230509
Anuppur, Umaria, Shahdol
13 |Sagar Sagar, Damoh 07582-270534
14 [Chhatarpur | Chhatarpur, Panna, Tikamgarh 07682-248168
15 | Ujjain Ujjain, Dewas, Shajapur, Agar 0734-2520219
16 [Ratlam Ratlam, Neemuch, Mandsaur 07412-264204
Observation Homes for Girls
No. | District Related Districts Contact Number
1 Shahdol Rewa, Sagar, Shahdol and Districts 07652-248530
of Jabalpur Zone
2 Vidisha Bhopal, Indore, Gwalior, 07592-235769
Narmadapuram, Ujjain and Districts
of Chambal Zone
Special Homes for Boys
No. | District Related Districts Contact Number
1 Indore Districts which are nearer to Indore 0731-2550024
2 Seoni Districts which are nearer to Seoni 07692-220254
Special Home for Girls
No. | District Related Districts from Contact Number
Observation Home
1 Indore Whole State 0731-2903998
Places of Safety for Boys
No. | District Related Districts from Contact Number
Observation Home
1 Indore Districts which are nearer to Indore 07652-248530
2 Seoni Districts which are nearer to Seoni 07592-235769
Place of Safety for Girls
No. | District Related Districts from Contact Number
Observation Home
1 Indore Whole State 0731-2903998
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How and where these proceedings should be conducted

Next very important point which must be kept in mind while dealing cases
of a child is Section 3 of the JJ Act which mandates that the Central Government,
the State Governments, the Board, and other agencies, as the case may be,
while implementing the provisions of this Act shall be guided by the fundamental
principles enshrined u/s 3 of the JJ Act.

According to these principles, the proceedings under JJ Act have to be
conducted in child friendly atmosphere. What is ‘child friendly’ is defined in
Section 2 (15) of JJ Act which reads as -

“child friendly” means any behaviour, conduct, practice,
process, attitude, environment or treatment that is humane,
considerate and in the best interest of the child;”

Accordingly, the atmosphere has to be considerate and in the best interest
of the child. No doubt Court is not the place where child should be produced
and that too in custody and by the police/ CWPO. Therefore, these proceedings
cannot be undertaken in the Court room. Now the question is at which place this
proceedings should be held? Chamber of the Court? No. In the case of Idukkan
(supra) it was also observed that chamber of a Court can not be said to be child
friendly because after all Child is brought to the Court and there presence of
police, advocates and other accused and all other incidental appearance will
never provide opportunity to isolate that one room from rest of the establishment.

If neither Court and nor even Chamber then which place will be child
friendly? Answer is — “place of sitting of the Board”. Yes. Whenever any
information as to non-availability of the Members is shared in advance then in
such situation and in all other cases, standing directions must be issued to all
Officers In-charge of all Police Station of the District to get telephonic directions
from Duty Magistrates as to when and where to produce the CCL. Accordingly,
on priority, cases of CCL must be attended by Duty Magistrate by visiting the
Board itself.

At this juncture one should also have a look on duty of the Court enshrined
in Section 3, when child is produced before the Magistrate. All measures shall
be taken to ensure that the child is safe and is not subjected to any harm,
abuse or maltreatment while in contact with the care and protection system.
Adversarial or accusatory words are not to be used in the processes pertaining
to a child. Every child shall have a right to protection of his privacy and
confidentiality, by all means and throughout the judicial process. Basic procedural
standards of fairness shall be adhered to, including the right to a fair hearing.

To avoid uncertainty that before which Magistrate child is to be produced
in the event of non-availability of the Board, Principal Magistrate and its
Members, it would be appropriate if the Chief Judicial Magistrates while making
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arrangement for work distribution amongst the Judicial Magistrates of the District
u/s 15 of the CrPC make arrangement by nominating Judicial Magistrates who
will discharge above mentioned duties in the case of non-sitting of Board or
non-availability of the Principal Magistrate or Members of the Board. There may
also be provision of second in-charge and third in-charge of such nominated
Judicial Magistrate so that all further exigencies could be addressed. This order
must be sent to Superintendent of Police and to all Police Stations for information
in advance along with contact details of the Magistrates concerned for better
coordination and direct contact.

Which Magistrates can be authorized to discharge the functions in the
absence?

Answer to this question can again be gathered from the Idukkan (supra),
wherein it was observed that in-charge who discharges functions under JJ Act
or who deal with the child must be one who is specially trained for dealing with
child or expert in child psychology. Hence, as directed by Hon’ble Madras High
Court amongst the available Magistrates one who has ever discharged functions
of Principal Magistrate at prior point of time or one who has been trained to deal
with child must be given preference. Madhya Pradesh State Judicial Academy
has included ‘Juvenile Justice’ in its Induction Training Programme since the
year 2016. Accordingly, all the Judges who have undergone induction training
from the year 2016 onwards are all specially trained to deal with child.

Bail

Next most important question which arose for consideration is that whether
Magistrate can grant bail to the child in this intervening period or he can only
forward the child to Juvenile Justice Board.

As discussed earlier that Magistrate is under an obligation to follow
fundamental principles specified u/s 3 of the JJ Act. Amongst these principles,
there are principles of ‘institutionalization as a last resort’ and ‘best interest of
child.’ Accordingly, it would be in the best interest of the CCL if his bail application
is considered. That application has to be considered in the light of the provisions
of the Section 12 of the JJ Act. [For bail to Juvenile, only applicable provision is
Section 12 of JJ Act, 2015. See Order dated 20.03.2020 of Hon'ble the High
Court of M.P. (Jabalpur) in Y (Name of the Child is not published) v. State of
M.P., MCRC No. 54552 of 2019]

However, one has to keep in mind that this bail is only a provisional
arrangement for placement of the child in the custody of his/her parents/guardian
till the production of the child before the Juvenile Justice Board. In other words
it could only be interim measure till production of the child before Juvenile Justice
Board.
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CONCLUSION

When no Principal Magistrate or Member of the Board is available then
child can be produced before any other Magistrate but at the place of
sitting of the Board. Such Magistrate shall conduct the proceedings in child
friendly manner and atmosphere and will take all possible recourse to ensure
protection of child rights.

In this intervening period child may be sent to concerning Child Care
Institutions.

After recording such opinion child should be forwarded to Board immediately
i.e., earliest date when the Board or any of the Member or Principal
Magistrate is available, along with the record of such proceedings.

Concerned Magistrate may in light of Section 12 of the JJ Act, 2015 grant
interim bail to the child till his/her production before the Juvenile Justice
Board.

Chief Judicial Magistrates while making arrangement for work distribution
amongst the Judicial Magistrates of the District u/s 15 of the CrPC, may
make arrangement by nominating Judicial Magistrates who will discharge
above mentioned duties in the case of non sitting of Board and non-
availability of the Principal Magistrate or Members of the Board.

Interested Readers are requested.
o  To submit their desired content in the form of an article
or write-up.

® The font of Hindi articles/write-ups should be in Kruti
Dev 010 whereas the English articles/write-ups should
be in Times New Roman.

® Articles/write-ups should be restricted to around 3000
words. Short articles are preferable.

® Articles on legal topics/issues should be well researched,
unpublished and should be the original work of the author.

- Editor
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SR — 15 1 20 99, 21 W 25 AV, 26 I 30 99 3MMf< | 39 BT Refd q@ [T 2kl
2 19 7dd B MY UF a7 & forg 3ifcr oy i &k Sww fRaR R @ f @t
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Ul aRReIf | qonies &1 gASadT & oy IRIgSid Rdber vq I fdeg
TIAT GIer=IT Ud 3=, (2015) 9 Ta. el 150 AT B | 3 YD H
SIS ARAT & AR P B &4 A 16.06.1961 oI, T JdH HI e
fa=Tie 14.12.2006 BT AT 45 A 5 AE 3MR 28 faaw off, AeR gEleAT araT BRI
F Hdd DI ATY 46 Y ATHR 13 BT YUl TS [T oI | Jead IR F el
DI AR 45 qY AMDPR 14 BT YUl AT fHAT o | A Hared AATAI §IRT
e faam T b gfds g =1 45 a9 1Y & YUl Bl o) TAIIY Ioa R §IRT
45 9Y IR AMIR 14 BT TONd YT far ST w2 |

9 UBR ARG e (qaiad) ¥ 3 T AT AR 519 Jdd 1 311Y
Q1 IR AT & A/ 81 T4 0T Bl II9 I Y T & AR TR AT ST A1y
5 &l 1 Sy gad gRT Ol @I S e o |

fodl ARTAR IffRad S aRT 167 S99, @ Jdvad Afvig ¢ gRT FRIg
#H AT AT 2, B 3R M ORI F 7@ 91 @ forw syt arf¥reor ger
gfers srfa 3 3R W SIS ST U 9 DY SR UKd 8l fHAd S B
<o # W F1 g Ea &1 AfSeg T g7 3R It FRig A utfrga feam o
AhdT 87
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gRT 167 TUH. ¥ I8 IueY ¢ & 59 Big AR FREIR fbar T 2 &Rk @i
oS @ 7afdy § STV yRT TE AT O WehdT ¥ g8l U AMRgad B A SRR
& 1T AT S & U STl ST 31R d9 AR U IR @l S1fRel (S U
IR # 15 fea & 1f¥e o) 72 el Wf¥ipd &R A& | 99 T8 U S BT
2 f U9 ver IR Ry &1 Wi orafdy rclid 81 OR o1=awor gof &1 819 &1 gen
H G: 31T 3R R UTfarhd &_ & ol aRIT Srdworehai AT AT RISl 599 B
AT UF g B SR AR ARG S & qHel YR bRl A BT |
AHIG: 30T qul B4 31R 3G U3 / 3ifcr yfede U 8 e fogad ol
R % 3@ S & oy JravureRdt / o TMRY @Y 3R | v SN |fRd amdes
U U AT ST © | ol afd fdl /el # 3iR o1 AR @7 o1a e Ry S
& forg U1 oTde U9 9 &9 SR URId Fal [har T 7 a9 A1 Hefd afiorge
ST TGa: B AR DT 3R IR RIS H =T ST UIiSiehd a1 ST Hehall & | BRI
g & arge g Sifigaa & faeg ST /TR & SR 8 ¥ 2 U R
R urferepd fapam T o | gAfey SfR T PR uifdigd &-e1 & oy afraes o
I A SRR YR & b ST & MR TR ARG DT B T AT ST fba
ST T 37T <A1 Ifad &1 81T |

Gl A BAR WA T 37 [d%g €81 X154, USSR 1988 YT 199
(qor 918) H 39 Ued &l fIaR # ofd gy fMma faan & alige &1 I8
SATRHR 2 fob a8 Yfer ST WA Bl 3R A 3TRer fafdy &l ger gg bl
MR aATde Ygd fby a1 9 Feg sifigad &1 1fRer @1 /afey o ger
Tq A B FHhT & |

3. T ORI 439 S99, & Jef9 S @q U¥gd 3aed uF @ wwHefd A
SIS XA HAT Afard 272

Gl S+ 9% I [a¥%g FeqU< e ¥Iod, 1989 Wf¥erst 323, W A faar
T B -

“A bail application is expected to incorporate a statement as to all facts
and circumstances considered relevant by the applicant in support of his
prayer so that whatever is put forth before the court does not vanish in
thin air, but is retained in the record, though there is no format prescribed
for all bail applicants; if any statement likely to be controverted by the
opposite party, the party would do well to support its statements by an
affidavit or documents, as advised”
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NOTES ON IMPORTANT JUDGMENTS

178. ACCOMMODATION CONTROL ACT, 1961 (M.P.) — Section 12 (1) (b)
Eviction of tenant — Sub-tenancy — Burden of proof — When the
eviction is sought on the ground of sub-letting, the onus to prove
sub-letting is on the landlord — After the prima facie evidence of the
landlord, the tenant has to rebut the same.

= frEFer afefraH, 1961 (H.9) — 9RT 12 (1) ()

fAeR &1 e — SU—fHRITN — 9qd &1 R — W9 Frsbras
IU—fPRRATR & MR W AT AT 81 d9 IU—TPRATR BT AIfad HA BT
AR ER R 2 — E&R 31 92M TdT 9181 & Ui fSRIER B ST
GeT HT BIaT B |

A. Mahalakshmi v. Bala Venkatram (dead) through Legal
Representative and anr.

Judgment dated 07.01.2020 passed by the Supreme Court in
Civil Appeal No. 9443 of 2019, reported in (2020) 2 SCC 531

Relevant extracts from the judgment:

Sub-letting means transfer of an exclusive right to enjoy the property in
favour of the third party. To constitute a sub-letting, there must be a parting of
legal possession, i.e., possession with the right to include and also right to
exclude others. Sub-letting, assigning or otherwise parting with the possession
of the whole or any part of the tenancy premises, without obtaining the consent
in writing of the landlord, is not permitted and if done, the same provides a
ground for eviction of the tenant by the landlord. When the eviction is sought on
the ground of sub-letting, the onus to prove sub-letting is on the landlord. As
held by this Court in the case of Associated Hotels of India Limited v. S.B. Sardar
Ranjit Singh, AIR 1968 SC 933, if the landlord prima facie shows that the third
party is in exclusive possession of the premises let out for valuable consideration,
it would then be for the tenant to rebut the evidence. At the same time, as held
by this Court in the case of GK. Bhatnagar v. Abdul Alim, (2002) 9 SCC 516 and
Helper Girdharbhai v. Saiyed Mohmad Mirasaheb Kadri, (1987) 3 SCC 538, where a
tenant becomes a partner of a partnership firm and allows the firm to carry on
business in the premises while he himself retains the legal possession thereof,
the act of the tenant does not amount to sub-letting. It is further observed and
held that however inducting the partner in his business or profession by the
tenant is permitted so long as such partnership is genuine. It is further observed
that if the purpose of such partnership is ostensible in carrying on business or
profession in a partnership but the real purpose in sub-letting such premises to
such other person who is inducted ostensibly as a partner then the same shall
be deemed to be an act of sub-letting.
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179. ARBITRATION AND CONCILIATION ACT, 1996 — Section 19 r/iw/s 34
(i) Procedure — The rules of procedure to be followed by an
Arbitral Tribunal are flexible and can be agreed upon by the
parties.
(ii) Challenge to Award — Award can be challenged on the basis of
non-compliance of agreed procedure by the Arbitrator as also
denial of proper opportunity to parties.

Hqrege IR gl AR, 1996 — &IRT 19 WEUfdd &IRT 34

() ufpar — ua wTeARe ARSI gRT JaRA &1 & arell ufhan
adiell @ 3R ugaRI 31 weafa 4 FeiRa g1 aadl 2 |

(i) srferfota &1 Al — Feaeer gRT SRR D1 TS UfHAT BT JFUrer Tel
B AR UHBRI Bl AT JGER YT LT B D AR WR ferfory
$1 g < o "adt 2|

Jagjeet Singh Lyallpuri (dead) through Legal Representatives
and ors. v. Unitop Apartments and Builders Limited

Judgment dated 03.12.2019 passed by the Supreme Court in
Civil Appeal No. 692 of 2016, reported in (2020) 2 SCC 279 (Three-
Judge Bench)

Relevant extracts from the judgment:

Since the learned single Judge has presently accepted the contention raised
on behalf of the respondent herein that the procedure followed by the learned
Arbitrator is contrary to law and has prejudiced the respondent herein since the
witnesses were not cross—examined, this aspect of the matter is required to be
noticed at the outset. As rightly pointed out by the learned senior counsel for
the appellant, the rules of procedure to be followed by an Arbitral Tribunal is
flexible and can be agreed upon by the parties as provided under Section 19 of
the Act, 1996 which reads as hereunder;

19. Determination of rules of procedure — (1) The arbitral
tribunal shall not be bound by the Code of Civil Procedure,
1908 (5 of 1908) or the Indian Evidence Act, 1872 (1 of
1872).

(2) Subject to this Part, the parties are free to agree on the
procedure to be followed by the arbitral tribunal in
conducting its proceedings.

(3) Failing any agreement referred to in sub-section (2),
the arbitral tribunal may, subject to this Part, conduct the
proceedings in the manner it considers appropriate.

(4) The power of the arbitral tribunal under sub—section
(3) includes the power to determine the admissibility,
relevance, materiality and weight of any evidence.
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Further, keeping in view that the contention put forth before the High Court
by the respondent herein to assail the award was in the manner as noticed
above with regard to the appropriate procedure not being followed and there
being denial of opportunity and in that view the respondent not being able to
put forth the case appropriately before the learned Arbitrator, the effect of the
same is required to be examined. When a challenge is raised on that ground, in
our opinion it would at best fall under section 34 (2) (a) (iii).

)
180. CIVIL PRACTICE:
Appeal — Question of law, meaning of — Stage at which may be
considered — A pure question of law can be examined at any stage
including before the Appellate Court.

fafaer gom:

arfier — fafr &1 ye=, ared — f6e R R faaR f&an o gear @ — goia:
fafer G4 yo=1 &) fodd) ) ysbs = v difera fear o goar @ o srdiefia
T © guel WNfera foear s ) e 21

K. Lubna and ors. v. Beevi and ors.

Judgment dated 13.01.2020 passed by the Supreme Court in Civil
Appeal No. 2442 of 2011, reported in (2020) 2 SCC 524

Relevant extracts from the judgment:

On the legal principle, it is trite to say that a pure question of law can be
examined at any stage, including before this Court. If the factual foundation for
a case has been laid and the legal consequences of the same have not been
examined, the examination of such legal consequences would be a pure question
of law (Yaswant Deorao Deshmukh v. Walchand Ramchand Kothari, AIR 1951 SC 16)

181. CIVIL PROCEDURE CODE, 1908 - Section 96 (2) and Order 9 Rule 13
Ex-parte decree — Appeal filed after dismissal of application under Order
9 Rule 13 - Right to appeal u/s 96 (2) CPC challenging the original
decree passed ex-parte, being a statutory right, the defendant cannot
be deprived of the same merely on the ground that application filed
under Order 9 Rule 13 CPC was dismissed earlier.

fafae ufeear dfdar, 1908 — &RT 96 (2) Uwa 3n<er 9 7+ 13
UHUEl Tl — MR 9 ¥ 13 & Siavia UXgd Mae TR 8I4 &
IURId Irdiel gEId DT T3 — aRT 96 (2) Y. & =l tahuela w9 4
uiRd Hel T=iftd &I gAldl ad gU Adied U¥d dRA b1 ARGR D
wifaftre AIffrer 2, yfaardt @ Sa 39 wifafte feR 4 o9d 59
MR WR dfaa &1 fear &1 wear f& s 9 w13 @ il ugd
JTAS Ugd @RS & BT AT |
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N. Mohan v. R. Madhu

Judgment dated 21.11.2019 passed by the Supreme Court in
Civil Appeal No. 8898 of 2019, reported in AIR 2020 SC 41(Three-
Judge Bench)

Relevant extracts from the judgment:

The defendant against whom an ex-parte decree is passed, has two options.
First option is to file an application under Order IX Rule 13 CPC and second
option is to file an appeal under Section 96 (2) CPC. The question to be
considered is whether the two options are to be exercised simultaneously or
can also be exercised consecutively. An unscrupulous litigant may, of course,
firstly file an application under Order IX Rule 13 CPC and carry the matter up to
the highest forum; thereafter may opt to file appeal under Section 96 (2) CPC
challenging the ex-parte decree. In that event, considerable time would be lost
for the plaintiff. The question falling for consideration is that whether the remedies
provided as simultaneous can be converted into consecutive remedies.

An appeal under Section 96 (2) CPC is a statutory right, the defendant
cannot be deprived of the statutory right merely on the ground that earlier, the
application filed under Order IX Rule 13 CPC was dismissed. Whether the
defendant has adopted dilatory tactics or where there is a lack of bonafide in
pursuing the remedy of appeal under Section 96 (2) of the Code, has to be
considered depending upon the facts and circumstances of each case. In case
the court is satisfied that the defendant has adopted dilatory tactics or where
there is lack of bonafide, the court may decline to condone the delay in filing the
first appeal under Section 96 (2) CPC. But where the defendant has been
pursuing the remedy bonafide under Order IX Rule 13 CPC, if the court refuses
to condone the delay in the time spent in pursuing the remedy under Order 1X
Rule 13 CPC, the defendant would be deprived of the statutory right of appeal.
Whether the defendant has adopted dilatory tactics or where there is lack of
bonafide in pursuing the remedy of appeal under Section 96 (2) of the code
after the dismissal of the application under Order IX Rule 13 CPC, is a question
of fact and the same has to be considered depending upon the facts and
circumstances of each case.

When the defendant filed appeal under Section 96 (2) CPC against an ex-
parte decree and if the said appeal has been dismissed, thereafter, the defendant
cannot file an application under Order IX Rule 13 CPC. This is because after
the appeal filed under Section 96 (2) of the Code has been dismissed, the
original decree passed in the suit merges with the decree of the appellate court.
Hence, after dismissal of the appeal filed under Section 96 (2) CPC, the appellant
cannot fall back upon the remedy under Order 1X Rule 13 CPC.
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*182. CIVIL PROCEDURE CODE, 1908 — Order 2 Rule 2 (3)

183.

SPECIFIC RELIEF ACT, 1963 — Section 20

Bar to second suit — Defendant entered into an agreement to sale
in favour of plaintiff of the suit land for consideration of ¥ 1,80,000/-
against which ¥ 150,000/- was paid in advance — Failure of defendant
to execute sale deed — Plaintiff filed a suit for declaration of
possession and permanent injunction against defendant — Suit
dismissed in default — Subsequent suit filed for specific
performance of contract against defendant without seeking leave
of court under Order 2 Rule 2 (3) of CPC - In view of complete
identity of cause of action between earlier and subsequent suits
and also having omitted claim for relief without leave of Court, bar
under Order 2 Rule 2 (3) attracted.

fafae ufoear dfgar, 1908 — e 2 a9 2(3)

faffdse argary arferfram, 1963 — &IRT 20

fe<r arg &1 asia — gfdardy 9 o<t & uer 4§ faarfed s &1 180,000 / —
H faha H31 BT HR fHAT — T 150,000 / — AFIH g™ fHy 10 — yfoard)
faspa vz e &3 9 fAwa <81 — 9l |9 yfaardy & fawg dsa @)
IO 97 X183 T &1 g U4 A — e Afasd & sRer @iy
foar T — RY.E. @ e 2 799 2 (3) @ Jiavia =T | IrgAfa forg
fom wfaer @ fafafde srgures 2q yeamaad! e yxga far wam | gdadt
AT yTAad! 918 § qIe—add b1 Uia: Thwudl Yd <RI B rAfT
@ {91 3 dIY & foTY T4 & Y & 37rell® H 3 e 2 ¥ 2 (3) &1 gui4
Hifd giaT 2 |

Vurimi Pullarao v. Vemari Vyankata Radharani Dhankoteshwarrao
and anr.

Judgment dated 27.11.2019 passed by the Supreme Court in
Civil Appeal No. 9065 of 2019, reported in AIR 2020 SC 395

CIVIL PROCEDURE CODE, 1908 — Order 7 Rule 6 and Order 47 Rule 1

LIMITATION ACT, 1963 — Section 19 r/w Article 113

(i) Limitation law — Exemption from — As long as ground mentioned
in the plaint is not inconsistent with ground set out in plaint,
exemption from law of limitation on any ground can be
permitted.

(ii) Review — Scope of — Is limited and petitioner cannot be
permitted to re-agitate and re-argue the question which have
already been addressed and decided — Error which is not
self-evident and has to be detected by a process of reasoning
is not an error apparent on the face of the record.
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Shanti Conductors Private Limited and ors. v. Assam State

Electricity Board and ors.

Judgment dated 18.12.2019 passed by the Supreme Court in
Review Petition (C) No. 786 of 2019, reported in (2020) 2 SCC 677
(Three-Judge Bench)

Relevant extracts from the judgment:

We need to notice as to whether the petitioners in plaint have pleaded any
exclusion of time under Section 19 of the Act or not. The plaint is filed as Annexure
P/2 in Civil Appeal Nos. 8442-8443 of 2016. A perusal of the plaint indicates that
there is no pleading as to exception of limitation by running any fresh period of
limitation as per section 19. In paragraph 10, the details of delivery challans
have been given, last challan being dated 04.10.1993 has been mentioned by
which supply was made. In paragraph 12, details of payments received have
also been mentioned, in which last being made on 05.03.1994 has been
mentioned, but for the last payment made on 05.03.1994, there was no pleading
of an acknowledgment on the part of the respondents, which could result in
start of fresh period of limitation. Further in paragraph 21, it has been further
specifically pleaded that provisions of Limitation Act do not apply in view of the
provisions contained in the 1993 Act as because the 1993 Act is having overriding
effect over the Limitation Act and all other Acts. Paragraph 21 of the plaint is
referred to for ready reference:-

“21. That the transaction between the plaintiffs and the
defendants are duly maintained by the plaintiffs in the Books
of Accounts like ledger, Sale Register etc., which are kept
in the usual course of the business of the plaintiffs and
those accounts between the plaintiffs and the defendants
are in continuity and the interest payable by the defendants
to the plaintiffs are carried over till date. As such the suit of
the plaintiffs is within time. Apart from that the provisions of
the Limitation Act do not apply in view of the provisions
contained in the Act, 1993 as because the Act of 1993 is
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having overriding effect over the Limitation Act and all other
Acts.”

Insofar as other submissions of learned senior counsel appearing for the
petitioner that 1993 Act is retroactive in nature and further amount due at the
time of the commencement of the Act ought to attract interest of the 1993 Act, all
these submissions have been elaborately considered in the judgment dated
23.01.2019, which have been considered on merits. The scope of review is
limited and under the guise of review, petitioner cannot be permitted to re-agitate
and re-argue the questions, which have already ben addressed and decided.
The scope of review has been reiterated by this Court from time to time. It is
sufficient to refer the judgment of this Court in Parsion Devi and ors. v. Sumitri
Devi and ors., (1997) 8 SCC 715, wherein in paragraph 9 following has been laid
down:-

“9. Under Order 47 Rule 1 CPC a judgment may be open to
review inter alia if there is a mistake or an error apparent
on the face of the record. An error which is not self-evident
and has to be detected by a process of reasoning, can
hardly be said to be an error apparent on the face of the
record justifying the court to exercise its power of review
under Order 47 Rule 1 CPC. In exercise of the jurisdiction
under Order 47 Rule 1 CPC it is not permissible for an
erroneous decision to be “reheard and corrected”. A review
petition, it must be remembered has a limited purpose and

”

cannot be allowed to be “an appeal in disguise”.
)
184. CIVIL PROCEDURE CODE, 1908 — Order 7 Rule 11 (d)

Rejection of plaint — Plaint cannot be rejected on issues of limitation
and res judicata under provisions of Order 7 Rule 11 (d) because the
above issues are mixed question of law as well as facts and are
liable to be decided after framing issues and on the basis of
evidence.

fafaer ufear dfdar, 1908 — an<er 7 7w 11 (99)

qIeUH BT JHEIBR fHAT ST — arqua gRART va qd=arg & faareal )
AR 7 FRAT 11 (F) D Y=l & Jdld AFGR 81 fHa1 A1 dadhdr Faife
Sad faarers fafdr i aeaf @ ¥ yw= € qon faare 9 faan @
SWRId U9 9180 @ MR R FHerffRa fed s @t

Surendra Kumar Bhagwanlal Solanki and anr. v. Rameshchandra

Bhagwanlal Solanki and anr.

Order dated 18.12.2019 passed by the High Court of Madhya Pradesh
(Indore Bench) in Civil Revision No. 331 of 2019, reported in
AIR 2020 MP 42
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Relevant extracts from the order:

In the case of Kamla v. K.T. Eshwara Sa, (2008) 12 SCC 661 the Apex Court
has held that Order 7 Rule 11 CPC has limited application. For its applicability it
must be shown that the suit is barred under any law. Such a conclusion must be
drawn from the averment made in the plaint. What would be relevant for invoking
Order 7 Rule 11 (d) CPC are the averment made in the plaint. For that purpose
there cannot be any addition or subtraction. For the purpose of invoking the
said provision, no amount of evidence can be looked into. The issues on merit
of the matter which may arise between the parties would not be within the realm
of the Court at that stage. The earlier suit was filed on a different cause of
action and now the cause of action has changed. After the death of mother on
06.09.2016 the Will dated 06.04.2010 has come into force and the plaintiff is
challenging the validity of the Will, therefore, for this relief also the suit is
maintainable. The suit cannot be treated as time barred also at this stage because
the issue of limitation is a mix question of law as well as fact which can be
decided only after recording the evidence. The issue of res judicata is also liable
to be decided after framing issue and on the basis of evidence. The application
under Order 7 Rule 11 CPC is liable to be decided on the basis of averment in
the plaint and not on the basis of the material produced by the defendants
either in the written statement or on an application under Order 7 Rule 11 CPC,
therefore, no case for interference is made out in this revision. The trial Court
has not committed any jurisdictional error or illegality in passing the impugned
order.

)
185. CIVIL PROCEDURE CODE, 1908 — Order 8 Rule 6-A
Counter-claim, permissibility of — Can be filed after filing of written
statement and not mandatory to file with the written statement -
Held, once issues have been framed court cannot entertain
counter-claim after submission of writeen statement — Defendant
has no absolute right to file counter-claim after substantive delay.

fufaar gfsbar wfgar, 1908 — sewr 8 1% 6%
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Ashok Kumar Kalra v. Wing Cdr. Surendra Agnihotri and ors.

Judgment dated 19.11.2019 passed by the Supreme Court
in SLP (C) No. 23599 of 2018, reported in (2020) 2 SCC 394
(Three-Judge Bench)
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Relevant extracts from the judgment:

The whole purpose of the procedural law is to ensure that the legal process
is made more effective in the process of delivering substantial justice.
Particularly, the purpose of introducing Rule 6A in Order VIII of the CPC is to
avoid multiplicity of proceedings by driving the parties to file separate suit and
see that the dispute between the parties is decided finally. If the provision is
interpreted in such a way, to allow delayed filing of the counter-claim, the provision
itself becomes redundant and the purpose for which the amendment is made
will be defeated and ultimately it leads to flagrant miscarriage of justice. At the
same time, there cannot be a rigid and hyper-technical approach that the provision
stipulates that the counter-claim has to be filed along with the written statement
and beyond that, the Court has no power. The Courts, taking into consideration
the reasons stated in support of the counter-claim, should adopt a balanced
approach keeping in mind the object behind the amendment and to sub-serve
the ends of justice. There cannot be any hard and fast rule to say that in a
particular time the counter-claim has to be filed, by curtailing the discretion
conferred on the Courts. The trial court has to exercise the discretion judiciously
and come to a definite conclusion that by allowing the counter-claim, no prejudice
is caused to the opposite party, process is not unduly delayed and the same is
in the best interest of justice and as per the objects sought to be achieved
through the amendment. But however, we are of the considered opinion that the
defendant cannot be permitted to file counter-claim after the issues are framed
and after the suit has proceeded substantially. It would defeat the cause of
justice and be detrimental to the principle of speedy justice as enshrined in the
objects and reasons for the particular amendment to the CPC.

We sum up our findings that Order VIII Rule 6A of the CPC does not put an
embargo on filing the counter-claim after filing the written statement, rather the
restriction is only with respect to the accrual of the cause of action. Having said
so, this does not give absolute right to the defendant to file the counter-claim
with substantive delay, even if the limitation period prescribed has not elapsed.
The court has to take into consideration the outer limit for filing the counter-
claim, which is pegged till the issues are framed. The court in such cases have
the discretion to entertain filing of the counter-claim, after taking into
consideration and evaluating inclusive factors provided below which are only
illustrative, though not exhaustive:

i Period of delay.

ii. Prescribed limitation period for the cause of action pleaded.
iii. Reason for the delay.

iv. Defendant’s assertion of his right.

v.  Similarity of cause of action between the main suit and the counter-
claim.

vi. Cost of fresh litigation.
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vii. Injustice and abuse of process.
viii. Prejudice to the opposite party.
ix. and facts and circumstances of each case.

Xx.  In any case, not after framing of the issues.
([

186. CIVIL PROCEDURE CODE, 1908 — Order 21 Rule 35 (3)
Delivery of possession — Use of police force — Executive authority
cannot take police assistance without appropriate Court order for
delivery of possession in pursuance of Court order.

fafaer ufspar dfgar, 1908 — e 21 19 35 (3)
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Om Prakash and anr. v. Amar Singh and anr.
Judgment dated 21.10.2019 passed by the Supreme Court in
Civil Appeal No. 8175 of 2019, reported in (2019) 10 SCC 136

Relevant extracts from the judgment:

Order 21 Rule 25 of the CPC provides for endorsement by the officer
entrusted with the execution that if he is unable to execute the process, the
court shall examine the reasons for the alleged inability and pass appropriate
orders. No report was submitted by the bailiff asking for police assistance in
execution for reasons specified. Likewise, there is no report under Order 21
Rule 35(3) CPC requesting for police assistance for effectuating delivery of
possession. There is no material if the application before the Tehsildar was
made by the bailiff or the decree holder. Be that as it may, we are constrained to
hold that the procedure adopted by the police with regard to the delivery of
possession by resorting to a manner outside the procedure of the court, using
the court orders as an umbrella was wholly unwarranted. The executive
authorities were completely unjustified in their over enthusiasm without asking
for proper court orders regarding police assistance despite the fact that they
were fully aware that possession was to be delivered in pursuance of a court
order. At this belated point of time, we are not inclined or persuaded to order
further enquiry into that aspect of the matter. The anxiety expressed by the High
Court cannot be said to be unfounded or without substance. We fully endorse
the anguish of the High Court, but in the peculiar facts and circumstances of the
present case, the apparent absence of the semblance of any right, title or interest
in the judgment debtor to be on the lands in question, in exercise of our
discretionary jurisdiction decline to interfere with the order dated 11.10.2013
recording delivery of possession. This order is being passed in the peculiar
facts of the present case. We may not be understood to have pardoned or
overlooked the executive authorities for the manner in which they have acted
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and any misadventure in future without appropriate orders of a court will be
obviously at their own risks, costs and consequences.

187. CONSTITUTION OF INDIA — Article 39-A
CRIMINAL PROCEDURE CODE, 1973 — Sections 227 and 309

(i)

(ii)
(iii)

Legal aid — Appointment of Amicus Curiae by Court — Right to
free and competent legal service is an essential ingredient of
reasonable, fair and just procedure — Amicus Curiae must be
provided sufficient time to prepare case and represent the
accused.

Criminal trial — Expeditious disposal of cases is desirable Sans
the expense of fairness and opportunity to the accused.
Legal aid — Appointment of Amicus Curiae at the expenses of the
State — Directions issued to ensure competent legal aid and
fair trial.

HRd &1 Afqem= — Iq=VT 39—
qus yfehar widdr, 1973 — gRI¢ 227 ¢4 309

0

(i)
(iii)
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Anokhilal v. State of M.P.

Judgment dated 18.12.2019 passed by the Supreme Court in
Criminal Appeal No. 62 of 2014, reported in 2020 (1) Crimes 303 (SC)
(Three-Judge Bench)

Relevant extracts from the judgment:
The following principles, emerge from the decisions referred to :(—

a)

Article 39-A inserted by the 42" amendment to the Constitution,
effected in the year 1977, provides for free legal aid to ensure that
opportunities for securing justice are not denied to any citizen by
reason of economic or other disabilities. The statutory regime put in
place including the enactment of the Legal Services Authorities Act,
1987 is designed to achieve the mandate of Article 39-A.
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b) It has been well accepted that Right to Free Legal Services is an
essential ingredient of ‘reasonable, fair and just’ procedure for a
person accused of an offence and it must be held implicit in the right
guaranteed by Article 21. The extract from the decision of this Court
in Best Bakery case [Zahira Habibulla H. Sheikh v. State of Gujarat, (2004)
4 SCC 158] [as quoted in the decision in Mohd. Hussain alias Julfikar
Ali v. State (Govt. of NCT of Delhi), (2012) 9 SCC 408] emphasizes that
the object of criminal trial is to search for the truth and the trial is not
about over technicalities and must be conducted in such manner as
will protect the innocent and punish the guilty.

c) Even before insertion of Article 39-A in the Constitution, the decision
of this Court in Bashira v. State of UP, AIR 1969 SC 1313 put the matter
beyond any doubt and held that the time granted to the Amicus Curiae
in that matter to prepare for the defense was completely insufficient
and that the award of sentence of death resulted in deprivation of the
life of the accused and was in breach of the procedure established
by law.

d) The portion quoted in Bashira (supra) from the judgment of the Madras
High Court authored by Subba Rao, J., the then Chief Justice of the
High Court, stated with clarity that mere formal compliance of the rule
under which sufficient time had to be given to the counsel to prepare
for the defense would not carry out the object underlying the rule. It
was further stated that the opportunity must be real where the counsel
is given sufficient and adequate time to prepare.

€e) In Bashira (supra) as well as in Ambadas Laxman Shinde v. State of
Maharashtra, (2018) 18 SCC 788, making substantial progress in the
matter on the very day after a counsel was engaged as Amicus Curiae,
was not accepted by this Court as compliance of ‘sufficient opportunity’
to the counsel.

In the present case, the Amicus Curiae, was appointed on 19.02.2013, and
on the same date, the counsel was called upon to defend the accused at the
stage of framing of charges. One can say with certainty that the Amicus Curiae
did not have sufficient time to go through even the basic documents, nor the
advantage of any discussion or interaction with the accused, and time to reflect
over the matter. Thus, even before the Amicus Curiae could come to grips of the
matter, the charges were framed.

The concerned provisions viz. Sections 227 and 228 of the Code
contemplate framing of charge upon consideration of the record of the case
and the documents submitted therewith, and after ‘hearing the submissions of
the accused and the prosecution in that behalf’. If the hearing for the purposes
of these provisions is to be meaningful, and not just a routine affair, the right
under the said provisions stood denied to the appellant.

JOTI JOURNAL - AUGUST 2020 - PART Il 258



In our considered view, the Trial Court on its own, ought to have adjourned
the matter for some time so that the Amicus Curiae could have had the advantage
of sufficient time to prepare the matter. The approach adopted by the Trial Court,
in our view, may have expedited the conduct of trial, but did not further the
cause of justice. Not only were the charges framed the same day as stated
above, but the trial itself was concluded within a fortnight thereafter. In the
process, the assistance that the appellant was entitled to in the form of legal
aid, could not be real and meaningful.

X X X

Expeditious disposal is undoubtedly required in criminal matters and that
would naturally be part of guarantee of fair trial. However, the attempts to expedite
the process should not be at the expense of the basic elements of fairness and
the opportunity to the accused, on which postulates, the entire criminal
administration of justice is founded. In the pursuit for expeditious disposal, the
cause of justice must never be allowed to suffer or be sacrificed. What is
paramount is the cause of justice and keeping the basic ingredients which secure
that as a core idea and ideal, the process may be expedited, but fast tracking of
process must never ever result in burying the cause of justice.

X X X

All that we can say by way of caution is that in matters where death sentence
could be one of the alternative punishments, the courts must be completely
vigilant and see that full opportunity at every stage is afforded to the accused.

Before we part, we must lay down certain norms so that the infirmities that
we have noticed in the present matter are not repeated:—

i) In all cases where there is a possibility of life sentence or death
sentence, learned Advocates who have put in minimum of 10 years
practice at the Bar alone be considered to be appointed as Amicus
Curiae or through legal services to represent an accused.

ii) In all matters dealt with by the High Court concerning confirmation of
death sentence, Senior Advocates of the Court must first be
considered to be appointed as Amicus Curiae.

i)  Whenever any learned counsel is appointed as Amicus Curiae, some
reasonable time may be provided to enable the counsel to prepare
the matter. There cannot be any hard and fast rule in that behalf.
However, a minimum of seven days’ time may normally be considered
to be appropriate and adequate.

iv) Any learned counsel, who is appointed as Amicus Curiae on behalf of
the accused must normally be granted to have meetings and discussion
with the concerned accused. Such interactions may prove to be helpful
as was noticed in Imtiyaz Ramzan Khan v. State of Maharashtra, (2018)
9 SCC 160.

JOTI JOURNAL - AUGUST 2020 - PART Il 259



*188.CONTRACT ACT, 1872 — Sections 73 and 74

189.

Breach of contract; remedies for — Forfeiture of security deposit
and detention of machinery, when available? Held, where
termination of contract is justified and party not at fault incurred
expenses under the contract, forfeiture of security deposit and
detention of machinery are just remedies.

faqr sferforam, 1872 — eIRI¢ 73 9 74
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Vijay Trading and Transport Company v. Central Warehousing

Corporation
Judgment dated 07.11.2019 passed by the Supreme Court
in Civil Appeal No. 655 of 2016, reported in (2020) 3 SCC 147
(Three-Judge Bench)

)
CRIMINAL PROCEDURE CODE, 1973 - Section 91
Summoning of electronic evidence — Application by accused to
consider C.C.T.V. footage installed infront of his house — Accused
charged with illegal possession of ganja — Plea taken by accused
relates to plea of alibi — Accused has to prove such plea by adducing
cogent evidence at stage of trial — Defence cannot be entertained
at the stage of investigation — Order rejecting application, proper.

qus gfspar Gfadr, 1973 — 9RT 91
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Trilochan Khora v. State of Orissa

Judgment dated 17.06.2019 passed by the Orissa High Court in

Criminal Miscellaneous case No. 2670 of 2018, reported in 2019 CriLJ
4988

Relevant extracts from the judgment:

In this case, the plea which has been taken in the petition filed under section

91 of Cr.P.C. by the petitioner is basically relates to plea of alibi. Law is well

JOTI JOURNAL - AUGUST 2020 - PART Il 260



settled that the accused has to prove such plea by adducing cogent and
satisfactory evidence at the stage of trial and such a plea must be proved with
absolute certainty so as to completely exclude the presence of the person
concerned at the time when and the place where the incident took place. The
accused cannot insist the prosecuting agency to collect materials for him to
prove such plea.

Since the petitioner would get ample opportunity to adduce evidence in
support the plea of alibi if taken during the stage of trial and the learned trial
Court is expected to consider the same in accordance with law and there is lack
of material to doubt the bonafide conduct of investigating officer in investigating
the case, | find no illegality or impropriety in the impugned order passed by the
learned Special Judge, Koraput, Jeypore.

190. CRIMINAL PROCEDURE CODE, 1973 — Section 174

CRIMINAL TRIAL:

(i) Inquest Report — Purpose of Inquest Report u/s 174 is not to
make an enquiry about identity of accused.

(ii) Standard of proof — In a criminal trial, prosecution can succeed
only if the guilt of accused is brought home — Fact that accused
may have committed offence is not sufficient — Case of
prosecution must be established.

qus yfshar wfEar, 1973 — oRT 174
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State of Uttarakhand v. Darshan Singh
Judgment dated 07.11.2019 passed by the Supreme Court in Criminal
Appeal No. 1856 of 2013, reported in 2019 (4) Crimes 227 (SC)

Relevant extracts from the judgment:

It is true that this Court has repeatedly held that the purpose of inquest
under Section 174 of the Cr.P.C., as contained in the said provision, the person
holding the inquest, in short, is not to make an inquiry about who are the accused
[See in this regard the judgment in Tehseen Poonawalla v. Union of India and
another, (2018) 10 SCC 498]. But is equally true that PW2 has not taken the
names of any of the accused before the Investigating Officer contrary to his
evidence as is proved by the evidence of the Officer.
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The manner of effecting recovery has been described by PW5 in the
following words:

“In Ex. Ka 12 Darshan Singh and Pahalwan Singh told that
we can given sword and pistol which has been kept hiding
near the house of Pahalwan Singh. Accused moved ahead
and went near to chhapper. Only one memo of recovery of
Pahalwan Singh and Darshan Singh is there. Before
preparing this memo, the statements of accused were not
recorded on separate paper.”

In the same way memo of accused Resham Singh, Daleep
Singh and Veer Singh also is one and not noted anywhere
separately. But all the three said that we can give after going
and all three accused moved ahead and carried at the place
of recovery.”

The finding in the FSL Report that the cartridge (apparently recovered
from the site) has been fired from the 12-bore pistol no.1/69, would not be
sufficient for us to hold that the prosecution version in this case stands
established and that too in an appeal against the acquittal. In a criminal trial,
the prosecution can succeed only if the guilt of the accused is brought home.
That the accused may have done the crime barely suffices. The case of the
prosecution as sought to be made out must be established.

191. CRIMINAL PROCEDURE CODE, 1973 — Section 197

PREVENTION OF CORRUPTION ACT, 1988 - Sections 13 (1) (d) and
13(2) riw/s 19

Protection under Section 197 of the Code is available to the public
servant when an offence is said to have been committed “while
acting or purporting to act in discharge of official duty” — Where
the acts are performed using the office as a mere cloak for unlawful
gains, such acts are not protected — Whether the alleged act is
intricately connected with the discharge of official function would
get crystallized only after evidence is led and the issue of sanction
can be agitated at a later stage.

qus gfpar wfadr, 1973 — oRT 197
geearR arer afifrad, 1988 — aRIG 13 (1) (&) Td 13(2)
dgufed ORT 19
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Station House Officer, CBI/ACB/Bangalore v. B.A. Srinivasan
and anr.

Judgment dated 05.12.2019 passed by the Supreme Court in Criminal
Appeal No. 1837 of 2019, reported in 2019 (4) Crimes 313 (SC)
(Three-Judge Bench)

Relevant extracts from the judgment:

There was no occasion or reason to entertain any application seeking
discharge in respect of offences punishable under the Act, on the ground of
absence of any sanction under Section 19 of the Act. The High Court was also
not justified in observing ‘that the protection available to a public servant while
in service, should also be available after his retirement’. That statement is
completely inconsistent with the law laid down by this Court in connection with
requirement of sanction under Section 19 of the Act. Again, it has consistently
been laid down that the protection under Section 197 of the Code is available to
the public servants when an offence is said to have been committed ‘while acting
or purporting to act in discharge of their official duty’, but where the acts are
performed using the office as a mere cloak for unlawful gains, such acts are not
protected. The statements of law in some of the earlier decisions were culled
out by this Court in Inspector of Police and anr. v. Battenapatla Venkata Ratnam and
anr., (2015) 13 SCC 87, as under:

“No doubt, while the respondents indulged in the alleged
criminal conduct, they had been working as public servants.
The question is not whether they were in service or on duty
or not but whether the alleged offences have been
committed by them “while acting or purporting to act in
discharge of their official duty”. That question is no more
res integra. In Shambhoo Nath Misra v. State of U.P, (1997) 5
SCC 326, at para 5, this Court held that:

“The question is when the public servant is alleged to
have committed the offence of fabrication of record or
misappropriation of public fund, etc. can he be said to
have acted in discharge of his official duties. It is not
the official duty of the public servant to fabricate the
false records and misappropriate the public funds, etc.
in furtherance of or in the discharge of his official
duties. The official capacity only enables him to
fabricate the record or misappropriate the public fund,
etc. It does not mean that it is integrally connected or
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inseparably interlinked with the crime committed in the
course of the same transaction, as was believed by
the learned Judge. Under these circumstances, we are
of the opinion that the view expressed by the High Court
as well as by the trial court on the question of sanction
is clearly illegal and cannot be sustained.”

In Parkash Singh Badal v. State of Punjab, (2007) 1 SCC 1, at para 20 this
Court held that:

“The principle of immunity protects all acts which the public
servant has to perform in the exercise of the functions of
the Government. The purpose for which they are performed
protects these acts from criminal prosecution. However,
there is an exception. Where a criminal act is performed
under the colour of authority but which in reality is for the
public servant’s own pleasure or benefit then such acts shall
not be protected under the doctrine of State immunity.”

and thereafter, at para 38, it was further held that: (Parkash Singh Badal
case, (supra))

“The question relating to the need of sanction under Section
197 of the Code is not necessarily to be considered as
soon as the complaint is lodged and on the allegations
contained therein. This question may arise at any stage of
the proceeding. The question whether sanction is necessary
or not may have to be determined from stage to stage.”

In a recent decision in Rajib Ranjan v. R. Vijaykumar, (2015) 1 SCC 513, at
para 18, this Court has taken the view that:

“even while discharging his official duties, if a public servant
enters into a criminal conspiracy or indulges in criminal
misconduct, such misdemeanour on his part is not to be
treated as an act in discharge of his official duties and,
therefore, provisions of Section 197 of the Code will not be
attracted.”

It has also been observed by this Court that, at times, the issue whether
the alleged act is intricately connected with the discharge of official functions
and whether the matter would come within the expression ‘while acting or
purporting to act in discharge of their official duty’, would get crystalized only
after evidence is led and the issue of sanction can be agitated at a later stage
as well.
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192. CRIMINAL PROCEDURE CODE, 1973 — Section 205

Personal appearance — Dispensing with — Application for dispensing
with personal appearance rejected by the High Court — Considering
the facts and circumstance of the case, held as applications for
exemption of other co-accused on same grounds were allowed and
accused never attempted to delay the trial, application for
dispensing with personal attendance filed by the accused allowed
with conditions.

<us gfdpar wfedr, 1973 — &RT 205

Fafaae ot — afngfaa — dafdas sifordt 9 simfea @ |efe@ e
I T g1 e fHar 1= — gyavor & aeai vd aRReifa o e
A A1 & Iwid A ffEiRa faar T & g dafdas i @ sfngfaa
Haefl g IR &1 Sas AT MRl R WIHR fHA1 SIf &1 & @
IfFRIFd g1 famer § fade &1Ra a1 &1 1 g3 98 fear T,
Iftgaa g1 ywgd IfF[faa @ Wit dafaas 1oyl &1 smd< wafl @
|12l Wi rR fear w3ar |

Puneet Dalmia v. Central Bureau of Investigation, Hyderabad
Judgment dated 16.12.2019 passed by the Supreme Court in Criminal
Appeal No. 1901 of 2019, reported in 2020 (1) Crimes 6 (SC)

Relevant extracts from the judgment:

Considering the facts and circumstances of the case, the present appeal
is allowed. The impugned Judgment and order passed by the High Court as well as
that of the learned Trial Court rejecting the application submitted by the appellant
under Section 205 Cr.P.C. are hereby quashed and set aside and consequently the
application submitted by the appellant to dispense with his appearance before the
learned Trial Court on all dates of adjournments and permitting his counsel to appear
on his behalf is hereby allowed on the following conditions:

(1) That the appellant shall give an undertaking to the learned Trial Court
that he would not dispute his identity in the case and that the -advocate
who is permitted to represent the appellant, would appear before the
learned Trial Court on his behalf on each and every date of hearing
and that he shall not object recording of the evidence in his absence
and that no adjournment shall be asked for on behalf of the appellant
and/or his advocate;

(2) That the appellant shall appear before the learned Trial Court for the
purpose of framing of the charges and also on other hearing dates
whenever the learned Trial Court insists for his appearance;

(3) |If there is any failure on the part of the advocate, who is to represent
the appellant, either to appear before the learned Trial Court on each
adjournment and/or any adjournment is sought on behalf of the
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appellant and/or if the learned Trial Court is of the opinion that the
appellant and/or his advocate is trying to delay the ftrial, in that case,
it would be open for the learned Trial Court to exercise its powers
under Section 205 (2) Cr.P.C. and direct the appearance of the
appellant on each and every date of adjournment.

193. CRIMINAL PROCEDURE CODE, 1973 — Section 319
EVIDENCE ACT, 1872 - Section 114
Summoning of accused — Exercise of discretion — Incident took
place at night within the confines of matrimonial home where only
the second respondent (accused) and the deceased were residing
— Order for summoning the accused passed by trial court was
restored as it was passed after careful evaluation of evidentiary
material and based on settled principles of law. [Hardeep Singh v. State
of Punjab, (2014) 3 SCC 92 (Constitution Bench) relied].

gus yfshar wfedr, 1973 — &RT 319

e IferfH, 1872 — €RT 114

IPRIF B G — fASIRPR ST gINT — g1 94 A &8RPI 9R

dardt 7 afy § afead g3 oivi dad fadia yoeft (fRye) @ gaer e

PR T o — ANRF S G0 S BT FEART ARSI §RT UG AT

1fdge ARl o1 AEuryel qeaied td A @ wenfia fgial «®

a8 | [evelT e fAeg & 31w Yurd, (2014) 3 vadle! 92 (Haenfas

W3) Igefad)

Saeeda Khatoon Arshi v. State of U.P. and anr.

Judgment dated 10.12.2019 passed by the Supreme Court in Criminal

Appeal No. 1815 of 2019, reported in 2019 (4) Crimes 530 (SC)
Relevant extracts from the judgment:

The order of the Additional Sessions Judge dated 29 January, 2019 for
summoning the second respondent was on the basis of the evidence which
emerged during the course of the trial. The order summoning the second
respondent was on a careful evaluation of the evidentiary material and based
on the principles laid down in the decision of the Constitution Bench in Hardeep
Singh v. State of Punjab, (2014) 3 SCC 92. The Additional Sessions Judge furnished
reasons for relying on the provisions of Section 114 of the Evidence Act having
due regard to the fact that the incident had taken place within the confines of
the matrimonial home where only the second respondent and the deceased
were residing on the night when the incident took place.

The order passed by the Additional Sessions Judge did not suffer from any
infirmity. On the contrary, it was the High Court which interfered with the findings
of the Trial Court on the specious ground that the trial was proceeding against
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Manoj Shrivastav for an offence under Section 306 and that the Trial Court had
merely engaged in an exercise of exploring the possibility as to the cause of
death. Section 319 empowers the court to proceed against a person appearing
to be guilty of an offence where, in the course of any enquiry into or trial of, an
offence, it appears from the evidence that any person, not being the accused,
has committed any offence for which such person could be tried together with
the accused. The exercise of the discretion by the Additional Sessions Judge to
summon the second respondent fulfilled the requirements of Section 319 and
was consistent with the parameters laid down in the decisions of this Court in
Hardeep Singh v. State of Punjab, (2014) 3 SCC 92, Gajanan Dashrath Kharte v.
State of Maharashtra, (2016) 4 SCC 604, Babubhai Bhimabhai Bokhiria v. State of
Gujarat, (2014) 5 SCC 568, Brijendra Singh v. State of Rajasthan, (2017) 7 SCC 706,
Rajesh v. State of Haryana, (2019) 6 SCC 368 and S Mohammed Ispahani v. Yogendra
Chandak, (2017) 16 SCC 226. The fact that a protest petition had not been filed
by the appellant when the report was submitted under Section 173 did not render
the court powerless to exercise its powers under Section 319 on the basis of the
evidence which had emerged during the course of the trial. The evidence of
PW-1 and PW-2 which has been adverted to above meets the threshold required
to sustain an order for summoning under Section 319. The High Court has failed
to analyse the basis on which the Additional Sessions Judge had proceeded to
issue summons under Section 319 and in a brief set of observations covering a
few sentences displaced a well-considered order of the Additional Sessions Judge
in purported exercise of the jurisdiction under Section 482. The order passed
by the High Court is unsustainable and would accordingly have to be set aside.

o
*194.CRIMINAL PROCEDURE CODE, 1973 — Sections 437, 438 and 439
Bail — Condition of cash deposit — Refund of such amount;

entitlement of — Bail application was allowed on condition of
depositing ¥ 1,50,000/- as FDR in name of complainant wife — Accused
persons were discharged of the alleged offences — Held, deposit
was made in pursuant of order of bail — Once discharged, accused
persons are entitled to encash the FDR — Without any adjudication,
complainant wife is not entitled to encash such FDR — She may
approach appropriate Court to enforce her rights.

us gfpar Gf2dr, 1973 — 9RIT 437, 438 UG 439

ST — € OFT B $Y 3rd — O IR 9109 gTed d-+ 37 TSR —
IRATEY Tl @ I WR THSIBIR @ ®Y | T 1,50,000 / — SHT HIA DY Ik
IR SN IATdeT WIHR fHAT 11 — AFAGHI01 IR SRl | SHifad
R fag ¢ — afifreiRa, ST smeer & rqured § IR S Y S off
— U R IHIfad 89 WR ARYFII0T af ST BT TSSO SR D
It & — faor fed) fofaa & afRard) ol & 08 |afer s &1
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TIEHIOT B BT JBR T8 & — 98 AU ISR & gyad+ & forg
SUYH ATATAT ST Fhell 2 |
Smt. Madhu Rani v. State (Govt. of NCT of Delhi) and anr.

Order dated 21.10.2019 passed by the Supreme Court in Criminal
Appeal No. 1600 of 2019, reported in 2020 CriLJ 551

o
195. CRIMINAL PROCEDURE CODE, 1973 — Section 439
Grant of interim bail — Economic offences having deep-rooted

conspiracy and involving huge loss of investors' money — If the
respondent continues on bail, there is little chance of realising any
amount by selling the properties — Having regard to the material on
record and huge amount of money belonging to investors, accused
should not have been released on bail - Consequently, impugned
order granting interim bail to respondent set aside.

<us gfpar wfedr, 1973 — &RT 439

IARH THFG I HAT — I F IR o v<3F D1 T o Uq
e @ o9 & AU JHUH S WAIfRd Fd © — IR yreft FRaR
g fd WR XEdT @ 99 Wufcd & fasha gIRT SFRIFT UTa $_A &Y GHIGAT S
2 — P R Suae fa—a%g vd Faeal 3 @mue R & e
A YEd g APREd &l swa ) Rer 8 fear S oarfey em —
IROTE®RY AdARA S 31 Gaeh nafa e &1 s faar |

Central Bureau of Investigation v. Ramendu Chattopadhyay
Judgment dated 19.11.2019 passed by the Supreme Court in Criminal
Appeal No. 1711 of 2019, reported in 2019 (4) Crimes 295 (SC)

Relevant extracts from the judgment:

This Court is conscious of the need to view such economic offences having
a deep-rooted conspiracy and involving a huge loss of investors’ money seriously.
Though further investigation is going on, as of now, the investigation discloses
that the Respondent played a key role in the promotion of the chit fund scam,
thereby cheating a large number of innocent depositors and misappropriating
their hardearned money.

We are of the prima facie view that if the Respondent continues on bail,
there is little chance of realising any amount by selling the properties of the
Tower Group of companies, since he may use unlawful tactics to keep prospective
buyers away. Moreover, it is relevant to note that the investigating agency has
not yet assessed the exact total amount invested by the people of Orissa in the
accused company, so as to find out the specific liability of the company in that
regard. However, it is argued by both the Counsels that the amount may be
about Rs. 350 Crores. Be that as it may, having regard to the material on record,
and since a huge amount of money belonging to investors has been siphoned
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off, as well as for the aforesaid reasons, the High Court, in our considered
opinion, should not have released the respondent on bail.

196. CRIMINAL PROCEDURE CODE, 1973 — Section 439 (2)

(i)

(i)

(iii)

Bail — Grant of — Power to grant bail u/s 439 of the Code is of
wide amplitude — Factors to be considered — Determination of
whether a case is fit for grant of bail involves balancing of
numerous factors, amongst which nature of offence, severity
of punishment and prima facie view of involvement of accused
are important — No strait jacket formula exists for courts to
assess an application for grant or rejection of bail.

Bail, determining factors — At the stage of assessing whether
a case is fit for grant of bail, court is not required to enter into
detailed analysis of evidence on record to establish beyond
reasonable doubt commission of crime by accused.
Administration of justice — Grant or refusal of bail — Duty of
Judge — Judges are duty bound to explain the basis on which
they have arrived at a conclusion — Where order refusing or
granting bail does not furnish reasons that inform the decision,
there is presumption of non-application of mind which may
require intervention of this Court — Where earlier application
for bail has been rejected, there is a higher burden on
Appellate Court to furnish specific reasons to grant bail.

qus yfshar wfadr, 1973 — aRT 439 (2)

0

(i)

(iii)

ST — USTH f5a1 SIFT — 9RT 439 @ Siavia oEd s fad o=
3 T o™ € — f3aR 979 SRS — T YHR0T &1 =T I
BT &% HRB & Ao @ IR W iR gar @ e srume &)
P, TUS P HolRdT 3R AR Y yor geean wferaar #eyef &
— SHHd Jmae Wigd A1 & e fHd o ¥g Arerl @ ford
&is Fi¥aa gfiever Qe 18 21

S iR & dRS — B yaH=vr & wwEa 9 g9 ar i @9
3 e & TR R AT B ARAE R Suds "ied & fawgd
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I G — S WIbR AT EIGR f6dn S — =ararefier o1
Fdad — ARTENT 98 W o1 @ fod ddaag 8 & 3 fea o
3 IR WR {5 s a@ ugd @ — Siel swea wWiga a1 sdigd
$ T IR Frspd TH ugER 91 RN B UdHe T HAT ©
I ARTSS B JTUATT BT YR IS4 gl 2 3R a9 36 AT

JOTI JOURNAL - AUGUST 2020 - PART Il 269



P TXAHY DI IMGLIDHAT 8l Gdhddl @ — W&l S &I gd Ade FRed
B foar a7 8 98l dieliy <marea wx S4 fafdre drRo &1 wWuse
B BT AR S IR BT 2 6 Fa+a | = foar si=m arfev |

Mahipal v. Rajesh Kumar @ Polia and anr.
Judgment dated 05.12.2019, passed by the Supreme Court in Criminal
Appeal No. 1843 of 2019, reported in 2019 (4) Crimes 321 (SC)

Relevant extracts from the judgment:

Essentially, this Court is required to analyse whether there was a valid
exercise of the power conferred by Section 439 of the CrPC to grant bail. The
power to grant bail under Section 439 is of a wide amplitude. But it is well settled
that though the grant of bail involves the exercise of the discretionary power of
the court, it has to be exercised in a judicious manner and not as a matter of
course. In Ram Govind Upadhyay v. Sudarshan Singh, (2002) 3 SCC 598, Justice Umesh
Banerjee, speaking for a two judge Bench of this Court, laid down the factors that
must guide the exercise of the power to grant bail in the following terms:

“3. Grant of bail though being a discretionary order — but,
however, calls for exercise of such a discretion in a judicious
manner and not as a matter of course. Order for bail bereft
of any cogent reason cannot be sustained. Needless to
record, however, that the grant of bail is dependent upon
the contextual facts of the matter being dealt with by the
court and facts, however, do always vary from case to case.

. The nature of the offence is one of the basic
considerations for the grant of bail & more heinous is the
crime, the greater is the chance of rejection of the bail,
though, however, dependent on the factual matrix of the
matter.

4. Apart from the above, certain other which may be
attributed to be relevant considerations may also be noticed
at this juncture, though however, the same are only
illustrative and not exhaustive, neither there can be any.
The considerations being:

(a) While granting bail the court has to keep in mind not
only the nature of the accusations, but the severity of
the punishment, if the accusation entails a conviction
and the nature of evidence in support of the
accusations.

(b) Reasonable apprehensions of the witnesses being
tampered with or the apprehension of there being a
threat for the complainant should also weigh with the
court in the matter of grant of bail.
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(c) While it is not expected to have the entire evidence
establishing the guilt of the accused beyond
reasonable doubt but there ought always to be a prima
facie satisfaction of the court in support of the charge.

(d) Frivolity in prosecution should always be considered
and it is only the element of genuineness that shall
have to be considered in the matter of grant of bail,
and in the event of there being some doubt as to the
genuineness of the prosecution, in the normal course
of events, the accused is entitled to an order of bail.”

The determination of whether a case is fit for grant of bail involves the
balancing of numerous factors, among which the nature of the offence, the
severity of the punishment and a prima facie view of the involvement of the
accused are important. No straight jacket formula exists for courts to assess an
application for grant or rejection of bail. At the stage of assessing whether a
case is fit for grant of bail, the court is not required to enter into a detailed
analysis of the evidence on record to establish beyond reasonable doubt the
commission of the crime by the accused. That is a matter for trial. However, the
Court is required to examine whether there is a prima facie or reasonable ground
to believe that the accused had committed the offence and on a balance of the
considerations involved, the continued custody of the accused sub-serves the
purpose of the criminal justice system. Where bail has been granted by a lower
court, an appellate court must be slow to interfere and ought to be guided by
the principles set out for the exercise of the power to set aside bail.

The provision for an accused to be released on bail touches upon the
liberty of an individual. It is for this reason that this Court does not ordinarily
interfere with an order of the High Court granting bail. However, where the
discretion of the High Court to grant bail has been exercised without the due
application of mind or in contravention of the directions of this Court, such an
order granting bail is liable to be set aside. The Court is required to factor,
amongst other things, a prima facie view that the accused had committed the
offence, the nature and gravity of the offence and the likelihood of the accused
obstructing the proceedings of the trial in any manner or evading the course of
justice. The provision for being released on bail draws an appropriate balance
between public interest in the administration of justice and the protection of
individual liberty pending adjudication of the case. However, the grant of bail is
to be secured within the bounds of the law and in compliance with the conditions
laid down by this Court. It is for this reason that a court must balance numerous
factors that guide the exercise of the discretionary power to grant bail on a case
by case basis. Inherent in this determination is whether, on an analysis of the
record, it appears that there is a prima facie or reasonable cause to believe that
the accused had committed the crime. It is not relevant at this stage for the
court to examine in detail the evidence on record to come to a conclusive finding.
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The decision of this Court in Prasanta kumar Sarkar v. Ashis Chatterjee, (2010)
14 SCC 496 has been consistently followed by this Court in Ash Mohammad v.
Shiv Raj Singh, (2012) 9 SCC 446, Ranjit Singh v. State of Madhya Pradesh, (2013)
16 SCC 797, Neeru Yadav v. State of U.P., (2014) 16 SCC 508, Virupakshappa Gouda
v. State of Karnataka, (2017) 5 SCC 406 and State of Orissa v. Mahimananda Mishra,
(2018) 10 SCC 516.

In assessing the rival submissions, it is necessary to advert to the findings
of the post-mortem report dated 3™ December 2018. On the basis of the injuries,
the post-mortem report concluded:

“All above mentioned injuries are ante mortem in nature.
Duration within about 6 hrs prior to death.

We the members of medical board are of the opinion that
cause of death is coma brought about as a result of ante
mortem head injuries mentioned in this PMR, sufficient to
cause death in ordinary course of nature. However final
opinion will be given after receiving FSL reports of above
sent samples.”

A total of twenty-seven ante mortem injuries were recorded of which seven
were found to be inflicted on the head. This led the members of the medical
board to conclude that the cause of death was coma brought about by the
result of the head injuries. The learned counsel for the first respondent contended
that the deceased fell from the bike and sustained injuries which led to his death.
However, it is not for the court to assess in detail the evidence on record to
come to a conclusive finding on a chain of causation. A court assessing a plea
of bail is required to find a prima facie view of the possibility of the commission of
the crime by the accused and not conclude that the alleged crime was in fact
committed by the accused beyond reasonable doubt.

The considerations that guide the power of an appellate court in assessing
the correctness of an order granting bail stand on a different footing from an
assessment of an application for the cancellation of bail. The correctness of an
order granting bail is tested on the anvil of whether there was an improper or
arbitrary exercise of the discretion in the grant of bail. The test is whether the
order granting bail is perverse, illegal or unjustified. On the other hand, an
application for cancellation of bail is generally examined on the anvil of the
existence of supervening circumstances or violations of the conditions of bail by
a person to whom bail has been granted. In Neeru Yadav (supra), the accused
was granted bail by the High Court. In an appeal against the order of the High
Court, a two judge Bench of this Court surveyed the precedent on the principles
that guide the grant of bail. Justice Dipak Misra (as the learned Chief Justice
then was) held:

“.It is well settled in law that cancellation of bail after it is
granted because the accused has misconducted himself
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or of some supervening circumstances warranting such
cancellation have occurred is in a different compartment
altogether than an order granting bail which is unjustified,
illegal and perverse. If in a case, the relevant factors which
should have been taken into consideration while dealing
with the application for bail and have not been taken note
of bail or it is founded on irrelevant considerations,
indisputably the superior court can set aside the order of
such a grant of bail. Such a case belongs to a different
category and is in a separate realm. While dealing with a
case of second nature, the Court does not dwell upon the
violation of conditions by the accused or the supervening
circumstances that have happened subsequently. It, on the
contrary, delves into the justifiability and the soundness of
the order passed by the Court. ...”

Where a court considering an application for bail fails to consider relevant
factors, an appellate court may justifiably set aside the order granting bail. An
appellate court is thus required to consider whether the order granting bail suffers
from a non-application of mind or is not borne out from a prima facie view of the
evidence on record. It is thus necessary for this Court to assess whether, on the
basis of the evidentiary record, there existed a prima facie or reasonable ground
to believe that the accused had committed the crime, also taking into account
the seriousness of the crime and the severity of the punishment. The order of
the High Court in the present case, in so far as it is relevant reads:

“2. Counsel for the petitioner submits that the petitioner
has been falsely implicated in this matter. Counsel further
submits that, the deceased was driving his motorcycle,
which got slipped on a sharp turn, due to which he received
injuries on various parts of body including ante-mortem head
injuries on account of which he died. Counsel further submits
that the challan has already been presented in the court
and conclusion of trial may take long time.

3. Learned Public Prosecutor and counsel for the
complainant have opposed the bail application.

4. Considering the contentions put-forth by the counsel for
the petitioner and taking into account the facts and
circumstances of the case and without expressing opinion
on the merits of the case, this court deems it just and proper
to enlarge the petitioner on bail.”

Merely recording “having perused the record” and “on the facts and
circumstances of the case” does not sub-serve the purpose of a reasoned judicial
order. It is a fundamental premise of open justice, to which our judicial system is
committed, that factors which have weighed in the mind of the judge in the
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rejection or the grant of bail are recorded in the order passed. Open justice is
premised on the notion that justice should not only be done, but should manifestly
and undoubtedly be seen to be done. The duty of judges to give reasoned
decisions lies at the heart of this commitment. Questions of the grant of bail
concern both liberty of individuals undergoing criminal prosecution as well as
the interests of the criminal justice system in ensuring that those who commit
crimes are not afforded the opportunity to obstruct justice. Judges are duty
bound to explain the basis on which they have arrived at a conclusion.

Where an order refusing or granting bail does not furnish the reasons that
inform the decision, there is a presumption of the non-application of mind which
may require the intervention of this Court. Where an earlier application for bail
has been rejected, there is a higher burden on the appellate court to furnish
specific reasons as to why bail should be granted.

)
197. CRIMINAL TRIAL:

Effect of pending criminal trial — Accused persons convicted for

commission of offence punishable u/s 302/34 |.P.C. — Criminal appeal

against conviction was filed — Trial Court while passing the judgment
made certain adverse observations against investigation officer —

On the basis of observations, complaint u/s 166, 167, 201 to 204 IPC

was filed — As the matter is sub judice, the appellant is required to

await the final outcome of criminal appeal.

ITuRIe$ fagror:
IMURTIS® faaReT |fqd 8 &1 991 — IRGETor S &RT 302 Heufsd
&gRT 34 ALY, @ JAavid IvsH JWE @& fay <ivfag fear i —
Jufifg @ faeg adia yega @ 18 — faarer =mare grr fofa aika
Hd G AT IS & fIvg v ufaaa feufdrt o — feufry @
3R UR HI.S.H. BT TRT 166, 167, 201 H 204 & I=a7id yRars ywqd fHar
T — A faareEfE 819 9 srfiareft & fov g smavas 2 f$ ag <iies
afia & 3ifam fARTHReT 9@ ydier a |
Shri Hanumant Dinkar Arjun v. Shri Suresh R. Andhare and anr.
Judgment dated 03.05.2019 passed by the Supreme Court in Criminal
Appeal No. 25 of 2009, reported in 2019 (4) Crimes 330 (SC)
Relevant extracts from the judgment:

It is not disputed by the parties that the accused persons have filed criminal
appeal in the High Court against the order dated 26.02.2003 and the same is
pending in the High Court.

If that be so, then, in our opinion, the order dated 26.02.2003, which is the
basis of the complaint in question, is sub judice in the criminal appeal.
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In other words, when the order, which is the foundation for filing the
complaint in question itself is sub judice, the appellant is required to await the
final outcome of the criminal appeal filed by the accused persons.

198. CRIMINAL TRIAL:
Inquest and post-mortem report — Prevalency — When there are
some variations between inquest report and post mortem report,
then it is the post mortem report which prevails over the inquest
report because doctor knows exactly which are medical injuries.

JTuRIErS fa=mRor:

7 e v w9 waer Ruid — frmar — o9 Jog wfiear Ruid vq w@

weror Ruid § 8 fr=ar s, 99 w9 wWa Ruid ] e Ruid w®

AfTdY B @ Ffe fafecas Ho—3a wrar @ & a9 @ fafexia g
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Javed Abdul Rajjaq Shaikh v. State of Maharashtra

Judgment dated 06.11.2019 passed by the Supreme Court in Criminal

Appeal No. 1181 of 2011, reported in 2019 (4) Crimes 198 (SC)
Relevant extracts from the judgment:

As far as the injuries in the inquest report not being noticed in the
post-mortem report is concerned, there can be no doubt that the medical doctor
knows exactly what medical injuries are and ordinarily in case of inconsistency,
the medical report of the doctor should prevail. Having regard to the post mortem
and the evidence of P.W.1, the nature of injuries noticed as explained by the
deposition of P.W.1 unerringly point to the death being caused by throttling as
opined by the doctor. Much may not turn on the injuries which are alleged to
have been noted in the Inquest not being noted in the post mortem note.

®
199. CRIMINAL TRIAL:

(i) Sentence — Reduction — For reduction of sentence, detailed
analysis of facts of the case, nature of injuries caused,
weapons used, number of victims etc., have to be taken into
consideration.

(ii) Tests of sentencing for crimes — Crime test, criminal test and
comparative proportionality test — Explained.

TRIErS fa=mor:

(i) <TUSIRY — APV — ISRV d IRV d fIY UPHOT & 2,
FIRT IUsfAl 3T UPIA, YYId A, 37Ted I &A1 Afe & fawqa
fagatyor 31 far A fon s arfeg |
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(ii) ST & ford TUSIRY B BN — IruxTer gdevr, raxreft ueror qerr
QoIS FATUTIIS T80T — FHSIT 7 |

State of Madhya Pradesh v. Udham and ors.

Judgment dated 22.10.2019 passed by the Supreme Court in Criminal
Appeal No. 690 of 2014, reported in (2019) 10 SCC 300 (Three-Judge
Bench)

Relevant extracts from the judgment:

Large number of cases are being filed before this Court, due to insufficient
or wrong sentencing undertaken by the Courts below. We have time and again
cautioned against the cavalier manner in which sentencing is dealt in certain
cases. There is no gainsaying that the aspect of sentencing should not be taken
for granted, as this part of Criminal Justice System has determinative impact on
the society. In light of the same, we are of the opinion that we need to provide
further clarity on the same.

Sentencing for crimes has to be analyzed on the touch stone of three tests
viz., crime test, criminal test and comparative proportionality test. Crime test
involves factors like extent of planning, choice of weapon, modus of crime, disposal
modus (if any), role of the accused, anti—social or abhorrent character of the
crime, state of victim. Criminal test involves assessment of factors such as age
of the criminal, gender of the criminal, economic conditions or social background
of the criminal, motivation for crime, availability of defense, state of mind,
instigation by the deceased or any one from the deceased group, adequately
represented in the trial, disagreement by a judge in the appeal process,
repentance, possibility of reformation, prior criminal record (not to take pending
cases) and any other relevant factor (not an exhaustive list).

Additionally, we may note that under the crime test, seriousness needs to
be ascertained. The seriousness of the crime may be ascertained by (i) bodily
integrity of the victim; (ii) loss of material support or amenity; (iii) extent of
humiliation; and (iv) privacy breach.

([

200. EVIDENCE ACT, 1872 — Section 9
Test identification parade — Effect of non-holding — If the material
on record sufficiently indicates that reasons for “gaining an
enduring impression of the identity on the mind and memory of the
witnesses” are available on record, the matter stands in a
completely different perspective — In such cases, even non-holding
of identification parade would not be fatal to the prosecution case.

ey ferfrad, 1872 — ©IRT 9

RrFTed s — & ST IF BT 9919 — Ife IfE R ST GrTfl
ddae-ed ©9 9 3fra &t 2 6 Tarel @ 19 3k aRkass R I D)
eI B4 faerm 819 &1 BRT 3Iffrel R Suder @ a9 ArTdl Yo w4
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ST IS @ amMal @ g grde w8 2 |

Raja v. State by Inspector of Police

Judgment dated 10.12.2019 passed by the Supreme Court in Criminal
Appeal No.740 of 2018, reported in AIR 2020 SC 254

Relevant extracts from the judgment:

It is clear that if the material on record sufficiently indicates that reasons
for “gaining an enduring impression of the identity on the mind and memory of
the witnesses” are available on record, the matter stands in a completely different
perspective. This Court also stated that in such cases even non-holding of
identification parade would not be fatal to the case of the prosecution. Applying
the tests so laid down to the present case, in view of the fact that each of the
eyewitnesses had suffered number of injuries in the transaction, it can safely be
inferred that every one of them had sufficient opportunity to observe the accused
to have an enduring impression of the identity of the assailants. It is not as if the
witnesses had seen the assailants, in a mob and from some distance. Going by
the injuries, the contact with the accused must have been from a close distance.

As has been repeatedly laid down by this Court, what is important is the
identification in Court and if such identification is otherwise found by the Court
to be truthful and reliable, such substantive evidence can be relied upon by the
Court. Considering the totality of circumstances on record, the presence and
participation of the Accused Nos.1 to 6, in our view, stood proved through the
eyewitness account. We do not find any infirmity in the evidence of identification
by PWs 1 to 5.

*201.EVIDENCE ACT, 1872 — Section 45
APPRECIATION OF EVIDENCE:
Handwriting expert; opinion of — Evidentiary value — Conviction
cannot be based solely on the opinion of handwriting expert — Court
must seek corroboration from other evidence; direct or
circumstantial — Oral testimony of complainant whose signature is
alleged to be forged is sufficient corroboration.

qred Afef-raH, 1872 — €T 45

A1Ed BT AT h:

geafaft fagrys &1 sf¥ma — wiftas Yeu — a3 swafafy fagtss o sfrm@
P AR R IIuRIfg L 81 GHdl @ — TSI S 3 YA& 0@l
yRiRerfas= |iea | 9yfic 31 siar s arfay — ¢4 aRard) &) H@ifEas
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Padum Kumar v. State of Uttar Pradesh
Judgment dated 14.01.2020 passed by the Supreme Court in Criminal
Appeal No. 87 of 2020, reported in (2020) 3 SCC 35

202. EVIDENCE ACT, 1872 — Section 65-B
Production of electronic evidence — Any photograph, as an
electronic evidence may be produced by the party during
cross-examination without certificate u/s 65-B of the Evidence Act
but admissibility of such evidence will be decided finally by the
Trial Court.

ey AfSfad, 1872 — ORT 65—

s iftTe w1ed 31 gxgfa — gfaudieer & JIRE S 1 g g™y +ig
B sddcie 1ed & wy ¥ g1ed AT B &RT 65— & YHTOT
93 & §1 ) g fobar o gaar @ foq U8 |ied &1 grgadn &1 frerivor
Jifow wu @ faarer =maraa grT fear s |

Yogendra Sangle v. State of M.P.
Judgment dated 18.09.2019 passed by the High Court of
Madhya Pradesh (Gwalior Bench) in Criminal Revision No. 4087 of
2019, reported in 2020 (1) MPLJ 84

Relevant extracts from the judgment:

It is submitted that if the opportunity of putting the other party to
cross-examination as to whether such photograph showing presence of
prosecutrix were actually taken in her presence or not, is not extended to the
petitioner, then he will have to recall the witness in case this revision is allowed
in future date by the Court and that will add to the cost and duration of the
litigation. Learned counsel for the petitioner on his own submits that he be allowed
to put these questions subject to the final decision by the trial Court as to the
validity of production of such photographs.

In view of such innocuous prayer and looking to the judgment rendered by
the Supreme Court in case of Shafi Mohammad v. State of Himachal Pradesh,
(2018) 2 SCC 801, revision is allowed. Trial Court is directed to permit the petitioner
to produce such photographs and cross-examine the prosecutrix in relation to
such photographs. Afterwards final decision be taken by the trial Court as to the
admissibility of such photographs & such cross-examination will be subject to
such final decision.
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203. HINDU ADOPTION AND MAINTENANCE ACT, 1956 — Sections 20, 21,

22, 27 and 28

CIVIL PROCEDURE CODE, 1908 — Order 21 Rule 30

(i) Maintenance of daughter — A Hindu minor daughter has a right
of maintenance from her father unless she marries and heirs
of the deceased Hindu are bound to maintain such daughter
out of the estate inherited by them from the deceased.

(ii) Execution of money decree — Every decree for payment of
money including a decree for maintenance amount may be
executed by detention in civil prison of the Judgment debtor's
property and attachment and sale of his property may be done
even after death of judgment-debtor.

feg qca® dIm \RvI—uiver JAfIfE, 1956 — GRIY 20, 21, 22,

27 U4 28

fafaar ufsbar wfgar, 1908 — smwr 21 7w 30

() 9 &1 RN — & fFg U qifdrdT &I, W9 @ dg faaw
T Bed), IR AT @ AROT—UIYor U &7 e 2 3R A g @
IR a9 favraa § el duar & 4 ¢ g 1 wRo—aivor A
o 917 B |

(ii) o= Y fewt &1 fsarea — wRo—uiyor Af¥ @) fewt wfga o=«
IrRft Y ydS ¥ &1 e foffaeot @ Rifad sREMR o
fRig @ grT a1 Sua) wufed @1 Haf AR fawa g1 fHar 51 aoar
2 I8l & & e dufa @1 gaf Foffazeh 31 7o gwarq &)
ST Ahedl B |

Ku. Jhalak v. Rahul (deceased) through Smt. Seema

Order dated 20.11.2019 passed by the High Court of Madhya Pradesh

(Indore Bench) in Miscellaneous Petition No. 2400 of 2019, reported
in 2020 (1) MPLJ 600

Relevant extracts from the order:

As per Section 22(1), subject to the provisions of sub-section (2), the heirs
of a deceased Hindu are bound to maintain the dependants of the deceased
out of the estate inherited by them from the deceased. As per sub-section (2),
where a dependant has not obtained, by testamentary or intestate succession,
any share in the estate of a Hindu dying after the commencement of this Act, the
dependant shall be entitled subject to the provisions of this Act, to maintenance
from those who take the estate. Likewise, Section 26 provides that debts to
have priority over the claims of dependant for maintenance under this Act. As
per Section 27, the dependant’s claim for maintenance shall not be a charge on
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a estate of the deceased or portion thereof unless one has been created by the
will of the deceased, by a decree of Court, by agreement between the dependant
and the owner of the estate or portion, or otherwise.

It is clear from sections 20 to 27 of the Act that the unmarried daughter is
entitled to claim maintenance till her marriage. The heir of the deceased Hindu
are bound to maintain the dependant of a Hindu out of the estate inherited by
them from the deceased. The depenant’s claim for maintenance under this Act
shall be charged on the estate of the deceased if the charge is created by a Will
of the deceased or by a decree of a Court. The dependant has a right to receive
the maintenance out of the estate of the deceased.

Order 21 Rule 30 of C.P.C. provides execution of money decree and
according to which, every decree for the payment of money, including a decree
for the payment of money as the alternative to some other relief, may be executed
by the detention in the civil prison of the judgment-debtor or by the attachment
and sale of his property, or by both. Therefore, even if the judgment-debtor has
expired, the money decree is liable to be executed by attachment of his property.

[
204. HINDU LAW:

HINDU MARRIAGE ACT, 1955 — Section 7

Marriage between persons of prohibited degree — In the absence

of proof of custom and solemnization of marriage, judicial notice of

custom cannot be taken.

fa=g_ fafer:

feg faare aferfram, 1955 — arT 7

yfaftg 1 & aafeaal & w=g faare — yor sierEr fJare o w=ar & |9a
@ I A YT B A9 ¥ AP IdeAr 1€ BT o1 Gobe) 2 |

Rathnamma and ors. v. Sujathamma and ors.
Judgment dated 15.11.2019 passed by the Supreme Court in
Civil Appeal No. 3050 of 2010, reported in AIR 2020 SC 541

Short facts of the case:

Plaintiff claiming share in partition suit on the basis of her alleged marriage
with dependents son, who is also brother of her mother. Plaintiff neither pleaded
any custom permitting marriage within prohibited degree nor there proof of
solemnization of marriage by customary ceremonies or rites. Judicial notice of
custom recognizing such marriage cannot be taken in absence of proof of custom
and solemnization of marriage, plaintiff cannot succeed the estate of deceased.
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205. INDIAN PENAL CODE, 1860 — Sections 161, 166, 420, 468 and 471
PREVENTION OF CORRUPTION ACT, 1947 — Sections 5(1)(d) and 5(2)
Cheating and forgery — Conviction and sentence - Findings
recorded in support of case of prosecution were in conformity with
oral and documentary evidence on record — Appellant knowing fully
well that (fake and fabricated) invoices/bills were presented on
behalf of firm to the bank and thus, cheated the bank — Prosecution
has proved guilt of appellant beyond reasonable doubt to record
conviction of appellant — On mere allegation of appellant that amicus
curiae appointed was earlier junior counsel of C.B.l. advocate, is no
ground to interfere with impugned judgment.

ARdII gvs HiEdl, 1860 — SIRIY 161, 166, 420, 468 Yd 471
geeaR farer siferf =, 1947 — aRI€ 5(1) (") v 5(2)

Bal Ud Hevddl — SINfifE Ud Jusiael — RIS & Ya)or & qHefe A
afrfefEa frspd sifficdl @ #ifge td SwEsl 9ed & sy o —
arfiareff s=8 | ST o f& (AFef vd #ved) dfivid iR <ud wH Bt
IR ¥ 99 3l U f6d T 2 AR 95 I a1 1T o1 — diareft i
Jivfifg &1 sififafea o @ fod afies 3 gfaagaa 93 9
IRRFd &1 <if¥ar |ifd &1 2 — ardieneft @ 59 snay 93 wR & Fyga
forar =T 3 qd § = YT R & Jiferaaan 1 wiss sifeaadrn
ofT, 3rat=a fvfa #§ gway f5d 91 &1 SIS 3R & 2

Mayank N Shah v. State of Gujarat and anr.

Judgment dated 18.12.2019 passed by the Supreme Court in
Criminal Appeal No. 2298 of 2010, reported in 2020 (1) Crimes 53 (SC)
(Three-Judge Bench)

Relevant extracts from the judgment:

On appreciation of oral and documentary evidence on record, trial court/
Special Court has convicted the accused nos.1 to 4 and the High Court by the
impugned judgment confirmed the conviction and sentence imposed on the
appellant. When the advocate on record who filed the appeal was elevated to
the Bench, it was for the appellant to make his own arrangement for appointing
another advocate in the place of earlier advocate on record. Appellant did not
take any steps in this regard. Even notice sent to the appellant was not received
by him for want of correct address. As such there was no option except to proceed
for disposal of the appeal filed by the appellant, by appointing amicus curiae.

On the mere allegation of the appellant that the amicus curiae appointed was
earlier junior counsel of C.B.l. advocate, is no ground to interfere with the

impugned judgment. Having perused the findings recorded by the trial ceurt
Special Court and of the High Court, we are of the view that the findings recorded
in support of the case of the prosecution were in conformity with the oral and
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documentary evidence on record. We are satisfied from the findings recorded
that the appellant knowing fully well that the invoices/bills were fake and
fabricated, were presented on behalf of the firm to the bank and thus cheated
the bank. The prosecution has proved the guilt of the appellant herein beyond
reasonable doubt to record conviction of the appellant.

Having regard to totality of the facts and circumstances of the case and
evidence on record, taking note of the fact that the appellant was working in the
firm owned by the accused no. 2 and he was salaried employee, we deem it
appropriate, it is a fit case to modify the sentence imposed on the appellant,
while confirming the conviction. This Court, in State of Madhya Pradesh v. Udham
and ors, 2019 SCC OnLine SC 1378, has clearly laid down guidelines for sentencing.
In assessing the sentencing, the crime test requires us to evaluate and provide
adequate deference to factors such as role of the accused and his position
within the rank of conspirators, among other things. There is no dispute that,
from the facts and circumstances, the appellant was working in the firm owned
by accused no. 2 and he was relatively lower in the hierarchy. It needs to be
highlighted that he was only a salaried employee. Accordingly, we modify the
sentence of R.l. for a period of one year for the offence punishable under
S.120B read with Sections 161, 166, 420, 471 of IPC and also r/w/s 5(1)(d)
further r/w/s 5(2) of the Prevention of Corruption Act, 1947; R.l. for a period of
one year and to pay fine of ¥ 5000/-, in default to suffer further R.l. for period of
six months for the offence punishable under sections 420, 120B of IPC; R.I. for
a period of one year and to pay a fine of ¥ 2000 /-, in default to suffer further R.I.
for a period of three months for the offence punishable under S.471 r/w/s 468
of IPC in respect of the user of seven forged motor transport receipts; and
further r/w/s 120B of IPC in respect of the user of the 11 Photostat copies of
exhs. 942 to 952. We further order that all the sentences shall run concurrently.

)
206. INDIAN PENAL CODE, 1860 — Section 302

CRIMINAL PROCEDURE CODE, 1973 — Section 313

Circumstantial evidence — Homicidal death — Explanation by accused

— In a case of unnatural death inside a house, when prosecution

establishes its case prima facie, then the accused is obliged to

furnish some explanation u/s 313 Cr.P.C. with regard to the
circumstances under which an unnatural death happened inside
the house.

ARAI qus dfadl, 1860 — €IRT 302
qus yfshar wfEar, 1973 — oIRT 313
TRRIfOS=T |1E — A9 9ETdd g — ARG T §RT WD — B8R B
HIdR g3 U JUTH[IP [ & 90Tal H, W9 IS Yo gseam 3rd+
A &l WIMUT $R AT © a9 ARG T qvs yfhar |fzar @1 arT1 313 &
Javta 39 uRRefaal & deg 4 5 wWwsdaor 31 g a9 2, oee
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Kalu alias Laxminarayan v. State of Madhya Pradesh

Judgment dated 07.11.2019 passed by the Supreme Court in Criminal
Appeal No. 1677 of 2010, reported in 2019 (4) Crimes 194 (SC)

Relevant extracts from the judgment:

The prosecution has clearly established a prima facie case, the precedents
[Shambhu Nath Mishra v. The State of Ajmer, 1956 SCR 199, Sawal Das v. State of
Bihar, (1974) 4 SCC 193 and Jose v. The Sub-Inspector of Police, Koyilandy and ors.,
(2016) 10 SCC 519] cited on behalf of the appellant are not considered relevant in
the facts of the present case. Once the prosecution established a prima facie case,
the appellant was obliged to furnish some explanation under Section 313 Cr.P.C.
with regard to the circumstances under which the deceased met an unnatural
death inside the house. His failure to offer any explanation whatsoever therefore
leaves no doubt for the conclusion of his being the assailant of the deceased.

)
207. INDIAN PENAL CODE, 1860 — Section 302

Murder of wife — Knowledge and intention — Accused in an inebriated
state, poured kerosene on the deceased wife and set her ablaze
when she was running to save herself while trying to open the latch
of the door of the house — The accused was aware of the fact that
such acts might cause injury and probably death of a person due to
burns — Case would fall under Clause fourthly of Section 300 IPC and
not under exception 4 to Section 300 IPC — Accused rightly convicted
by the Trial Court and High Court for the offence punishable under
Section 302 IPC.

AR gvs Wfadl, 1860 — &IRT 302

Ul B BT — A U9 AT — ARRFRT 7 Far 1 Reafd § gaar g
P HUR "M Isdl IR IW FARIT S4fdh I8 37U+ A9 &I g9 D forg
Jlsd Y AP & ATdl Bl fol Bl Wid- b1 YATH HR Il off | ifrga
$I 39 924 &1 9 A7 & ¢H1 Hca Susfa $TRA R 9$Hal @ ¢4 T84 @
PR AfFT DI I W HRT 81 Al @ — YHROT ALG.H. DI &IRT 300 D
aqel SuEvs 3 =avid BT A & aRT 300 & agef uAre @ =rid —
faReT <grITe 3R ST R §RT IAPRE Bl ORI 302 ALSH. &
el Rty & fordl <rwfig fovam |

Suraj Jagannath Jadhav v. State of Maharashtra

Judgment dated 13.12.2019 passed by the Supreme Court in Criminal
Appeal No. 1885 of 2019, reported in 2019 (4) Crimes 575 (SC)

Relevant extracts from the judgment:
After Applying the law laid down by this Court in the cases of Bhagwan
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Tukaram Dange v. State of Maharashtra, (2014) 4 SCC 270 and Santosh v. State of
Maharashtra, (2015) 7 SCC 641 to the facts of the case on hand and the manner
in which the accused poured the kerosene on the deceased and thereafter
when she was trying to run away from the room to save her, the accused came
from behind and threw a match-stick and set her ablaze, we are of the opinion
that the death of the deceased was a culpable homicide amounting to murder
and Section 300 fourthly shall be applicable and not Exception 4 to Section 300
IPC as submitted on behalf of the accused. We are incomplete agreement with
the view taken by the learned Trial Court as well as the High Court convicting
the accused for the offence punishable under Section 302 of the IPC.
[

208. INDIAN PENAL CODE, 1860 — Section 302 r/w/s 149

(i) Murder — Unlawful assembly — Cannot be laid down as a general
preposition of law that unless an overt act is proved against a
person who is to be a member of an unlawful assembly, it cannot
be said that he is a member of an assembly.

(ii) Common object — May be gathered from the course of conduct
adopted by the members of the assembly, nature of the
assembly, arms carried by members and behaviour of the
members at or near the scene of incident — Sharing of common
object is a mental attitude which is to be gathered from the act
of a person and result thereof — Allowing the appeal, order of
acquittal of the accused set aside by the Supreme Court.

ARG qus dfadl, 1860 — ©IIRT 302 WeUfSd ©IRT 149

() =@ - fafy favg sma — fafer & arm= yfauer @ wu A g8 9=
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State of Uttar Pradesh v. Ravindra @ Babloo and ors.

Judgment dated 18.12.2019 passed by the Supreme Court in Criminal
Appeal No. 1887 of 2019, reported in 2020 (1) Crimes 57 (SC)

Relevant extracts from the judgment:
The determinative factor is the assembly consisting of five or more persons
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fully armed and who entertained one or more of the common objects, as specified
in Section 141. It cannot be laid down as a general proposition of law that unless
an overt act is proved against a person, who is alleged to be a member of an
unlawful assembily, it cannot be said that he is a member of an assembly. The
respondents well understood that the assembly was unlawful and was likely to
commit any of the acts which fall within the purview of Section 141 IPC. The
word “object” means the purpose or design and, in order to make it “common’”,
it must be shared by all.

The “common object” of an assembly is to be ascertained from the acts
and language of the members comprising it, and from a consideration of all the
surrounding circumstances. It may be gathered from the course of conduct
adopted by the members of the assembly. What the common object of the
unlawful assembly is at a particular stage of the incident is essentially a question
of fact to be determined, keeping in view the nature of the assembly, the arms
carried by the members, and the behaviour of the members at or near the scene
of the incident. Sharing of common object is a mental attitude which is to be
gathered from the act of a person and result thereof. It is not necessary under
law that in all cases of unlawful assembly, with an unlawful common object, the
same must be translated into action or be successful.

209. INDIAN PENAL CODE, 1860 — Sections 302 and 498-A

EVIDENCE ACT, 1872 — Section 113-B

(i) Dowry death and cruelty — Existence of presumption -
Statement of witnesses regarding demand of dowry and
subjecting the deceased victim to cruelty — No major
contradictions in cross-examination, established a link
between such acts of accused and death of deceased victim —
Once these factors are proved, presumption rests solely on
the accused u/s 113-B of the Act. [Rajinder Singh v. State of
Maharashtra, (2015) 6 SCC 477 (Three Judge Bench) relied on].

(ii) Defence — Examination u/s 313 Cr.P.C - Accused attributed
suicide of the victim to depression on account of death of
several relatives within short spell of time — Though the factom
of several deaths in her family has been established, there is
no corroboration of such a depressive state of mind of the
deceased.

ARAT gus Higdl, 1860 — &IRIY 302 Ud 498—®

ey A, 1872 — ORT 113—4

() <9 g AR HIAT — SULRT & JRAT — TS BT AT TG JadT
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D GRT 113—W B SULRVT I ©9 9 JfFgad w) gidt 2 | [wforge
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TS ITHTAT BT HROT WIS FHI AT A JADT S B3 Gl dI
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Jatinder Kumar v. State of Haryana

Judgment dated 17.12.2019 passed by the Supreme Court in Criminal
Appeal No. 1850 of 2010, reported in 2020 (1) Crimes 1 (SC)

Relevant extracts from the judgment:

So far as present appeal is concerned, the depositions of the prosecution
witnesses about torture and demand for dowry made by the appellant have
been believed by the Trial Court as also the High Court. Barring the stray remark
by P.W.2, both PW.1 and P.W.2 have narrated facts which would constitute
demand for dowry as also inflicting cruelty and torture upon the deceased victim.
Such consistent stand of these two witnesses cannot be said to have been
overshadowed by the above-referred stray statement of P.W.2 which is not in
tune with rest of his deposition. As regards the appellant, it is a finding on fact
upon proper appreciation of evidence. We do not find any major contradiction
in the statements made by P.W.1 and P.W.2 on demand for dowry and subjecting
the deceased victim to cruelty. They stuck by their statements in cross-
examination. From their depositions, a link can be established between such
acts of the appellant and death of the deceased victim. Once these factors are
proved, presumption rests on the accused under Section 113-B of the Indian
Evidence Act, 1872.

The appellant in his statement made in response to his examination under
Section 313 of the Code of Criminal Procedure, 1973 attributed suicide of the
victim to depression on account of several of her relatives’ deaths within a short
spell of time. Though the factum of several deaths in her family has been
established, there is no corroboration of such a depressive state of mind of the
deceased. The other defence of the appellant is that she was a modern urban
lady and could not adjust to the life style of Mullana, a small town where her
matrimonial home was situated. But both the Trial Court and the High Court
rejected this defence. We find no reason to reappreciate evidence on this aspect.
Father of the deceased, as also P.W.2 have proved the demand for dowry. This
version has run consistently from the statement forming the basis of F.I.R. to
deposition stage and we do not think the Trial Court and High Court had come
to such conclusion in a perverse manner.
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210. INDIAN PENAL CODE, 1860 — Sections 302 and 376 (2) (i) (As inserted

by Amendment Act of 2013)

PROTECTION OF CHILDREN FROM SEXUAL OFFENCES ACT, 2012 -

Sections 5(m) and 6

EVIDENCE ACT, 1872 — Sections 8, 11, 15 and 45

(i) Rape and murder — Subsequent conduct — Accused father
allegedly committed rape upon minor daughter, murdered her
and then hanged her from ceiling for extracting revenge from
her mother — Accused did not want autopsy of deceased to be
conducted — During investigation accused demolished
structure of room where incident took place - Investigating
Officer found debris of demolished room — No reason given by
accused to demolish room in a hurry — Room demolished with
intent to destroy cogent evidence — Actions of accused are
relevant to connect him with crime — Conviction was held to
be proper.

(ii) Rape and murder — Cause of death — Doctor who conducted
post-mortem clearly opined that deceased died due to asphyxia
as result of hanging — Deceased had more than ten abrasions,
both large and small, on several parts of her body, showing
that just before her death she was assaulted - Injuries also
found over private parts of deceased including swellings,
which established that just before her death, rape was
committed with deceased — Deceased was only six years old
and such type of injuries cannot be caused to her accidentally
— Deceased being of tender age could not have committed
suicide due to shame - Death of deceased proved to be
homicidal.

(iii) Rape and murder — Expert evidence — DNA report — In FSL report
of vaginal slide and swab, anal slide and swab along with
clothes of deceased, human semen and sperm were found —
FSL report duly corroborated by doctor who prepared it — DNA
samples of accused and victim taken properly and kept in safe
custody — When all samples reached Laboratory, seals were
found to be intact — Genuineness of samples cannot be doubted
— DNA report connecting accused with crime, reliable -
Conviction, proper.

(iv) Rape and murder — Plea of alibi — Accused claimed that he was
in his shop and not at his house at the relevant time — Testimony
of elder daughter of accused, not reliable to prove his alibi as
she admitted that at the time of incident, she was doing
household chores, hence not aware if someone climbed up
her house — Another defence witness admitted that he was not
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present with accused and could not tell as to when he left his
shop — Such type of evidence not sufficient to establish plea
of alibi — Defence evidence not sufficient to discard proof
against accused — Conviction, proper.

(v) Rape and murder of minor — Sentence — Accused committed
rape upon his minor daughter and murdered her for extracting
revenge from her mother - Aggravating circumstances
included extremely brutal, diabolic and cruel act of accused,
age of deceased being six years, no provocation by deceased
due to dominating position of accused and grievous injuries
with respect to sexual assault — Mitigating circumstances
included lack of evidence that accused had propensity of
committing further crimes causing continuous threat to society,
possibility of reformation and rehabilitation of accused,
accused not being professional killer or having criminal
antecedent — Mitigating circumstances outweigh aggravating
circumstances — Instead of death penalty, accused sentenced
to undergo life imprisonment for a period of 30 years.

ARG gUvs wAfEar, 1860 — ©IRIY 302 U4 376 (2) (i) (2013 &

Herg AR gRT J211 3a: wIfia)

AfT® ruRTE | 9Dl BT ARETvT AT, 2012 — gRIU 5 (I)

Ud 6

ey Afef-aw, 1872 — ©RIY 8, 11, 15 U4 45

(i) TR IR TAT — U] raReT — JFRTEN Y AT €@ yfoeng
|1 @ ford AIfgaa far 7 seavs g ) Ifiafda sareer s1ika
fora, ST g 1 3R dUTard S9 Bd 9 dea faar — e,
HADT BT @ Y&V TS BT ATl AT — =AY B SR &l ol
afed g3 ofl U o8 @ <1d 3l AR gRT ¢ B faar 1w o —
IANYT ISR A e fHA T F& &1 daar g fHar o — frear
H Be T {5l 9 &1 B3 BRI AR g1 81 fam 13 — 34
1 fie @ e | 4 &1 A fHar & — Ry ¥ waifad
A 3 ford g aa @ o guTd @ — <ivfifyg Sfaa siffreafRa
B TS |

(i) ATHR AR AT — I BT SR — Fafdcasd, fa= 7@ g degor fea
ofT 7 wrseadT IR T & dea @ uRema®y I~ 73 ged
P PR AT &1 ] g3 ol — a1 & TR R fafr= w9 10
<1 IR BIA wRiY Rfa et & 5 w7 & e qd a8
IMpfd g3 off — Jaar & Sl & W) g @ arer Susforn i urg
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T3 off, 9 Tnfid o=l © & Sud 7 & e yd yaar @
FaATHR fHar a1 o — Yasr 719 6 a9 3 off R 39 PR BI
Susforr 9 geedr § dIRa 21 81 &l off — qas1 &9 Ay B
B & SR gA 0 | el HIRA T8 FR Gad) off — Ja@T B
A AFAIETHS AT |

(iii) SoTPR 3R AT — faRive "iEd — gAY yidsT — Jae1 d aE |l
P I T[T 1SS U9 W19 I TS U4 W@ & IR s
GANTETAT Ufddss # A9a 91 U9 1] 9 T o — fafecad g1,
s S9 duR far o, =maralye g gaiTener yfadss e
w9 § HuIfta — arfigaa va fifsar &1 ey T a9 wu 9@ foran
TRIT SR GRI&G AfRAT § 3@ T — w9 {H T g 9 uga
o, g Afdwa urft 7 off — AT @ sraferaa w® | 7 fHar o
hdl — AR Bl AR S G s aral gy gfads,
fawaaa 2 — <wfiafyg sfaa

(iv) SaTpR 3R FAT — 3793 SuRAfT &1 3rf¥aTs;, — AIfrgaa = <mar faan
& a8 o A o1 IR FUHTT 99 W 8 W T8 o1 — JIfFgaa a1
991 = @) uR¥rew, SEa o= SuRefa &1 wifsd a1 @ ford
fazgwia Y, o1 f S Wer fear @ f& gear & w1 98
e B 3T off, I IUD X W AR Bl IS ATAT AT Al 98 |Ad
2l off — 3= uforem wiell 7 WoR f&ar 2 & 98 e & w2
didral & T8 gar @ iR T a1 waar 6 srfianeft 7 gEM @9
BIL! off — 39 UHR 3 A1y J=7 SuRReIfa & Afrares &1 wenfiq
A D ford wafw €1 @ — g T & g 99a @ SdoR oA
3 fort uforem 1w i@ 8 — <ivfufy sfaa

(v) STIR® $T TAHR AR AT — TSR — APRFT 7 JUH RSB
g @1 Aar 9 gfaeng |9 @ fau ol seEve gEfl R gdreR
FIRT fHaT R TSB! FAT B — THavdRI IRRARRT 4, IRRIE &1
IAd R, tenfas vd A o, Ja@1 &1 Ay B: a¥ g1, ARyEd
D gHATHRY RAfT & RO FadwT gRT B g 71 faam s 3iv
<fire ga ¥ "4t iR Susfaar wmfe © — agarer uRRkerfaar
H PG ad §IRT I IURT HIRA P A Bl FR=AR @a’T I~
3 GaEh IR BT 919, JPYad d IR TG gAdi I FHIET,
AP &1 IR TART 21 BT A1 eI sfaera & g wfia
2 | agaRe uRRRIfAY &1 uasT THavarR) uRRefaal @ @i @ —
AREvs $ WM W JRPFd I 30 a8 31 3@ & fag arofias
PdREE 9 gf¥sd fear 1|
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Afjal Khan v. State of Madhya Pradesh

Judgment dated 17.05.2019 passed by the High Court of
Madhya Pradesh in Criminal Appeal No. 458 of 2019, reported in
2019 CrLJ 5003 (DB)

Relevant extracts from the judgment:

It is arelevant issue, that what was the reason for the appellant to demolish
the room in such a hurry, where the incident took place. It is a matter of
investigation. Police may have got some clues about the possibility whether the
deceased herself committed suicide or not, what was the height of the ceiling,
whether it was possible for the deceased to climb on the heap of clothes chabutra
to reach the ceiling and hang herself. Therefore, it is indicative of the fact that
the room was demolished with intent to disappear the cogent evidence. We
cannot ignore such material circumstance helpful in establishing the intention
of the appellant to the place where offence was committed with the deceased.

The testimony of Dr. Geeta Rani Gupta (PW-2) clearly indicates that
deceased died due to asphyxia as a result of hanging. The deceased had more
than ten abrasions, of which some were large and some were small on several
parts of her body, which shows that just before her death she was assaulted
due to which she sustained those injuries. In addition to the aforesaid external
injuries, there were injuries over her private parts. Swelling and the injuries
were fresh which establish that just before her death, rape was committed with
her. Her postmortem report (Ex. P/2) duly establish the commission of unnatural
intercourse. Her anal part was badly affected. She was only six years old. Such
type of injuries cannot be caused to her accidentally nor it can be imagined that
she herself caused such type of injuries. We are not inclined to accept the
contentions of learned counsel for the appellant that a minor girl of this age
committed suicide due to shame. Her bodily injuries are sufficient to disagree
with the contention of learned counsel.

In FSL report (Ex. P/22) of the vaginal slide, vaginal swab, anal slide and
anal swab, clothes of the deceased (Article A) to (Article F) semen and human
sperm were found. On the dupatta and bed sheet (Article G) and (Article H)
particles of saliva were found, On the skirt (Article F), dupatta (Article G) and
bed sheet (Article H) human blood was found. On the bed sheet (Article H) human
blood of group-B was found. This FSL report is duly corroborated by the testimony
of Dr. Geeta Rani Gupta (PW-2). DNA Report Ex.-P/25 established that the genetic
marker Y chromosomes STR DNA taken from the source of the deceased (Ex.F)
matched with the Y chromosomes STR DNA profile of of the appellant. Whereas,
the DNA profile of other suspects Devendra Yadav, Sunil Gavli and Rajat Rajput did
not tally with the DNA taken from the frock of the deceased.

We find that the DNA sample has been duly/properly and procedurally taken
and kept in safe custody. The procedures were rightly followed as mentioned in
(Ex. P/23), (P/24), (P/25). Learned counsel strongly contended to create
suspicion about the procedure for obtaining DNA sampling. It is pertinent to
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note that during cross-examination of Investigating Officer Anil Bajpai (PW-16)
and expert Dr. Anil Kumar Singh (PW-18) and other concerned police personnel,
no question has been asked by the counsel for the appellant about the safe
custody of the samples and the procedure adopted by them. Such defence
cannot be taken for the first time at this stage by the learned Senior counsel for
the appellant without showing any cogent evidence to support the contention to
create amaze. It was established by the prosecution that when all the sample
reached FSL Sagar and RFSL, Bhopal for DNA profile test, they found that the
seals were intact. No suggestion was made during cross-examination of Experts
from FSL and Police Officials that seals of the package/containers were tampered
with. Hence, in our view the genuineness of samples could not be doubted. It
cannot be ignored that scientists are eminent persons and that the laboratory is
an esteemed institution in the country. Hence, the trial Court has rightly accepted
the DNA report. In case of Santosh Kumar Singh v. State, (2010) 9 SCC 747, the
Hon’ble Apex Court has held as under:

“It is significant that not a single question was put to PW
Dr. Lalji Singh as to the accuracy of the methodology or
the procedure followed for the DNA profiling. The trial court
has referred to a large number of textbooks and has given
adverse findings on the accuracy of the tests carried out in
the present case. We are unable to accept these
conclusions as the court has substituted its own opinion
ignoring the complexity of the issue on a highly technical
subject, more particularly as the questions raised by the
court had not been put to the expert witnesses. In Bhagwan
Das & anr. v. State of Rajasthan, AIR 1957 SC 589 it has been
held that it would be a dangerous doctrine to lay down that
the report of an expert witness could be brushed aside by
making reference to some text on that subject without such
text being put to the expert.”

Learned Senior Counsel for the appellant further contented that the trial
Court wrongly ignored the defence evidence which proves that without any cogent
evidence the appellant has wrongly convicted by the trial Court. The defence
witness Anay Khan (DW-1) daughter of the appellant, deposed that at the time
of the incident, the appellant was not present at their house. In the last line of
the cross-examination, she admitted that now she was residing with her grand-
mother and not with her parents. From the memorandum of the appellant, it
shows that the appellant hated his wife because he suspect on her character
and due to this reason he committed crime with his own daughter-prosecutrix.
He also suspected that the prosecutrix was not his daughter.

Looking to the aforesaid circumstances it seems that Anay Khan (DW-1)
has given false evidence to save her father. Her testimony is not reliable. She
also admitted that at the time she was doing household chores, therefore, she
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would not be aware if someone climbed up her house. Similarly, other defence
witnesses Emran (PW-2) admitted that he was not present with the appellant 24
hours. Neither he was aware as to when did the appellant left the shop, went
anywhere and when did he returned back to his shop. Such type of evidence is
not sufficient to establish the plea of alibi taken by the appellant.

In our opinion, the defence evidence is not sufficient to discard or disbelieve
the DNA report Exhibit-P/25 which is against the appellant. The learned
Trial Court rightly convicted the appellant under Sections 302, 201, 377, 376(2)(f),
376(2)(i) and 376(2)(n) of the IPC.

211. INDIAN PENAL CODE, 1860 — Section 304 Part |

Culpable homicide not amounting to murder — Exception 4 to
Section 300 IPC is attracted only when there is a fight or quarrel
which requires mutual provocation and blows by both sides, in which
the offenders does not take undue advantage because intention is
a matter of inference and when death is a result of intentional firing,
intention to cause death is patent and in such situation, conviction
under Section 302 IPC is proper.

ARG gvs Gf2dl, 1860 — ©IIRT 304 HMT 1

BT ®Y BIfS A T M qTelT MRS A9 98 — ARG gvs Gfgar a1
€T 300 BT AYATE 4 DA a9 YATA BIdT @ oId HIs IS8 AT ETST Al
& 9a & URERS goiaT AR Aramal | g3 8, R sroxifer g i
Ifaa o g SSrIT AT @ NP AT A BT A9 2 AR 99 4
SFYSIHR DI T3 MG ST UROT 2 9 Y IRT A BT AT Y&
2 AR e aRReafay & R gvs wikar @) oRT 302 @ I siwRifE
Sfaa 21

Awadhesh Kumar v. State of U.P. and anr.

Judgment dated 08.11.2019 passed by the Supreme Court in Criminal
Appeal No. 1670 of 2019, reported in 2019 (4) Crimes 219 (SC)
(Three-Judge Bench)

Relevant extracts from the judgment:

As observed by this Court in the case of State of Madhya Pradesh v.
Shivshankar, (2014) 10 SCC 366, intention is a matter of inference and when death
is as a result of intentional firing, intention to cause death is patent unless the
case falls under any of the exceptions. It is further observed and held that
Exception 4 to Section 300 IPC is attracted only when there is a fight or quarrel
which requires mutual provocation and blows by both sides in which the offender
does not take undue advantage.
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In the case of Bhagwan Munjaji Pawade v. State of Maharashtra, (1978) 3
SCC 330, in paragraph 6, this Court has observed and held as under:

“6. ... Itis true that some of the conditions for the applicability
of Exception 4 to Section 300 exist here, but not all. The
quarrel had broken out suddenly, but there was no sudden
fight between the deceased and the appellant. ‘Fight’
postulates a bilateral transaction in which blows are
exchanged. The deceased was unarmed. He did not cause
any injury to the appellant or his companions.

Furthermore, no less than three fatal injuries were inflicted
by the appellant with an axe, which is a formidable weapon
on the unarmed victim. Appellant is therefore, not entitled
to the benefit of Exception 4, either.”

The above observations fully support the view that the present case falls
under Section 302 IPC.

In view of the above and for the reasons stated above, the present appeal
succeeds. The impugned judgment and order passed by the High Court modifying
the conviction for the offence punishable under Section 302 IPC to that of Section
304 Part | IPC is hereby quashed and set aside. The judgment passed by the
learned Trial Court convicting the respondent No. 2 — original accused No. 1 for
the offence punishable under Section 302 IPC is hereby restored. Now,
respondent No. 2 — original accused No. 1 to surrender before the concerned
Court to undergo the sentence as imposed by the learned Trial Court, within a
period of three months from today.

212. INDIAN PENAL CODE, 1860 — Section 307 r/w/s 149

Attempt to murder — Unlawful assembly — Determination of vicarious
liability — Accused persons all in five, armed separately entered
the house of the deceased — Merely because other three accused
persons had not used their weapons does not absolve them from
the responsibility and vicarious liability on which the very idea of
charge u/s 149 is founded — Setting aside the acquittal as recorded
by the High Court, the Apex Court restored the judgment and order
of conviction passed by the Trial Court.

ARA qUs Hiddr, 1860 — €IRT 307 WIUSA &IRT 149

g1 &1 ya — fafdr faeg wwma — ufaffea < &1 feiRor —
IFYFIT S AT A G Uid o, 79 YI$H—YAd SRR 4 Jad siax
qdd ® BR § a9 fHAT — Do 39 SR 9 & =1 7 fRyaaror gro
I BRARY &1 U 1T fan war yfafafea qifica St arT 149 R
TUs HiFdl &1 AR 2, 9 GfaxT YT 781 P Sl Gl — Iod —AR—TAd §IRT

JOTI JOURNAL - AUGUST 2020 - PART Il 293



arfiiferfiaa I @ SR &I U B Y fIaReT <IR-Ted §RT UIika
JufifE @ AR I STadd AT §RT ReR @1 47|

State of Madhya Pradesh v. Killu @ Kailash and ors.
Judgment dated 19.11.2019 passed by the Supreme Court in Criminal
Appeal No. 1709 of 2019, reported in 2020 (1) Crimes 47 (SC)

Relevant extracts from the judgment:

On the strength of the principles accepted and laid down in the cases
Masalti v. State of U.P., (1964) 8 SCR 133, Baladin v. State of Uttar Pradesh,
AIR 1956 SC 181, State of Maharashtra v. Ramlal Devappa Rathod and others, (2015)
15 SCC 77, State of U.P. v. Kishanpal, (2008) 16 SCC 73 and Amerika Rai v. State of
Bihar, (2011) 4 SCC 677, their liability is fully established. Merely because the
other three accused persons i.e. the present respondents had not used their
weapons does not absolve them of the responsibility and vicarious liability on
which the very idea of charge under Section 149 IPC is founded. For the
application of the principle of vicarious liability under Section 149 IPC what is
material to establish is that the persons concerned were members of an unlawful
assembly, the common object of which was to commit a particular crime. The
fact that five persons were separately armed and had entered the house of the
deceased during night time is clearly indicative that each one of them was a
member of that unlawful assembly, the object of which was to commit the crime
with which they came to be charged in question. The High Court was not justified
in granting benefit to those three accused.

The presence of the respondents in the house of the deceased; the fact
that they were armed; the fact that all of them had entered the house around
midnight and further fact that two out of those five accused used their deadly
weapons to cause the death of the deceased was sufficient to attract the
principles of vicarious liability under Section 149 IPC.

213. INDIAN PENAL CODE, 1860 — Sections 376, 376A, 376AB, 376B, 376C,
376D, 376DA, 376DB and 376E

CRIMINAL PROCEDURE CODE, 1973 — Sections 166-A and 357-A

EVIDENCE ACT, 1872 — Section 53-A

CRIME AGAINST WOMEN:

(i) Malady and remedy — Ever increasing menace of rape cases in
India — In recent times, delay in such matters has, created
agitation, anxiety and unrest in the minds of people — Nirbhaya
case is not an isolated case where it has taken a long period
to reach finality — Police is duty bound to register offence based
upon information given by victim/informant in case of
cognizable offence — In addition to this, statements of victim
u/s 161 of the code are required to be recorded by a woman police
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officer or any woman officer — Medical treatment and
examination of victim is a very important aspect not only for
immediate relief to victim but it also provides intrinsic
evidences for trial — Manner in which medical report of victim
is prepared is also a matter of concern — Previous sexual
experience and in effect habituation to sexual intercourse is
now irrelevant for the purpose of medical examination —
Forensic examination and report play an important role during
investigation as well as trial for linking culprit with crime — With
advancement of DNA science and its accuracy, sampling for
the purpose of forensic examination like forensic odontology
and DNA test and expeditious reports after due examination
are vital to just adjudication of case relating to rape.

(ii) Rape cases in India — Need for speedy trial of cases relating to
offence of rape has been emphasized again and again by this
Court — Protection of witness during investigation and trial is
essential in cases of sensitive nature — Many a times, accused
live in proximity of victim — Possibility of tampering with
evidence and pressurizing witness, affects fair trial.

(iii) Sexual offences — Compensation to the victims — Section 357
A(2) CrPC provides for award of compensation to victims —
District Legal Service Authority or State Legal Service Authority
are bound to decide as to the quantum of compensation to
victim on recommendation of Court.

ARG gvs Gfadl, 1860 — €IIRI¢ 376, 376—®, 376—H &, 376—4,

376—7, 376—H, 376—Hd, 376—HUW Ud 376—S

qus gfpar Gfgdn, 1973 — €RY 166—® Yd 357—F

ey AfSfraH, 1872 — ORI 53—®

Afgaren @ faeg IuRTE:

(i) <arfer vd SUAR — 9ARA ¥ TATHT ® YHIUN BT ANAR d¢dl ddhe
— U9 el # faore adue W | | @ alRass | rgadr,
|TIdT 3R 3renfa giora sxar @ — Ffan arrer e sradrn anTer T8
2 WIEl dd 99T & I JIfaHdr 9T 3 & — 9d AU B A
H fifsa/ gaaal gR1 A TS AT S ATTR W IJWRTE Gofldg dI
@ ford yfera wdaag @ — sua afaRaa e afken e a1 ve
Afgdr gfers A & §RT 0.4, BT 9RT 161 B =<l NfSAT &1
e rfiferRaa fear s snifera @ — fafecar SR @ik difsar «t
& 9 dad N &1 abra Gedr & ol e Ae@yvl use @
dfed faarer & fod arfeas aea ff Suder axmar @ — Nfsar «t
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fafer yfReT AR s T dfa A s i 2 — gd dffe
IIHE Td o e WA BT ATqa i1 9 Fafbear wderor & yare
@ ford IrETa & — ruvy & i AR B Se @ ford faarer @
HIT—H1 JAYT B IIRM ARTAR—S aer AR yfadgs wgaqof
AT e @ — SigEg faem @) yafa SR Swa) adiaar & e
TS ThEer 9N Ui < IRA Ud gAY gl @
ggio & fad T |91 R G, wevr & uwanq e gfadsa
IATCHT | e ara @ fafreay @ ford weayef &

(i) uRTG A FARET YHROT — I UATAI §RI IRAEAR dATHT D
JoRTE | At A @ Y faaRer @Y snawdar W o AT
? — 39 YBR B WagTela YHfa & Al A 9T vd faarer &
Y IR BT HRETVT ATq¥P & — 9gd IR IR Nifsar & fFfae
IEAT @ — AIET & WIeT BIBTS $I GHEHT AR AR uR T919 F
faamor &t gafad axar 2

(iii) == IruxTer fifsar &1 yfasR — aRT 357—% (2) Nfsar &1 yfaax fad
S &1 YTaend &Rl @ — I-ead @ g R o fafte dar
gIfereer A1 s faftre yritraor yfasr @) w=n faiRa a3 @ fag
IEE B |

In Re : Assessment of the Criminal Justice System in response

to Sexual Offences

Judgment dated 18.12.2019 passed by the Supreme Court in SMW
(Crl.) No. 4 of 2019, reported in 2020 (1) Crimes 69 (SC) (Three-Judge
Bench)

Relevant extracts from the judgment:

The delay in effective and speedy investigation of trial of sexual offences
matters has, in recent times, created agitation, anxiety and unrest in the minds
of the people. The Nirbhaya case is not an isolated case where it has taken so
long to reach finality. In fact, it is said that it has been one of the cases where
agencies have acted swiftly taking into account the public outrage.

As law laid down in the case of Lalita Kumari v. Government of U.P.,, (2014)
2 SCC 1, the police is duty bound to register the offence based upon the
information given by the victim/informant in case of cognizable offence.

In addition to this, the statements of the victim under Section 161 are
required to be recorded by a woman police officer or any woman officer.

Thus, we consider it appropriate to call for status report with regard to the
following: -

(1) Whether all the Police Stations have a woman police officer or woman
officer to record the information of the victim?
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(2) In case, an information relating to offence of rape received at a Police
Station, reveals that the place of commission of the offence is beyond
its territorial jurisdiction, whether in such cases FIR without crime
number are being recorded?

(3) Whether provisions are available for recording of first information by
a woman police officer or a woman officer at the residence of the
victim or any other place of choice of such person in case the victim
is temporarily or permanently mentally or physically disabled?

(4) Whether all the District Police Units have the details of special
educator or an interpreter in case of a mentally or physically disabled
victim?

(5) Whether the police department of states or union territories have
issued any circulars to make provision of videography of the recording
of statements and depository of the same?

(6) Whether any State has published guidelines in the shape of Standard
Operating Procedure (SOP) to be followed for responding after receipt
of the information relating to case of rape and similar offences?

Medical treatment and examination of the victim is a very important aspect
not only for the immediate relief to the victim but also provides intrinsic evidences
for the trial. Amendments in this regard have been inserted by the Amendment
Acts of 2013 and 2018, whereby the newly introduced Section 357C of Cr.P.C.
has sought to fix liability on medical institutions, both public or private to provide
medical treatment free of cost to the victims of such offences as prescribed,
together with a duty to inform the police of such incident. Failure to comply with
the above provision has also been made an offence punishable under Section
166B of IPC.

Thus, we consider it appropriate to call for status report with regard to the
following:-

(1) Whether any advisory or guidelines have been issued by the
authorities to all the hospitals and medical centres in this regard?

(2) Whether any case has been registered against any person under
Section 166B of IPC?

The manner in which the medical report of the victim is prepared is also a
matter of concern. The Amendment Act 6 of 2013 has inserted a new provision,
i.e. Section 164A in this regard, which provides for the manner of medical
examination as well as the guidelines for preparation of medical report. Other
than the above information, many a times valuable information in consonance
with the definition of rape as amended by the Act of 2013 are not supplied.

Also, vide the Amendment Act of 2013, Section 53A was inserted in the
Evidence Act, 1872. It provides that the evidence of character of the victim and
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of such person’s previous sexual experience with any persons shall not be
relevant on the issue of such consent or the quality of consent. The effect of
above provision is that previous sexual experience and in effect the habituation
to sexual intercourse is now irrelevant for the purpose medical examination.
Still, we come across the medical opinion such as “the victim is habitual of sexual
intercourse” and the opinion suggesting possibility of consent on the basis of
her previous sexual exposure.

Forensic examination and report play an important role during the investigation
as well as ftrial for linking the culprit with the crime. With the advancement of the
DNA science and its accuracy, the sampling for the purpose of Forensic
examination and expeditious reports after due examination are vital to the just
adjudication of the case. The sampling for the purpose of DNA test as well other
forensic tests like forensic odontology is essential in cases relating to rape.

The need for speedy trial of the cases relating to offence of rape has been
emphasized again and again by this Court. The proviso to sub-Section (1) of
Section 309 mandates that the inquiry of trial shall, as far as possible, be
completed within a period of two months from the date of filing of the charge-
sheet.

Thus, we consider it appropriate to call for status report with regard to the
following: -

(i)  Whether trial of cases relating to rape are being conducted by Courts
presided over by a woman?

(ii)  Whether sufficient number of lady judges are available to preside
over the Courts dealing with sexual offences and rape?

(iii) Whether all courts holding trial of cases relating to offence of rape
have requisite infrastructure and are conducting in camera trial?

(iv) Whether the trial relating to cases of rape is being completed within a
period of two months from the date of filing of charge-sheet, if not,
the reasons for the delay?

(v) Whether sufficient number of special Courts have been established
to deal exclusively with the cases of rape and other sexual offences?

The protection of witness during the investigation and trial is essential in
cases of this sensitive nature. Many a times the accused live in proximity of the
victim. The possibility of tampering with evidence and pressurizing the witness
affects fair trial.

Thus, we consider it appropriate to call for status report with regard to the
following:-

(i) Whether any policy of victim/witness protection in the cases relating
to rape is framed and implemented?
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(i) Whether police protection is being provided to the victim during
investigation and trial of the offence?

(iii) Whether there are special waiting room in the Court premises for victim/
witnesses of cases relating to offence rape?

(iv) Whether the trial Courts have taken appropriate measures to ensure
that victim woman is not confronted by the accused during the trial as
mandated by Section 273 Cr.P.C.?

Section 357A(2) Cr.P.C. provides for award of compensation to the victims.
The District Legal Service Authority or the State Legal Service Authority are
bound to decide as to the quantum of compensation to the victim on the
recommendation of the Court. By the order of this Court in Nipun Saxena v.
Union of India, W.P. (C) 565/2012 the National Legal Services Authority,
New Delhi had prepared a Compensation Scheme for Women Victims/Survivors
of Sexual Assault/other Crimes — 2018. This scheme has been circulated among
all states for necessary actions. The Scheme comprehensively provides for the
rehabilitation and compensation for the victims of Rape.

*214. INDIAN PENAL CODE, 1860 — Section 376 (1) (before 2013 Amendment)
riw/s 34
EVIDENCE ACT, 1872 - Section 3
Rape - Appreciation of evidence — Accused persons allegedly
gagged prosecutrix from behind while going at night to attend
nature’s call, took her to liquor shop and one of the accused persons
committed rape on her while the other guarded the door of shop -
Evidence showing age of prosecutrix between 16 to 18 years —
Absence of evidence to prove consent of prosecutrix during
incident — No delay in lodging FIR — Testimony of prosecutrix
corroborated by testimony of her parents, medical evidence and
FIR — No evidence to show enmity between parties — Plea of false
implication of accused persons, not tenable — Contradictions and
omissions in evidence of prosecutrix being trivial, not fatal -
Evidence showing that rape was committed in furtherance of
common intention — Both accused persons are equally liable for
offence and were rightly convicted.

AR qvs Hfgdr, 1860 — &RT 376(1) (2013 HIEA & Yd)
Heufed eRT 34

rey It g, 1872 — 9IRT 3

AT — H1Ed BT [ATH — d d o9 AR wiia o ford o @b of
aqd N8 9 AfRgFaTor 1 Ifrre &1 g7 <a1 foram ok IS4 ¥IRE &1 g

JOTI JOURNAL - AUGUST 2020 - PART Il 299



215.

R d T IR TP JPYId 7 SH R AT T HIRA fHar sefe gav 3
TH & TRATSl R T sIdx Ul faar — |ied <Rfa o=l 2 &, sfrreh
B 1Y 16 9 18 I8 & AA off — " & SRMA AR BT weafa a1
|IfQd A BT W& BT A91d — Y2 a1 yfadet genfia o 4§ fadq
T2 — A $ wiE &1 Guver SHe dar—far @1 wre, fafesia
1&g AR YoM a1 yfad<ss 9 gld1 @ — veaRI @ 414 fagy aRia a3
@1 w11 T8 — AFRFTer & At HURd W &1 9919 uiwefig T8 @ -
IfreE @Y Wi A faRtemare ud @lv gos yafa @ €, gae a8 € -
1&g TRIT Sl 2 6 W= e & ITER0T | JaTes T HIRkd fhar wam
ofT — ST JFYFAIToT TRy & ford |9ia: Swverfl ¥ i Sfaa wu 4@
<ruf¥ig foe 1y

State of M.P. v. Pakchi alias Virendra & Dharmendra
Judgment dated 17.05.2019 passed by the High Court of
Madhya Pradesh in Criminal Appeal No. 1599 of 1996, reported in
2019 CriLJ 4919 (DB)

INFORMATION TECHNOLOGY ACT, 2000 — Section 2(1)(t)

INDIAN PENAL CODE, 1860 — Section 29

EVIDENCE ACT, 1872 — Sections 3 and 65-B

CRIMINAL PROCEDURE CODE, 1973 — Section 207

(i) Memory card/pen-drive — Nature of evidence — Video footage/
clipping contained in such memory card/pen-drive being an
electronic record as envisaged by Section 2(1)(t) of the 2000
Act is a “document” and cannot be regarded as a material object
— Definition of ‘evidence’ clearly takes within its fold
documentary evidence to mean and include all documents
including electronic records produced for inspection of Court.

(ii) Supply of electronic documents to accused — All documents
including “electronic record” produced for inspection of Court
along with police report and which prosecution proposes to
use against accused must be furnished to accused as per
mandate of Section 207 of CrPC — Court is obliged to evolve a
mechanism to enable accused to reassure himself about
genuineness and credibility of contents of memory card/pen-
drive from an independent agency referred to above, so as to
effectively defend himself during trial.

JOTI JOURNAL - AUGUST 2020 - PART Il 300



a1 gtenfrer sferfras, 2000 — a=T 2 (1) (3)

ARNI gvs GiEdr, 1860 — €IRT 29

arey rferfraH, 1872 — €IRIY 3 UG 65—

gvs yfepar dfgdar, 1973 — =T 207

() w0 BT /9T—g18d — IR D upfa — fifsAr g / faafiv e
Sadg TS el ghd gy i f& aiferif-ras 2000 @1 a=T 2(1) (7) 9
IRBfeUd 2, b TEW’ & AR & difcdd 9] © w4 § &1 feran
ST GHhdl — G1ed’ B IRETHT TeeadT 99 SRR # q¥ddofl ared |
AIFIRT 2 vd S Ada gAagG e &l wHfase $d g
T & e & ford gega 53 1 waE A emd ¥

(ii) ST &l SAIEID XA Y B @Fn — ‘gdagi-a sifea’
$I gHIfa $d g4 99 cwdy Sl gferd Ruid & arer <y
3 Ager & fod ywga f5d od © ok foe aifgaa @ fawg
ST B @ o JRAS y=arfad sxar 8, <. 0.9, B ©RT 207 B
SUSHTIHR PP Fd &1 g fHd 9 arfey — <arareaa ¢ orf
T AR a1 & fod aag © ol Iffrgaa &1 wwef 991¢ & a8
T Wdd AMHI0T § SWiad FAfde TR F1€ / 97-g189 DI ad¥qg
31 YHIOTHAT U faeaa-fRar & IR H @I I g e R D
o o 98 AR @ 99 @9 & gard gforaT &) 99 |

P. Gopalkrishnan @ Dileep v. State of Kerala and anr.
Judgment dated 29.11.2019 passed by the Supreme Court in Criminal
Appeal No. 1794 of 2019, reported in 2020 (1) Crimes 21 (SC)

Relevant extracts from the judgment:

The respondents and intervenor would contend that the memory card is a
material object and not a “document” as such. If the prosecution was to rely only
on recovery of memory card and not upon its contents, there would be no difficulty
in acceding to the argument of the respondent/intervenor that the memory card/
pen-drive is a material object. In this regard, we may refer to Phipson on Evidence
19" edition (2018), page 1450 and particularly, the following paragraph(s):-

“The purpose for which it is produced determines whether
a document is to be regarded as documentary evidence.
When adduced to prove its physical condition, for example,
an alteration, presence of a signature, bloodstain or
fingerprint, it is real evidence. So too, if its relevance lies in
the simple fact that it exists or did once exist or its disposition
or nature. In all these cases the content of the document, if
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relevant at all, is only indirectly relevant, for example to
establish that the document in question is a lease. When
the relevance of a document depends on the meaning of
its contents, it is considered documentary evidence.”...”

Again at page 5 of the same book, the definition of “real evidence,” is
given as under:-

“Material objects other than documents, produced for
inspection of the court, are commonly called real evidence.
This, when available, is probably the most satisfactory kind
of all, since, save for identification or explanation, neither
testimony nor inference is relied upon. Unless its
genuineness is in dispute [See : Belt v. Lawes, The Times,
17 November 1882], the thing speaks for itself. Unfortunately,
however, the term “real evidence” is itself both indefinite
and ambiguous, having been used in three divergent
senses: (1) ...

(2) Material objects produced for the inspection of the court.
This is the second and most widely accepted meaning of
“real evidence”. It must be borne in mind that there is a
distinction between a document used as a record of a
transaction, such as a conveyance, and a document as a
thing. It depends on the circumstances in which
classification it falls. On a charge of stealing a document,
for example, the document is a thing.

“A priori, we must hold that the video footage/clipping
contained in such memory card/pen-drive being an
electronic record as envisaged by Section 2(1)(t) of the
2000 Act, is a “document” and cannot be regarded as a
material object.”

On a bare reading of the definition of “evidence” in section 3 of the 1872
Act, it clearly takes within its fold documentary evidence to mean and include all
documents including electronic records produced for the inspection of the Court.
Although, we need not dilate on the question of admissibility of the contents of
the memory card/pen-drive, the same will have to be answered on the basis of
Section 65B of the 1872 Act.

This provision is reiteration of the legal position that any information
contained in an electronic record which is printed on a paper, stored, recorded
or copied in optical or magnetic media produced by a computer shall be deemed
to be a “document” and shall be admissible in evidence subject to satisfying
other requirements of the said provision.
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In conclusion, we hold that the contents of the memory card/pen-drive being
electronic record must be regarded as a document. If the prosecution is relying
on the same, ordinarily, the accused must be given a cloned copy thereof to
enable him/her to present an effective defence during the trial. However, in
cases involving issues such as of privacy of the complainant/witness or his/her
identity, the Court may be justified in providing only inspection thereof to the
accused and his/her lawyer or expert for presenting effective defence during
the trial. The court may issue suitable directions to balance the interests of both
sides.

Be that as it may, the Magistrate’s duty under Section 207 at this stage is
in the nature of administrative work, whereby he is required to ensure full
compliance of the Section. We may usefully advert to the dictum in Hardeep
Singh v. State of Punjab, (2014) 3 SCC 92, wherein it was held that:-

“Since after the filing of the charge-sheet, the court reaches
the stage of inquiry and as soon as the court frames the
charges, the trial commences, and therefore, the power
under Section 319(1) CrPC can be exercised at any time
after the charge-sheet is filed and before the
pronouncement of judgment, except during the stage of
Sections 207/208 CrPC, committal, etc. which is only a pre-
trial stage, intended to put the process into motion. This
stage cannot be said to be a judicial step in the true sense
for it only requires an application of mind rather than a
judicial application of mind. At this pre-trial stage, the
Magistrate is required to perform acts in the nature of
administrative work rather than judicial such as ensuring
compliance with Sections 207 and 208 CrPC, and
committing the matter if it is exclusively triable by the
Sessions Court ...”

In yet another case of Tarun Tyagi v. CBI, (2017) 4 SCC 490, this Court
considered the purport of Section 207 of the 1973 Code and observed as
follows:-

“Section 207 puts an obligation on the prosecution to furnish
to the accused, free of cost, copies of the documents
mentioned therein, without any delay. It includes, documents
or the relevant extracts thereof which are forwarded by the
police to the Magistrate with its report under Section 173(5)
of the Code. Such a compliance has to be made on the first
date when the accused appears or is brought before the
Magistrate at the commencement of the trial inasmuch as
Section 238 of the Code warrants the Magistrate to satisfy
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himself that provisions of Section 207 have been complied
with. Proviso to Section 207 states that if documents are
voluminous, instead of furnishing the accused with the copy
thereof, the Magistrate can allow the accused to inspect it
either personally or through pleader in the Court.”

Be that as it may, furnishing of documents to the accused under Section
207 of the 1973 Code is a facet of right of the accused to a fair trial enshrined
in Article 21 of the Constitution. In Sidhartha Vashisht @ Manu Sharma v. State

(NCT of Delhi), (2010) 6 SCC 1 this Court expounded thus:-

“The liberty of an accused cannot be interfered with except
under due process of law. The expression “due process of
law” shall deem to include fairness in trial. The court (sic
Code) gives a right to the accused to receive all documents
and statements as well as to move an application for
production of any record or witness in support of his case.
This constitutional mandate and statutory rights given to
the accused place an implied obligation upon the
prosecution (prosecution and the Prosecutor) to make fair
disclosure. The concept of faired is closure would take in
its ambit furnishing of a document which the prosecution
relies upon whether filed in court or not. That document should
essentially be furnished to the accused and even in the cases
where during investigation a document is bonafide obtained
by the investigating agency and in the opinion of the
Prosecutor is relevant and would help in arriving at the truth,
that document should also be disclosed to the accused.

The role and obligation of the Prosecutor particularly in
relation to disclosure cannot be equated under our law to
that prevalent under the English system as afore referred
to. But at the same time, the demand for a fair trial cannot
be ignored. It may be of different consequences where a
document which has been obtained suspiciously,
fraudulently or by causing undue advantage to the accused
during investigation such document could be denied in the
discretion of the Prosecutor to the accused whether the
prosecution relies or not upon such documents, however
in other cases the obligation to disclose would be more
certain. As already noticed the provisions of Section 207
have a material bearing on this subject and make an
interesting reading. This provision not only require or
mandate that the court without delay and free of cost should
furnish to the accused copies of the police report, first
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information report, statements, confessional statements of
the persons recorded under Section 161 whom the
prosecution wishes to examine as witnesses, of course,
excluding any part of a statement or document as
contemplated under Section 173(6) of the Code, any other
document or relevant extract thereof which has been
submitted to the Magistrate by the police under sub-section
(5) of Section 173. In contradistinction to the provisions of
Section 173, where the legislature has used the expression
“documents on which the prosecution relies” are not used
under Section 207 of the Code. Therefore, the provisions
of Section 207 of the Code will have to be given liberal and
relevant meaning so as to achieve its object. Not only this,
the documents submitted to the Magistrate along with the
report under Section 173(5) would deem to include the
documents which have to be sent to the Magistrate during
the course of investigation as per the requirement of Section
170(2) of the Code.

The right of the accused with regard to disclosure of
documents is a limited right but is codified and is the very
foundation of a fair investigation and trial. On such matters,
the accused cannot claim an indefeasible legal right to claim
every document of the police file or even the portions which
are permitted to be excluded from the documents annexed
to the report under Section 173(2) as per orders of the
court. But certain rights of the accused flow both from the
codified law as well as from equitable concepts of the
constitutional jurisdiction, as substantial variation to such
procedure would frustrate the very basis of a fair trial. To
claim documents within the purview of scope of Sections
207, 243 read with the provisions of Section 173 in its entirety
and power of the court under Section 91 of the Code to
summon documents signifies and provides precepts which
will govern the right of the accused to claim copies of the
statement and documents which the prosecution has
collected during investigation and upon which they rely.

221. It will be difficult for the Court to say that the accused
has no right to claim copies of the documents or request
the Court for production of a document which is part of the
general diary subject to satisfying the basic ingredients of
law stated therein. A document which has been obtained
bonafide and has bearing on the case of the prosecution
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and in the opinion of the Public Prosecutor, the same should
be disclosed to the accused in the interest of justice and
fair investigation and trial should be furnished to the
accused. Then that document should be disclosed to the
accused giving him chance of fair defence, particularly when
non-production or disclosure of such a document would
affect administration of criminal justice and the defence of
the accused prejudicially.”

It is crystal clear that all documents including “electronic record” produced
for the inspection of the Court along with the police report and which prosecution
proposes to use against the accused must be furnished to the accused as per
the mandate of Section 207 of the 1973 Code. The concomitant is that the
contents of the memory card/pen-drive must be furnished to the accused, which
can be done in the form of cloned copy of the memory card/pen-drive. It is
cardinal that a person tried for such a serious offence should be furnished with
all the material and evidence in advance, on which the prosecution proposes to
rely against him during the trial. Any other view would not only impinge upon the
statutory mandate contained in the 1973 Code, but also the right of an accused
to a fair trial enshrined in Article 21 of the Constitution of India.

Nevertheless, the Court cannot be oblivious to the nature of offence and
the principle underlying the amendment to Section 327 of the 1973 Code, in
particular sub-Section (2) thereof and insertion of Section 228A of the 1860
Code, for securing the privacy of the victim and her identity. Thus understood,
the Court is obliged to evolve a mechanism to enable the accused to reassure
himself about the genuineness and credibility of the contents of the memory
card/pen-drive from an independent agency referred to above, so as to effectively
defend himself during the trial. Thus, balancing the rights of both parties is
imperative, as has been held in Asha Ranjan v. State of Bihar, (2017) 4 SCC 397
and Mazdoor Kisan Shakti Sangathan v. Union of India, (2018) 17 SCC 324. The
Court is duty bound to issue suitable directions. Even the High Court, in exercise
of inherent power under Section 482 of the 1973 Code, is competent to issue
suitable directions to meet the ends of justice.

216. LEGAL SERVICES AUTHORITIES ACT, 1987
Award — Award by playing fraud — Any award of Lok Adalat which is
obtained by playing fraud is void ab intio and parties must be
penalized for their conduct.

fafsre Qar urferevor srfSrfss, 1987

Fftrfofa — sue @ yra sfeifvfa — e sreraa gt aiRa &g sifSfsota
Sl f ducyds yTw fHar 11 8, 98 TRYd: I € U4 UEHRI &l 39D
0F ARVl & ford 3ravy <fea fear s arfavy |
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Purnima Parekh v. Ashok Kumar Shrivastava and ors.

Order dated 08.11.2019 passed by the High Court of Madhya Pradesh
(Gwalior Bench) in Writ Petition No. 18032 of 2018, reported in
2020 (1) MPLJ 190

Relevant extracts from the order:

The Hon’ble Supreme Court in the case of Lachman Dass v. Jagat Ram and
others, (2007) 10 SCC 448 has held that the consent decree obtained by fraud or
misrepresentation is void ab initio.

Accordingly, the present writ petition is hereby allowed with the cost of
¥ 1,00,000/- (X 50,000/- each on respondents No. 1 & 2) to be deposited by
respondent No. 1 and 2 within a period of three months from the date of posting
of the order. Out of which 25% is directed to be given to each of the petitioners
and remaining is directed to be deposited in Legal Services Authority of Gwalior.
Compliance report be filed before the Registry of this Court further fifteen days.

®
*217.LIMITATION ACT, 1963 — Article 65

Adverse possession — Defendants have not admitted vesting of
suit property with current and previous owners and denied the title
of both — Plea of defendants is one of continuous possession but
there is no plea that such possession was hostile to the true owner
of the suit property — Evidence of the defendants that continuous
possession will not ripe into title as defendant never admitted
plaintiff-appellant to be the owner — Held, defendants have not
perfected their title by adverse possession.

g JAIfSrfRr, 1963 — =BT 65

faRieft anferaer — yfaard) 1 faarfea wwufca adw= aen qd @ &1 fHifea
11 ® d2g & WeR T2 fHar — gfaard) 9 g & Wit 9 saR fear
— gfardt &1 sifiaas fR=ar anferaey &1 o «tfe=T e snferuey faarfea
THfed @ aredfas @Rl @ yfdaga o a1 sifiaa 181 o — yfaard g
y¥gd =R snfeaed &) |ie, ardl &1 WRl 99 9§ $9R @ SR Wd
$ w9 A 9Ruag &Y B @ — gfdard) gRT SuaT @ faxie anferoca &
SR uRyef T far 1am 2 |

Shri Uttam Chand (D) through L.Rs v. Nathu Ram (D) through
L.Rs and ors.

Judgment dated 15.01.2020 passed by the Supreme Court in
Civil Appeal No. 190 of 2020, reported in AIR 2020 SC 461
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218. MOTOR VEHICLES ACT, 1988 — Section 166
Income tax return — Where income tax return is available, the
determination of agricultural income must proceed on the basis of
income tax return because it is a statutory document on which
reliance may be placed to determine the annual income of the
deceased.

Mrexar AfSfra|, 1988 — €IRT 166

IraR Rest — Tt Irad: Red Sudas 7, 981 $iY 3 &1 el s
Red @ R w® & ssfea fear sr =if2y Fife a8 @ S cw@Ey
2 g R gaa @1 aiftfe ama & fAeizor g fev @1 1 aear 21

Malarvizhi and ors. v. United India Insurance Co. Ltd. and anr.
Judgment dated 09.12.2019 passed by the Supreme Court in
Civil Appeal No. 9196 of 2019, reported in 2020 ACJ 526

Relevant extracts from the judgment:

The Tribunal proceeded to determine the agricultural income arising from
36.76 acres of land on the basis of two judgments of the High Court. The Tribunal
arrived at two different figures by applying the decisions and proceeded to
determine the agricultural income on an average of the two amounts. The Tribunal
superimposed a possible value of income from agricultural land despite a clear
indication in the income tax returns of the income from agricultural land. The
method adopted by the Tribunal is not sustainable in law. On the other hand,
the High Court has proceeded on the basis of the income reflected in the income
tax returns for the assessment year 1997-1998. The relevant portion of the
return reads:

“Income from House property — T 1,920
Business profit (other than 14.b) — T 1,21,071
Net Agricultural income — T 88,140”

The tax return indicates an annual income of ¥ 2,11,131/- in the relevant
assessment year. The learned Senior Counsel appearing on behalf of the
appellant contended that other documents were marked which reflected the
income of the deceased. We are in agreement with the High Court that the
determination must proceed on the basis of the income tax return, where
available. The income tax return is a statutory document on which reliance may
be placed to determine the annual income of the deceased. To the benefit of
the appellants, the High Court has proceeded on the basis of the income tax
return for the assessment year 1997-1998 and not 1999-2000 and 2000-2001
which reflected a reduction in the annual income of the deceased.
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219. MOTOR VEHICLES ACT, 1988 — Sections 166 and 168

Contributory negligence — Whether principle of contributory
negligence is always applicable where two-wheeler vehicle is
driven with more than permissible limits of pillion riders? Held, No
— It is nothing more than violation of law (sections 128 and 194C) -
There must be either a casual connection between the violation
and the accident or between the violation and the impact of accident
upon the victim, to invoke principle of contributory negligence.

Arexgr AfSf1a9, 1988 — €IRIT 166 T 168

el Suar — = sl He R agAd @ 4@ e Rt 9 W
srererfl Sue &1 fagia ¥ad ar giar 2?2 affreiRa, 78 — = fafer
(TRIT 128 TG 194%1) @ Socloq 9 s o I & — Avcrfl Svar &
fIgTd &1 ] %1 & oy Sed e Ud gl & #eg a1 Sead Uq
geear @ NifST W= s+ drdl Y9 & we GFIS H9d ST ATTHS 3 |

Mohammed Siddique and anr. v. National Insurance Company

Limited and ors.
Judgment dated 08.01.2020 passed by the Supreme Court in
Civil Appeal No. 79 of 2020, reported in (2020) 3 SCC 57

Relevant extracts from the judgment:

The fact that the deceased was riding on a motor cycle along with the
driver and another, may not, by itself, without anything more, make him guilty of
contributory negligence. At the most it would make him guilty of being a party to
the violation of the law. Section 128 of the Motor Vehicles Act, 1988, imposes a
restriction on the driver of a two-wheeled motor cycle, not to carry more than
one person on the motor cycle. Section 194-C inserted by the Amendment Act
32 of 2019, prescribes a penalty for violation of safety measures for motor cycle
drivers and pillion riders. Therefore, the fact that a person was a pillion rider on
a motor cycle along with the driver and one more person on the pillion, may be
a violation of the law. But such violation by itself, without anything more, cannot
lead to a finding of contributory negligence, unless it is established that his very
act of riding along with two others, contributed either to the accident or to the
impact of the accident upon the victim. There must either be a causal connection
between the violation and the accident or a causal connection between the
violation and the impact of the accident upon the victim. It may so happen at
times, that the accident could have been averted or the injuries sustained could
have been of a lesser degree, if there had been no violation of the law by the
victim. What could otherwise have resulted in a simple injury, might have resulted
in a grievous injury or even death due to the violation of the law by the victim. It
is in such cases, where, but for the violation of the law, either the accident could
have been averted or the impact could have been minimized, that the principle
of contributory negligence could be invoked. It is not the case of the insurer that
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the accident itself occurred as a result of three persons riding on a motor cycle.
It is not even the case of the insurer that the accident would have been averted,
if three persons were not riding on the motor cycle. The fact that the motor cycle
was hit by the car from behind, is admitted. Interestingly, the finding recorded
by the Tribunal that the deceased was wearing a helmet and that the deceased
was knocked down after the car hit the motor cycle from behind, are all not
assailed. Therefore, the finding of the High Court that two persons on the pillion
of the motor cycle, could have added to the imbalance, is nothing but
presumptuous and is not based either upon pleading or upon the evidence on
record. Nothing was extracted from PW-3 to the effect that two persons on the
pillion added to the imbalance.

220. N.D.P.S. ACT, 1985 — Section 50

(i) Personal search — The mandate of Section 50 of the Act is
confined to “personal search” and not to search of a vehicle
or container or premises.

(ii) The personal search of the accused did not result in recovery
of any contraband — Even if there was any such recovery, the
same could not be relied upon for want of compliance of the
requirements — Contraband recovered pursuant thereto
having been proved, merely because there was non-
compliance of Section 50 of the Act as far as “personal search”
was concerned, no benefit can be extended so as to invalidate
the effect of recovery from search of vehicle.

(iii) Law laid down in Dilip v. State of Madhya Pradesh, (2007) 1 SCC 450,
held as “not correct law”.

WS MY v F-gwrdt u<ref aiferf-raw, 1985 — &IRT 50

() <afeaTa aarefl — aRT 50 &1 MY AfdaTa darefl s AT 2 v
Ig fHdY are= BT r2rar Ut AT YT Y darehl wR Ay AL g 2 |

(i) we® uaref IfRTa & aafsara dareil $ aRvmm @wy st 7
g1 — Ife U aRmeefY il Wi a1 S6 R SrawaSarsil & srJure a1
BT 4 WRI4ET 181 fHar o gaar fe=g arsa &1 qaref 6 18 ik
I ARV H HIGd varef SREIE f6ar SiFn yaifda g dad I8
& “afeara aarefi” § gRT 50 ST U AT AT AT FADT AT TS
Jq WS @ YA Bl e 99 ab faearRa A2 fHar o aar 2 |

(iii) feefly fawg Fegg<er oy, (2007) 1 vavad 450 # gfaurfea fafer &1
St fafer 181 sevrar |

State of Punjab v. Baljinder Singh and anr.

Judgment dated 15.10.2019 passed by the Supreme Court in Criminal

Appeal No. 1565 of 2019 reported in (2019) 10 SCC 473 (Three-Judge
Bench)
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Relevant extracts from the judgment:

As regards applicability of the requirements under Section 50 of the Act are
concerned, it is well settled that the mandate of Section 50 of the Act is confined to
“personal search” and not to search of a vehicle or a container or premises.

The conclusion (3) as recorded by the Constitution Bench in Para 57 of its
judgment in State of Punjab v. Baldev Singh, (1999) 6 SCC 172, clearly states that
the conviction may not be based “only” on the basis of possession of an illicit
article recovered from personal search in violation of the requirements under
Section 50 of the Act but if there be other evidence on record, such material can
certainly be looked into.

In the instant case, the personal search of the accused did not result in
recovery of any contraband. Even if there was any such recovery, the same
could not be relied upon for want of compliance of the requirements of Section
50 of the Act. But the search of the vehicle and recovery of contraband pursuant
thereto having stood proved, merely because there was non-compliance of
Section 50 of the Act as far as “personal search” was concerned, no benefit can
be extended so as to invalidate the effect of recovery from the search of the vehicle.
Any such idea would be directly in the teeth of conclusion (3) as aforesaid.

The decision of this Court in Dilip v. State of Madhya Pradesh, (2007) 1 SCC
450, however, has not adverted to the distinction as discussed hereinabove and
proceeded to confer advantage upon the accused even in respect of recovery
from the vehicle, on the ground that the requirements of Section 50 relating to
personal search were not complied with. In our view, the decision of this Court in
said judgment in Dilip (supra) case is not correct and is opposed to the law laid
down by this Court in Baldev Singh (supra) and other judgments.

221. NEGOTIABLE INSTRUMENTS ACT, 1881 — Sections 138 r/w/s 118(a)

and 139

CRIMINAL PROCEDURE CODE, 1973 — Section 313

(i) Initial burden — Once settlement of due amount is admitted, it
is presumed that cheques in question were drawn for
consideration and the holder of cheques received the same
in discharge of an existing debt.

(ii) Discharge of onus — Onus to establish a probable defence
shifts on the accused to rebut such presumption — Onus was
not discharged by the accused — Allowing the appeal, accused
held guilty for dishonour of cheque u/s 138 of the Act.
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Uttam Ram v. Devinder Singh Hudan and anr.
Judgment dated 17.10.2019 passed by the Supreme Court in Criminal
Appeal No. 1545 of 2019, reported in 2019 (4) Crimes 440 (SC)

Relevant extracts from the judgment:

In view of the judgments reported in Kishan Rao v. Shankargouda, (2018) 8
SCC 165, Bir Singh v. Mukesh Kumar, (2019) 4 SCC 197, Hiten P. Dalal v.
Bratindranath Banerjee, (2001) 6 SCC 16, Kumar Exports v. Sharma Carpets, (2009)
2 SCC 513, Rangappa v. Sri Mohan, (2010) 11 441 and Rohitbhai Jivanlal Patel v.
State of Gujarat and anr., AIR 2019 SC 1876 we find that the respondent has not
rebutted the presumption of consideration in issuing the cheque on 02.10.2011
inter alia for the following reasons:

1.

Statement of the CW3, that he was not an agent of the respondent,
has not been challenged by the respondent in the cross examination.

The statement of the appellant as CW2 that the cheque was handed
over by the respondent personally remains unchallenged.

The respondent has not denied even in his statement that the cheque
was not issued by him. The cross examination of the witnesses
produced by the appellant also does not show that the signatures on
the cheque by him have not been disputed.

The respondent relies upon entry recorded with the police on
09.09.2011 that the cheque book was lost. However, the respondent
has not lodged any FIR in respect of loss of cheque, even after the
notice of dishonour of cheque was received by him on 27.10.2011.
The mere entry is not proof of loss of cheque as is found by the
learned Trial Court itself as it is self-serving report to create evidence
to avoid payment of cheque amount.
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5. The respondent has not appeared as witness to prove the fact that
the cheque book was lost or that cheque was not issued in discharge
of any debt or liability.

6. The statement of accused under Section 313 of the Code is only to
the effect that the cheque has been misused. There is no stand in
the statement that the cheque book was stolen.

7. The statement of accused under Section 313 is not a substantive
evidence of defence of the accused but only an opportunity to the
accused to explain the incriminating circumstances appearing in the
prosecution case of accused. Therefore, there is no evidence to rebut
the presumption that the cheque was issued for consideration.

222. PREVENTION OF CORRUPTION ACT, 1988 - Sections 7, 13, 17, 19

and 20

(i) Demand and acceptance of bribe money — In this type of cases,
witnesses are not required to recollect and narrate the entire
version with photographic memory after a time gap of some
years and some variations do not in any way negate and
contradict the main and core incriminating evidence of demand
and acceptance of bribe money.

(ii) Investigation — Investigation under the Act not done by DSP -
Just an irregularity and unless this irregularity results in
causing prejudice to accused, conviction does not vitiate and
not bad in law.

(iii) Sanction — An order of sanction should not be construed in a
pedantic manner and there should not be a hyper technical
approach to test its validity — Section 19 (1) of the Act is a matter
of procedure and does not go to the root of the jurisdiction.

(iv) Presumption — Standard required for rebutting the presumption
under Section 20 of the Act is tested on the anvil of
preponderance of probabilities which is a threshold of a lower
degree than proof beyond all reasonable doubt.

AR farer sifefras, 1988 — aRTY 7, 13, 17, 19 U4 20

() fRega af¥r o1 917 1§ AHfd — 39 ISR & IS0 9 §B a9 &
HATARTS ULATd, AIERIT $1 WY €T &I Y: ATE B ST ST A4l
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Vinod Kumar Garg v. State (Government of National Capital
Territory of Delhi)

Judgment dated 27.11.2019 passed by the Supreme Court in Criminal
Appeal No. 1781 of 2009, reported in (2020) 2 SCC 88

Relevant extracts from the judgment:

The contradictions that have crept in the testimonies of Nand Lal (PW-2)
and Hemant Kumar (PW-3) noticed above and on the question of the total amount
demanded or whether Nand Lal (PW-2) had earlier paid Rs. 500/- are immaterial
and inconsequential as it is indisputable that the bribe was demanded and taken
by the appellant on 03.08.1994 at about 10:30 a.m. The variations as highlighted
lose significance in view of the proven facts on the recovery of bribe money
from the pant pocket of the appellant, on which depositions of Nand Lal (PW-2),
Hemant Kumar (PW-3) and Rohtash Singh (PW-5) are identical and not at
variance. The money recovered was the currency notes that were treated and
noted in the pre-raid proceedings vide Exhibit PW-2/G. The aspect of demand
and payment of the bribe has been examined and dealt with above. The
contradictions as pointed out to us and noted are insignificant when juxtaposed
with the vivid and eloquent narration of incriminating facts proved and established
beyond doubt and debate. It would be sound to be cognitive of the time gap
between the date of occurrence, 03.08.1994, and the dates when the testimony
of Nand Lal (PW-2) was recorded, 09.07.1999 and 14.09.1999, and that Hemant
Kumar’s (PW-3) testimony was recorded on 18.12.2000 and 30.01.2001. Given
the time gap of five to six years, minor contradictions on some details are bound
to occur and are natural. The witnesses are not required to recollect and narrate
the entire version with photographic memory notwithstanding the hiatus and
passage of time. Picayune variations do not in any way negate and contradict
the main and core incriminatory evidence of the demand of bribe, reason why
the bribe was demanded and the actual taking of the bribe that was paid, which
are the ingredients of the offence under Sections 7 and 13 of the Act, that as
noticed above and hereinafter, have been proved and established beyond
reasonable doubt. Documents prepared contemporaneously noticed above
affirm the primary and ocular evidence. We, therefore, find no good ground and
reason to upset and set aside the findings recorded by the trial court that have
been upheld by the High Court. Relevant in this context would be to refer to the
judgment of this Court in State of U.P. v. Dr. GK. Ghosh, (1984) 1 SCC 254 wherein it
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was held that in a case involving an offence of demanding and accepting illegal
gratification, depending on the circumstances of the case, it may be safe to accept
the prosecution version on the basis of the oral evidence of the complainant and
the official witnesses even if the trap witnesses turn hostile or are found not to be
independent. When besides such evidence, there is circumstantial evidence which
is consistent with the guilt of the accused and inconsistent with his innocence,
there should be no difficulty in upholding the conviction.

The last contention of the appellant is predicated on Section 17 of the Act
and the fact that the investigation in the present case was not conducted by the
police officer by the rank and status of the Deputy Superintendent of Police or
equal, but by Inspector Rohtash Singh (PW-5) and Inspector Shobhan Singh
(PW-7). The contention has to be rejected for the reason that while this lapse
would be an irregularity and unless the irregularity has resulted in causing
prejudice, the conviction will not be vitiated and bad in law. The appellant has
not alleged or even argued that any prejudice was caused and suffered because
the investigation was conducted by the police officer of the rank of Inspector,
namely Rohtash Singh (PW-5) and Shobhan Singh (PW-7).

On the said aspect, the later decision of this Court in State of Maharashtra
v. Mahesh G. Jain, (2013) 8 SCC 119 has referred to several decisions to expound
on the following principles of law governing the validity of sanction:

“14.1. It is incumbent on the prosecution to prove that the
valid sanction has been granted by the sanctioning authority
after being satisfied that a case for sanction has been made
out.

14.2. The sanction order may expressly show that the
sanctioning authority has perused the material placed
before it and, after consideration of the circumstances, has
granted sanction for prosecution.

14.3. The prosecution may prove by adducing the evidence
that the material was placed before the sanctioning authority
and its satisfaction was arrived at upon perusal of the
material placed before it.

14.4. Grant of sanction is only an administrative function
and the sanctioning authority is required to prima facie
reach the satisfaction that relevant facts would constitute
the offence.

14.5. The adequacy of material placed before the
sanctioning authority cannot be gone into by the court as it
does not sit in appeal over the sanction order.

14.6. If the sanctioning authority has perused all the
materials placed before it and some of them have not been
proved that would not vitiate the order of sanction.
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14.7. The order of sanction is a prerequisite as it is intended
to provide a safeguard to a public servant against frivolous
and vexatious litigants, but simultaneously an order of
sanction should not be construed in a pedantic manner and
there should not be a hypertechnical approach to test its
validity.”

The contention of the appellant, therefore, fails and is rejected.

This Court in Ashok Tshering Bhutia v. State of Sikkim, (2011) 4 SCC 402
referring to the earlier precedents has observed that a defect or irregularity in
investigation however serious, would have no direct bearing on the competence
or procedure relating to cognizance or trial. Where the cognizance of the case
has already been taken and the case has proceeded to termination, the invalidity
of the precedent investigation does not vitiate the result, unless a miscarriage of
justice has been caused thereby. Similar is the position with regard to the validity of
the sanction. A mere error, omission or irregularity in sanction is not considered
to be fatal unless it has resulted in a failure of justice or has been occasioned
thereby. Section 19(1) of the Act is matter of procedure and does not go to the
root of the jurisdiction and once the cognizance has been taken by the court
under the Code, it cannot be said that an invalid police report is the foundation
of jurisdiction of the court to take cognizance and for that matter the trial.

On the said aspect, we would now refer to Section 20 of the Act which
reads as under:

“20. Presumption where public servant accepts gratification other
than legal remuneration. — (1) Where, in any trial of an offence
punishable under Section 7 or Section 11 or clause (a) or
clause (b) or sub-section (1) of Section 13 it is proved that
an accused person has accepted or obtained or has agreed
to accept or attempted to obtain for himself, or for any other
person, any gratification (other than legal remuneration)
or any valuable thing from any person, it shall be presumed,
unless the contrary is proved, that he accepted or obtained
or agreed to accept or attempted to obtain that gratification
or that valuable thing, as the case may be, as a motive or
reward such as is mentioned in Section 7 or, as the case
may be, without consideration or for a consideration which
he knows to be inadequate.

(2) Where in any trial of an offence punishable under
Section 12 or under clause (b) of Section 14, it is proved
that any gratification (other than legal remuneration) or any
valuable thing has been given or offered to be given or
attempted to be given by an accused person, it shall be
presumed, unless the contrary is proved, that he gave or
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offered to give or attempted to give that gratification or that
valuable thing, as the case may be, as a motive or reward
such as is mentioned in Section 7, or, as the case may be,
without consideration or for a consideration which he knows
to be inadequate.

(3) Notwithstanding anything contained in sub-sections (1)
and (2), the court may decline to draw the presumption
referred to in either of the said sub-sections, if the
gratification or thing aforesaid is, in its opinion, so trivial
that no interference of corruption may fairly be drawn.”

The statutory presumption under Section 20 of the Act can be confuted by
bringing on record some evidence, either direct or circumstantial, that the money
was accepted other than for the motive or the reward under Section 7 of the Act.
The standard required for rebutting the presumption is tested on the anvil of
preponderance of probabilities which is a threshold of a lower degree than proof
beyond all reasonable doubt.

223. PREVENTION OF CORRUPTION ACT,1988 — Sections 13(2) riw/s
13(1)(e), 17 and 19
CRIMINAL PROCEDURE CODE, 1973 — Sections 154 and 197

(i)

(i)

Acquisition of disproportionate assets — FIR — Scope and ambit
of preliminary inquiry being a necessity before lodging an FIR
would depend upon facts of each case — There is no set format
or manner in which a preliminary inquiry is to be conducted —
Objective of same is only to ensure that a criminal investigation
process is not initiated on a frivolous and untenable complaint
— Once, Officer recording FIR is satisfied with such disclosure,
he can proceed against accused even without conducting any
inquiry or by any other manner on the basis of credible
information received by him.

Sanction for prosecution — Sanction can be produced by
prosecution during course of trial and same may not be
necessary after retirement of accused officer — Question as to
whether a sanction is necessary to prosecute accused Officer,
a retired public servant, can be examined during course of
trial — Lack of sanction was rightly found not to be a ground for
quashing of proceeding.

gerdR Fraror Aferfraw, 1988 — aRIY 13(2) wgufsd 13(1)(S).
17 Ud 19
qus yfepar Gfaar, 1973 — gRIY 154 U9 197
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The State of Telangana v. Sri Managipet @ Mangipet

Sarveshwar Reddy
Judgment dated 06.12.2019 passed by the Supreme Court in Criminal
Appeal No 1662 of 2019, reported in 2020 (1) Crimes 81 (SC)

Relevant extracts from the judgment:

In the present case, the FIR itself shows that the information collected is in
respect of disproportionate assets of the Accused Officer. The purpose of a
preliminary inquiry is to screen wholly frivolous and motivated complaints, in
furtherance of acting fairly and objectively. Herein, relevant information was
available with the informant in respect of prima facie allegations disclosing a
cognizable offence. Therefore, once the officer recording the FIR is satisfied
with such disclosure, he can proceed against the accused even without
conducting any inquiry or by any other manner on the basis of the credible
information received by him. It cannot be said that the FIR is liable to be quashed
for the reason that the preliminary inquiry was not conducted. The same can
only be done if upon a reading of the entirety of an FIR, no offence is disclosed.
Reference in this regard, is made to a judgment of this Court reported as State
of Haryana v. Bhajan Lal, 1992 Supp (1) SCC 335, wherein, this Court held inter
alia that where the allegations made in the FIR or the complaint, even if they are
taken at their face value and accepted in their entirety, do not prima facie
constitute any offence or make out a case against the accused and also where
a criminal proceeding is manifestly attended with mala fide and/or where the
proceeding is maliciously instituted with an ulterior motive for wreaking vengeance
on the accused and with a view to spite him due to private and personal grudge.
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Therefore, we hold that the preliminary inquiry warranted in Lalita Kumari
v. Government of Uttar Pradesh & ors., (2014) 2 SCC 1 is not required to be
mandatorily conducted in all corruption cases. It has been reiterated by this
Court in multiple instances that the type of preliminary inquiry to be conducted
will depend on the facts and circumstances of each case. There are no fixed
parameters on which such inquiry can be said to be conducted. Therefore, any
formal and informal collection of information disclosing a cognizable offence to
the satisfaction of the person recording the FIR is sufficient.

We also do not find any merit in the argument that there has been no
sanction before the filing of the report. The sanction can be produced by the
prosecution during the course of trial, so the same may not be necessary after
retirement of the Accused Officer. This Court in K. Kalimuthu v. State by DSP,
(2005) 4 SCC 512, held as under:

“The question relating to the need of sanction under Section
197 of the Code is not necessarily to be considered as
soon as the complaint is lodged and on the allegations
contained therein. This question may arise at any stage of
the proceeding. The question whether sanction is necessary
or not may have to be determined from stage to stage...”

The High Court has rightly held that no ground is made out for quashing of
the proceedings for the reason that the investigating agency intentionally waited
till the retirement of the Accused Officer. The question as to whether a sanction
is necessary to prosecute the Accused Officer, a retired public servant, is a
question which can be examined during the course of the trial as held by this
Court in K. Kalimuthu (supra). In fact, in a recent judgment in Vinod Kumar Garg
v. State (Government of National Capital Territory of Delhi), Criminal Appeal No.
1781 of 2009 decided on 27" November, 2019, this Court has held that if an
investigation was not conducted by a police officer of the requisite rank and
status required under Section 17 of the Act, such lapse would be an irregularity,
however unless such irregularity results in causing prejudice, conviction will not
be vitiated or be bad in law. Therefore, the lack of sanction was rightly found not
to be a ground for quashing of the proceedings.

224. PROBATION OF OFFENDERS ACT, 1958 — Section 4
Benefit of probation — After final disposal of main case, Court cannot
grant benefit of probation to any accused and any order of probation
cannot be granted without obtaining report of Probation Officer.

JruxTeER uRd&T arferf~ram, 1958 — €RT 4
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State of Madhya Pradesh v. Man Singh
Judgment dated 04.11.2019 passed by the Supreme Court in Criminal
Appeal No. 410 of 2011, reported in 2019 (4) Crimes 243 (SC)

Relevant extracts from the judgment:

We have, no doubt in our mind that the High Court had no power to entertain
the petition under Section 482 CrPC and alter the sentence imposed by it. We
may also add that the manner in which the probation has been granted is not at
all legal. The trial court had given reasons for not giving benefit of probation.
When the High Court was deciding the revision petition against the order of
conviction, it could have, after calling for a report of the Probation Officer in
terms of Section 4 of the Act, granted probation. Even in such a case it had to
give reasons why it disagreed with the trial court and the first appellate court on
the issue of sentence. The High Court, in fact, reduced the sentence to the
period already undergone meaning thereby that the conviction was upheld and
sentence was imposed. After sentence had been imposed and served and fine
paid, there was no question of granting probation.

Another error is that the order quoted hereinabove has been passed in
violation of the provisions of Section 4 of the Act which mandates that before
releasing any offender on probation of good conduct, the Court must obtain a
report from the Probation Officer and can then order his release on his entering
bonds with or without sureties, to appear and receive sentence when called
upon during such period, not exceeding three years, or as the Court may direct,
and in the meantime to keep peace and good behaviour. The proviso to sub-
section (1) of Section 4 clearly provides that Court cannot order release of such
an offender unless it is satisfied that the offender or his surety has a fixed place
of abode or regular occupation in the place over which the Court can exercise
jurisdiction. Sub-section (2) lays down that before making any order under
sub-section (1), the Court shall take into consideration the report of the Probation
Officer. This Court in a number of judgments has held that before passing an
order of probation, it is essential to obtain the report of the Probation Officer
concerned. Reference in this behalf may be made to M.C.D. v. State of Delhi &
anr., AIR 2005 SC 2658.

In the present case the accused obtained a job on the basis of forged
documents. Even if he was to be given benefit of the Act, then also he could not
retain his job because the job was obtained on the basis of forged documents.
We are constrained to observe that the High Court passed the order in a
mechanical and pedantic manner without considering what are the legal issues
involved.
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225. PROHIBITION OF CHILD MARRIAGE ACT, 2006 — Sections 3 and 9
Marriage of a male aged between eighteen & twenty one years and
adult female — Male cannot be punished under Section 9 of the Act.

qra faare gfade sifef=M, 2006 — R 3 U9 9
18 a5 9@ 21 ¥ & 9 DAY & YHY dAT TS AfFeAT & 7oA faarg —
Uy &I ORI 9 ® IJ=<a7id afvsd 8l fHaT S |dHdl |

Hardev Singh v. Harpreet Kaur and ors.

Judgment dated 07.11.2019 passed by the Supreme Court in Criminal
Appeal No. 1331 of 2013, reported in AIR 2020 SC 37

Relevant extracts from the judgment:

Section 9 of the 2006 Act must be viewed in the backdrop of this gender
dimension to the practice of child marriage. Thus, it can be inferred that the
intention behind punishing only male adults contracting child marriages is to
protect minor young girls from the negative consequences thereof by creating a
deterrent effect for prospective grooms who, by virtue of being above eighteen
years of age are deemed to have the capacity to opt out of such marriages.
Nowhere from the discussion above can it be gleaned that the legislators sought
to punish a male between the age of eighteen and twenty one years who contracts
into a marriage with a female adult. Instead, the 2006 Act affords such a male,
who is a child for the purposes of the Act, the remedy of getting the marriage
annulled by proceeding under Section 3 of the 2006 Act. Hence, male adults
between the age of eighteen and twenty one years of age, who marry female
adults cannot be brought under the ambit of Section 9, as this is not the mischief
that the provision seeks to remedy.

Our views are supported by the marginal note of Section 9, which reads
“Punishment for male adult marrying a child”. It is well settled that where any
ambiguity exists with regard to the interpretation of a legislative provision, the
marginal note can be used in aid of construction, having regard to the object of
the legislation and the mischief it seeks to remedy. In view of the above, the
words “male adult above eighteen years of age, contracts a child marriage” in
Section 9 of the 2006 Act should be read as “male adult above eighteen years
of age marries a child”.

Having regard to the above discussion, Section 9 of the 2006 Act does not
apply to the present case at all. By way of abundant caution, we wish to clarify
that we are not commenting on the validity of marriages entered into by a man
aged between eighteen and twenty one years and an adult woman. In such
cases, the man may have the option to get his marriage annulled under Section
3 of the 2006 Act, subject to the conditions prescribed therein.
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226. STAMP ACT, 1899 — Section 35
A person who after receiving full consideration, executed a sale
deed, cannot seek impounding of agreement to sale in a later legal
proceeding for non-payment of stamp duty.

¥y eI, 1899 — ©IRT 35
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Terai Tea Company Limited v. Kumkum Mittal and ors.

Judgment dated 22.10.2019 passed by the Supreme Court in

Civil Appeal No. 8198 of 2019, reported in (2019) 10 SCC 142
Relevant extracts from the judgment:

In the facts and circumstances, it will not give any cause of action to the
respondent to raise an objection for impounding of the document invoking
Section 35 of the Indian Stamp Act, 1899 more so when the appellant had paid
the stamp duty of % 1,85,000/- and is entitled for refund which indisputedly was
never claimed. In our considered view, in the facts and circumstances of the
case, it was not open for the Division Bench under the impugned judgment to
set aside the order of the Single Judge which was one of the possible view in the
peculiar facts and circumstances of the case.

)

227. THE RIGHT TO FAIR COMPENSATION AND TRANSPARENCY IN LAND
ACQUISITION, REHABILITATION AND RESETTLEMENT ACT, 2013 -
Section 24 (2)

CONSTITUTION OF INDIA - Article 141

Sale of land involved in acquisition proceedings after issuance of
notification u/s 4 of the Land Acquisition Act, 1894 - Validity and
effect of — Such sale after issuance of notification u/s 4 of the Act is
void - It does not give any right to subsequent purchasers to invoke
provisions of Section 24 (2) of the 2013 Act.

AR 375t gaia IR gaetaweny | Sfa gfaer ik ureRiar
&1 AfSredR sferfas, 2013 — aRT 24 (2)
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qFATaad] Hdr @l 2013 B AT DY &RT 24 (2) D YTGETHN BT AT+ A
&1 $IS IHR 7L Qar 2|
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Shiv Kumar and anr. v. Union of India and ors.

Judgment dated 14.10.2019 passed by the Supreme Court in
Civil Appeal No. 8003 of 2019, reported in (2019) 10 SCC 229 (Three-
Judge Bench)

Relevant extracts from the judgment:

It has been laid down that the purchasers on any ground whatsoever cannot
question proceedings for taking possession. A purchaser after Section 4
notification does not acquire any right in the land as the sale is ab initio void
and has no right to claim land under the Policy.

Given that, the transaction of sale, effected after section 4 notification, is
void, is ineffective to transfer the land, such incumbents cannot invoke the
provisions of section 24. As the sale transaction did not clothe them with the title
when the purchase was made; they cannot claim ‘possession’ and challenge the
acquisition as having lapsed under section 24 by questioning the legality or
regularity of proceedings of taking over of possession under the Act of 1894. It
would be unfair and profoundly unjust and against the policy of the law to permit
such a person to claim resettlement or claim the land back as envisaged under
the Act of 2013. When he has not been deprived of his livelihood but is a
purchaser under a void transaction, the outcome of exploitative tactics played
upon poor farmers who were unable to defend themselves.

Thus, under the provisions of Section 24 of the Act of 2013, challenge to
acquisition proceeding of the taking over of possession under the Act of 1894
cannot be made, based on a void transaction nor declaration can be sought
under section 24 (2) by such incumbents to obtain the land. The declaration
that acquisition has lapsed under the Act of 2013 is to get the property back
whereas, the transaction once void, is always a void transaction, as no title can
be a acquired in the land as such no such declaration can be sought. It would
not be legal, just and equitable to give the land back to purchaser as land was
not capable of being sold which was in process of acquisition under the Act of
1894. The Act of 2013 does not confer any right on purchaser whose sale is ab
initio void. Such void transactions are not validated under the Act of 2013. No
rights are conferred by the provisions contained in the 2013 Act on such a
purchaser as against the State.

We hold that Division Bench in State (NCT of Delhi) v. Manav Dharam Trust,
(2017) 6 SCC 751, does not lay down the law correctly. Given the several binding
precedents which are available and the provisions of the Act of 2013, we cannot
follow the decision in Manav Dharam Trust (supra) and overrule it.
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PART -I1 A

GUIDELINES ISSUED BY HON’BLE THE HIGH COURT OF
MADHYA PRADESH TO BE FOLLOWED WHILE DECIDING
BAILAPPLICATIONS

Pre-trial and in-trial incarceration has always been viewed seriously by the
Constitutional Courts of our country. There are numerous guidelines and
directions issued by the Apex Court as well as High Courts to ensure the
expeditious trial of undertrial prisoners. Way back in 1984, Hon’ble the Supreme
Courtin Rudal Shah v. State of Bihar, (1983) 4 SCC 141 had awarded compensation
to prisoners who were kept in custody without any reasonable cause.

The same apathy was again expressed by Hon’ble the High Court of Madhya
Pradesh recently in the case of Hayat Mohd. Shoukat v. State of M.P., MCRC No.
13123 of 2020, Order dated 07.08.2020.

Hon’ble the High Court of M.P. while hearing the bail application of accused
who was in judicial custody since 18.07.2016, termed the custody of such
accused beyond one half of the maximum sentence that could be awarded for
the offence as “insensitivity of the criminal justice administration in our State”.

Hon’ble High Court while allowing the bail application has issued certain
guidelines to be followed by all Courts while dealing with bail applications of
undertrial prisoners. Special emphasis has been laid on the duty of the
Magistrates u/s 167 and 436-A of CrPC. The guidelines are as follows:-

1)  Where the investigation of an offence does not conclude within the time
stipulated in Section 167(2) CrPC and the accused becomes eligible to
statutory bail, it shall be the duty of the State to inform the Magistrate
about the same and also it shall be the duty of the Magistrate to bring it to
the notice of the undertrial that he has a right to statutory bail provided he
can furnish the bail bonds.

2) In the event the undertrial on account of his indigency or financial
backwardness is unable to provide for bail bonds, it shall be the duty of
the Magistrate to bring the same to the notice of the District Legal Services
Authority, who shall take the assistance of Non-Governmental Organizations
(NGO'’s) where available, in assisting the undertrial to secure statutory
bail. The financial backwardness or indigency of the undertrial must not
come in the way of him securing a statutory bail.

3) When bail applications are moved before the learned Court below, be it
u/s 437 or 439 CrPC, it shall be the solemn duty of the Court to examine in
each and every case whether the provision of Section 436A CrPC, even if
not raised by the accused, would apply in a given case. Where it becomes
evident to the Court that the right u/s 436A CrPC had accrued to the
undertrial, it shall release the undertrial on his personal bond with or without
sureties as provided u/s 436A CrPC unless, for compelling reasons to be
recorded by the learned Court below, the period of incarceration is to be
extended beyond one half of the total sentence which could be imposed
upon the undertrial for the commission of the said offence.

)
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CIRCULARS/NOTIFICATIONS

NOTIFICATION DATED 15.07.2020 OF MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(DEPARTMENT OF CONSUMER AFFAIRS), NEW DELHI
REGARDING ENFORCEMENT OF CERTAIN PROVISIONS OF
CONSUMER PROTECTION ACT, 2019

S.0. 2351(E). — In exercise of the powers conferred by sub-section (3) of
section 1 of the Consumer Protection Act, 2019 (35 of 2019), the Central
Government hereby appoints the 20" day of July, 2020 as the date on which the
following provisions of the said Act shall come into force, namely:-

Chapter| Section

[ Section 2
[Except clauses (4), (13), (14), (16), (40)]

I Section 3 to 9 (both inclusive);

v Sections 28 to 73 (both inclusive);
[Except sub-clause (iv) of clause (a) of sub-section (1) of
section 58.]
\Y, Sections 74 to 81 (both inclusive);
Vi Sections 82 to 87 (both inclusive);
Vi Section 90 and 91;
[Except sections 88,89,92 & 93]
Vil -Sections 95, 98, 100
-Section 101

[Except clauses (f) to (m) and clauses (zg), (zh) and (zi) of
sub-section 2].

-Sections 102, 103, 105, 106, 107
[Except sections 94, 96, 97, 99, 104]

[F. No. J-9/1/2020-CPU]
Amit Mehta, Jt. Secretary
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SUTITdT A, ©Tel X grduife fqaver g3rea
(SuHtadar AT fawm), a8 faecll @ Suviqar a&or
fSrfram, 2019 © &fdug gyl & ygd- d«eh

AfeRgE=T oI 15 T8, 2020

BI.3T. 2351(31). — DT ARPR, SUAGAT FRET0T JEIH, 2019 (2019 HT 35) DI
gRT 1 B SULRT (3) §RT Ya<d AfHTIT BT TINT B 8Y, 20 Sellg, 2020 BT IH ARG
@ wU # fFad s ® et Sad aiffrgs @ fr=forRaa Sudy uga 8, srerfq—

SAEATY EIRT

I ERT 2
[as(a), @e(13), Ws(14), Ee(16), We(40) & Riarg}
11 gRT 3 ¥ 9 (GFI URIG AfFHferd);
v gRT 28 W 73 (ST gRIG Affer);
[IRT 58 BT SU-4RT (1) & ES & Iu&s— (IV) & Rar)
\% gRT 74 9 81 (ST gRIG Affera);
VI gRT 82 W 87 (ST gRIG Afwfer);
VII &RT 90 3R 91;

{FIRT 88, €IRT 89, ©RT 92 3R RT 93 & Ry}

VIII — ¢RT 95, &RT 98, &IRT 100,

— ¢RT 101

BU-—uRT 2 & T [@) ¥ (8) T W (¥B), () iR (=) &
fRyarar)

— ¢RT 102, &RT 103, &RT 105, &RT 106, LRI 107

[eTRT 94, &IRT 96, €IRT 97, &IRT 99, &IRT 104 & ATy}

[B18. Si—9 /1 /20201 ]
Jfa dgar, wgad afaa
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